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LOK SABHA

Friday, August 31, 1962/Bhadra 9,
1884 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Mannfacture of Tractors

+
( Shri Subodh Hansda:
J Shri S. C. Samanta:
2L Shri B. K. Das:
| Shri M. L. Dwivedi:

Will the Minister of Food and Agri-
ouliure be pleased to state:

(a) whether it is a fact that Brilain
is producing cheap tractors suitable
for bridging bullocks and conventional
tractors;

(b) whether they are specially
designed to suit the East Asian Coun-
tries; and

(¢) if so, whether Government pro-
pose to bring such tractors in our
country and plan to manufacture
them?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Britain is produc-
ing a wide range of tractors includ-
ing small tractors in 2 to 9 H.P. range.

(b) Although some of these small
tractors may be suitable for East
Aslan Countries, it cannot be said
that these are specially designed for
these countries.

(c) On account of foreign exchange
difficulties, it is not possible to permit
1094 (Ai) LS—1.

519

import in large number of these small
tractors from UK. But a licence has
already been given to M|s. East
Asiatic Co., Bombay for production of
a British tractor wviz. ‘Landmaster’
(4:5 HP) in the country. The firm is
expected to start production shortly.

Shri Subodh Hansda: The Minister
stated that one factory has been given
a licence for the production of this
sort of tractor. May I know what is
the target of production of this
factory?

Dr. Ram Subbhag Singh: 24,000
tractors per annum,

Shri Subodh Hansda: What is the
Governmends contemplation in regard
to the prototype small tractors that
have been produced by the defence
organisation at Cossipore and may I
know whether the Government in-
tends to manufacture that sort of
tractor?

Dr. Ram Subhag Singh: Recently,
I say that tractor at Ludhiana and it
seems to me to be quite suitable and
it is going to be exhibited at Chandi-
garh also shortly.’

Wt wo o fyagt : & AT
wTE g o o ana &1 Fe g fF faret
&y, /Yy #7795 ¥ fag, g A7 3% fao
& vl #1 ot waT A § (T ag
@ @ o R, FfY e e
FT R AT g AT T8 T T AW
§ wgrer IarfEd @ T WY &
faa a% =7 fra@Y &7 g
o g ew ? B

o T guw faw : & Foay
@ wwfl w7 sy faar o g fe
2 R o7 @ 3w & IARA F @
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TE FX, WX FFAT AT FT gAY
g, 77 9 #%, fF 3 swfaar dew
AN R ) waagw
forgarr A fod R FRAET § )
@ TF IWAIR A
@A ¢ g9 9T W gfaavie e
TRIT ATH WEE | 99§ "T qF
coc w3 v fag €1 o o oft
T TEAFTHE WY

Shri B. K. Das: What would be the
price of such a tractor mentioned by
the hon. Minister?

Dr. Ram Subhag Singh: The price
that was determined previously is in
existence but when we start manu-
facturing a large number of tractors,
as we are going to do according to
our programme, the prices will have
to be fixed according to the pocket of
the farmers.

€t o o fqard : ¥ =y
fraga & f& w1 o faam &
W AT gEar & W 9 § 99 o
1 o fema e @ 5 oS A
o g% T A amr & @
g¥ & fad gvww &% IO w0
o st Mg agdas A as?

LU e B Al T
# IFEIT i AT . IW AT |

o M T T WA
T ERT R AG ANA & fF Sigaqe
& Sffe @To THo EFLY H I “qlirra”
AAF IF & T I THAGCT § A T
WE L TH gEA T AT FEhEt
&7 JHT A F F9 HT FI A @
TFIT § TR AN § 97 F71 Jg F79
wat  TEl /Yy o oTEr g 7

To ww gww fag ;v fw
ot aaemET T & wEde safeai
forast &, 37 *7 f ag &7 AW A
F AR AR § W wEw G
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§ o @@ T 9T S e G-
fat & == v ofr | dfsw 99 =9
STEY & SR § N Wy Y gwen
T R g =@ A & aga
g 5 ot o foae froa & v
N g {P, T A @

Dr. Ranen Sen: Is there any scheme
to manufacture tractors in India with
the help of socialist countries, parti-
cularly Soviet Union or Czechoslo-
vakia?

Dr. Ram Subhag Singh: Actually,
the hon. Member may feel happyv to
know that our practice is to jmport
tractors and spare-parts mostly these
days fror» the east European countries
including U.S.S.R.

Mr. Speaker: The question was
about the manufacture with the assist-
ance of socialist countries.

Dr. Ram Subhag Singh: So far it is
banned to give any licence up to the
30th September and after that date,
that thing might be considered.

W amae Fag FT A
o S 7 v R fF w®T aEAked
Fwd &1 & 31 @i g aw &
3T &7 oA oA oafe ®, av @
FTH FT Agd  NFAHE F AIY FA H
FAG T fema g ?

wo W gww fog ¢ owar AT §
Hfam Ffomeat § wifs mgw & T
ofy FFAE FIAT T E |

wemA  WERT . W "I Agd
TaAFz B AT AT FIF T I A gy oA
T A

st @ o W dwd ARE
S § a @© 9, T G2 ¢ et
fafry ST A qmafrar g ? af
gar fwar &, @Y fex 9@ G ) a9t
adf e T ST fFoag FH dwev
g !
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o T gaw fog :  waw & orEr
TF 9B F I 7 qFT &, oA B
SF H WAT AT 4T, AER
FI TR FIS FoeeqT AT AT AT |
FfeE gt Y gFex §7 @ Sy femrr
¥ oo a1 WA By OH, 99§,
fom fam &5 @ ar, 35 g i s
gt X 5§ §9 Fgr o Faendt W
it agt ¥ Ofrgeafeem § 99 W
T A F I F uaEe g fRar o
@R, AT 9T A R Afad g
a9 99 F AR A FraET S

Shri K. N. Pande: Kindly look to
this side also.

Mr. Speaker: I had looked to that
side also. All Members cannot be
called. Not that 1 did not look to
that side.

Shri Harj Vishnu Kamath: You
have got three eyes—one for the right,
one for the left and one for the ~entre.

Major Equipments for Irrigation and
Power Projects

i +

| Shri S. C. Samanta:

J Shri Subodh Hansda:
) Shri B. K. Das:

[ Shri M. L. Dwivedi:

722,

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the detailed study of
the production capacity of workshops
in India which supply major equip-
ments for irrigation and power pro-
jects has been completed;

(b) if so, the present capacity of
the workshops;

(c) whether any recommendations
have been made; and

(d) if so, what are those recom-
mendations?

The Minister of State in the Ministry
of Irrigation and Power (Shri
Alagesan): (a) Yes, Sir.

BHADRA 9, 1884 (SAKA)
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- (b) to (d). The recommendations
of the Study Group set up for making
an assessment of the present capacity
of workshops for manufacture of
equipment required for irrigation and
power projects will be known on re-
ceipt of their report which is expect-
ed shortly.

Shri S. C. Samanta: May I know
the number of workshops visited by
the study group?

Shri Alagesan: The members of the
committee visited as many as 110
workshops which are engaged in the
manufacture of these equipments.

Shri S. C. Samanta: May I know
whether some of the factories visited
by this study team were already pre-
paring some spare parts and some ins-
truments?

Shri Alagesan: They visited such of
the workshops which are engaged in
the manufacture of such things like
gates ang hoists and transmission
towers, etc.

When the full report of the com-
mittee is received, we will be able to
know the details. The study jroup
was asked to assess the requirements
of these items in the country anj how
far they can be ijndigenously manu-
factured.

Mr. Speaker: When the hon. Mem-
ber stands up, I do not look that side;
when look that side, he does not

stand up.

Shri M. L. Dwivedi: In view of the
fact that the workshops are function-
ing, may I know what is the quantity
of instruments which are still being
imported and which we arc not able
to manufacture hcre?

Shri Alagesan: As a result of the
preliminary study, it is now known
that the refuirements of penstocks
can be met from the present avail-
able capacity, but as far as gates and
hoists and transmission towers are
concerned, we may have to import a
portion of our reguirements.
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Improvement of Roads in Ranixanj
and Jharia

«723. Shri P. R. Chakraverti: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether Government have
finalised a scheme of improving the
G.T. Road from Calcutta to Tepechan-
chi (Dhanbad) and feeder roads in
Raniganj and Jharia Coal fields;

(b) if so, the estimated cost and
the respective share to be borne by
the Central Government and the
State Government concerned; and

(c) whether Government have re-
quested the Government of Bihar to
give high priority to the proposed
schemes?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(c). A statement is laid on the Table
of the House.

STATEMENT

A preliminary scheme for the im-
provement of the following roads at
an estimated cost of Rs. 17-20 crores
has been arawn up:

(i) Development of the Grand
Trunk Road (National High-
way No. 2) from Calcutta to
Topechanchi (191 miles).

(ii) Improvement of 375 miles of
feeder and approach roads
within and outside the Rani-
ganj and Jharia Coalfields.

(iii) Improvement of National
Highway No. 32 from Govind-
pur to Chas road (31 miles).

While in the case of National High-
ways the entire expenditure will be
borne by the Central Government, in
the case of feeder and approach roads,
80 per cent of the cost involved is
proposed to be met by Central Gov-
ernment as a grant-in-aid, the balance
80 per cent being met by the State
Government concerned from their own
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resources. The acceptance of the pro-
posed arrangement by the State Gov-
ernments is awaited. As regards the
actual execution of works the ques-
tion as to how best the scheme can

be implemented is under examination.

Shri P. R. Chakraverti: May I
know if Government have taken into
account the statements made by the
Ministry of Mines and Fuel and found
out to what extent the bottleneck in
transport wil} be relieved by the
proposed improvements?

Shri Raj Bahadur The question is
restricted to the improvement and
development of roads. I do not
know whether I should answer this
question.

Mr. Speaker: That would not be
relevant.

Shri P. R. Chakraverti: May I know
what is the actual tonnage which the
present roads can carry so far as the
trucks are concerned and how far im-
provements will be brought about?

Shri Raj Bahadur: The permissible
gross laden weight is 27,000 lbs. which
is nearly 12 tons gross weight. In
certain cases, it has been allowed to
go up to 33,000 1bs.

st WA W W gy
arat & fam # awiw s s
R TEe fger @@ @ € e
WA R AR T fF T qromt
w1 sEtagy e oAt & g
fFar s 7

N T WY . T T B
M w1 fagr aEr @ 0 Ay faa
az & fr frgs get N ofcdiear &
¥ &C a7 A& g & famiv g av
Ia% fog gu  fasiw gy fr eafer
L |

Shri Indrajit Gupta: From the
statement I find that there are three
schemes mentioned, and there is an
estimated cost of Rs. 1720 crores in
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all given there. May I know what
is the break-up of this financial allot-
ment between these three schemes,
and whether this is the order of
priority in which they are going to
be taken up?

Shri Raj Bahadur: It is an integ-
rated scheme. There is no question
here of any order of priority. Feeder
roads, approach roads and improve-
ment and strengthening of the G.T.
Road (National Highway No. 2) ale
needed. So all of them have to be
taken up. 1 can give the break up.
It is as follows:

Improvement of Grand Trunk
Road (National Highway
No. 2)—191 miles—Rs, 7.63
crores.

Improvement of National High-
way No. 32—31 miles—
Rs. 1.00 crores.

Improvement of 225 miles of
feeder roads—Rs. 5.60 -‘rores.

Improvement of 150 miles of
roads within the various coal-
fields—approach roads—
Rs. 3.00 crores.

Shri Dinen Bhattacharya: May I
know whether it is a fact that to re-
duce the pressure on the Grand Trunk
there was a proposal with the Gov-
ernment to construct a diversion
road under the name of Delhi Road
and subsequently this scheme has
been abandoned and only 22 miles
from Vivekananda Bridge to Adi Sap-
tagram will be constructed? If that
is so, may I know what is the cost of
construction and who will bear it?

Mr. Speaker: Is that a different road

Shri Raj Bahadur: That is a differ-
ent road.

Shri Dinen Bhattacharya: That is
not different in the sense that im-
provement is mentioned here and this
road is meant to remove the pressure
on the G. T. Road that is existing.

Mr. Speaker: He said: “It is not
different in the sense....”. There-

BHADRA 9, 1884 (SAKA)
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fore, there is a ‘sense’ in which it is
different.

Shri Dinen Bhattacharya: Sir, 1 will
put another question. May I know
whether this improvement covers the
broadening of the existing G. T. Road;
if so, how the Government propose to
broaden the road which is narrow m
most of the places?

Shri Raj Bahadur: The standard
generally accepted for these roads-—
the improved standard—is two lane
way plus a thicker pavement for Na-
tional Highways like the G. T. Road.

freslt & Wit wire gewTe Yo

+
st wo ®ro fywady:
(ﬂ”?m wo qrever:
st guw gt
st swTeT aent :
st @o wo wwt:

W tww AR oy ey W o
< fF

(%) foeelt & Wt WX qOTERR
WA & IRF I g oy
T ey wfa gl y

(¥) @ Towe W w i
oI & Few § A ¥ ew e
wferear § o I g7 &< ¥ oy
W oy feg R E

(7) 9w FATHT Y 07
feay w=wr anX w1 feae § W
T 97 97 gaaw a97  semens fweey
=T g w A g

(7) =1 arf-Ae W W 6
3z ¥ a7 afraren anwrw fag
gy

(¥) w0 yamer 7w W faga-
O X & ¥ 97 fY fawe @ o
2, W

*93¥.
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(=) afee, @@ wmw W
mufm gy ?

A WA & Iw (s
e at) (%) faeeh gamefen
A A Tor WE w1 ol a9
@ % oaqT fom om0 W oE
A ¥ fafws st ox frame & g
gF T o1 @ &1 O & AR
TR dae a ¥ faa awde
AT Fi FHEST (FHAT AT @Y AN
Fev Wiy & faafesr § ga s &1
daar fear @1 AR FT w0
e & g & &1 F E w faa
S1E0 (Ol

(=) weir for @F a9 F1 FW
q A% g g, wwfwa wad wf
I5T

(m) for d @7 o7 A
g EzmA A AW | @ @
oF A1 & AIE WAl # A 7
w1 faa E 1 T AET W IJ@-
WIS & ATAAT @41 ¥,R9,000 TG
ENT | g AATAT TIHT AATAT A
§,c%000 ®IA ENFT | FH ARA
qT AT R.¥Y FAT T F A
w1 AW § A1 fF wemEd! @

( non recurring expenditure) & |

() it &

(%) st &

(%) "arq adt &

=t @A ;. H AT T FAT ARATE
fe o & qgT ford wfae= § SA®
aa~ Qfae afy o gy faer g
o FEAY TR A w1 ;F

oY WTTHR T QAR ST ATAAT
§S60 3 TOFT qAAG G THET A ;U
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w1 g w9 5 s Wl § ) ATt
&t &1 ¥, IET ST T HR AT E THFAT
¢ AT A afa S §

o WA T oA @Iy, §OF
AT W1 ARATE fr g @ oawe ¥
Tz A | “aradt ” ATd agT ITHT HEATE
dF “am ferfon” @ frar g

st g @i A7 qur Fgrar
g

=Y wo avo gAY : 7 v AMEATE
fr 7@ for 399 o= w7 fAwtor ar s
foraar a3 ¥ AhE & AR fFa M g
AT A9 §, AT 9% 99 T 9 F
dme grar 7

= g & for 3 W gg
HE ) AT § Jawt seATer frar &
AT | T A I Y q@ FOG 29 W
& o ) WIFAT AT FuF U3 AT w7
feafensramfrazarg

OIS AP ;97 J4TT T4 a% 2
JRIAY )

o S @i 2T AT H A A
@ ATA@ A § AT agitE I
A9 FT IRWAT T2 AT T o Ew
F ATEA AT & fog i T & Sy
¥ 1 d% vESE & fAm e e
e g oR o fra ¥ g Fra ogw
FO0, W7 gua; qAr@A faq mr @
a8 7 919 gHA 3 W QT w7 A
AT

ot /o Aro fgat : & g AT AEAT
g frz@am 1 eam §@agufe
fereft sty yemT FY ST
/17 w2l AT gl wefwt # owrar
AT 9397 &, ¥V HANAG @ 4T
=i R ifF mamad
R fRfedmT &1 5w gF W<

fear I |
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=Y WA &t oY, el aw at
@F I F1E faa «ff fFar mav g
FifF Zw o8 wEgga FF S fF N @
FAT § foogTa g 9 ¥ 5w F1A A
I FTUTT |

Y SwTEET et @ Foag S
g g 5 7g 9 Fon 9 a7 T &
g ¥t &Y faah s §
I §T F1 G o A Y faqw
AT T AH qgAT 7

oA A @ : o for A
Fa@ ¥ Y WA AT TAGH IAH
AT GEIT

QAR : a1 fH qare grm
TR GO Fom Ay a2
T |

ot WEATE @i & g9 fRo Far
g

o Ao »fto WA : fHEaAr FTeIHIT
#1 wrag1 faspar frady w1 48t famm ?

TR AE : ATH T34 o a8
FAATT { AT AN

ot WERAW |t HqTT T g1
H AR HgA &Y A T g anw
77 Afzars @ AT |

qAR AHIE ;. qZ A& T
gum |

1 ®ro Ao faart: iy AT
AT Fr &G WG AT §
f& sm farr ¥ wg #fears &
JT AT A7 LT T T AT AT
FITATL & MU 34 & fau Far gf=-
F1q far o ?

WA AT : WAL T STH] A
YT a1 FHT AT )

Shri Hari Vishnu Kamath: Is it the

intention of the Government to in-

BHADRA 9, 1884 (SAKA)

Oral Answers  §202

tegrate or dovetail the Ring Railway
Project, at some stage or other, with
the Master Plan for Delhi or is it the
intention of the Government to im-
plement it independently of the
Master Plan?

Shri Shahnawaz Khan: The final
location survey has been carriedq out
for the ring railway and I hope the
plans for geater Delhi would conform
to it.

Shri Hari Vishnu Kamath: It is the
other way about. How could the
Master Plan conform to this? How
could it be done. How can the
Master Plan conform to it? It is
rather incomprehensible.

Mr. Speaker: His point is whether
it would be dovetailed witn the
Master Plan that has to be taken up
or whether it would be a separate
project to be completed separately.

Shri Shahnawaz Khan: The scheme
for the Delhi Ring Railway started
long before the Greater Delhi scheme.
It is upto the planners to dovetail
their plan with it.

Shri Hari Vishnu Kamath: On a
point of comprehensibility, Sir. Is
it possible for the Master Plan to con-
form to this?

Mr. Speaker: That there can be such
a point as a point of comprehensi-
bility, 1 have heard for the first time
in my life. Shri Saraf.

Shri Sham Lal Saraf: May I know
whether Government are aware as to
how much of the traffic, pedestrian,
cycle and other automobile traffic, will
be reducei once this railway i3 con-
structed and what priority Govern-
ment are prepared to give to the
building of this ring railway?

Shri Shahnawaz Khan: The hon.
Member is probably aware of the fact
that the construction of this line had
been sanctioned on the 22nd Janu-
ary of this year. We are prepared
to start work as soon as land is
handed over to us.
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Jhelum Project

( Shri Rtmwhwar Tantia:
J Shri Raghunath Singh:

1 Shrimati Maimoona Sultan:
| Shri D. C. Sharma: :

*725,

Will the Minister of Irrigation and
Power be pleased to fefer to the reply
given to Unstarred Question No. 181
on the 25th April, 1962 and state:

(a) whether any final decision has
been taken by the Central Water and
Power Commission on the report sub-
mittad to it by the Jammu and
Kashmir Government on the proposed
Jhelum Project;

(b) if so, the details thereof; and

(c) if the reply to part (a) above
bc in the negative what are the
reasons for delay?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) No; Sir.

(b) Does not arise.

(c) The original scheme prepared
by the Government of Jammu and
Kashmir was examined by the Central
Water and Power Commission, and
the Commission suggested, certain
modifications therein. The State Gov-
ernment thereafter revised the report
in the light of the suggestions made.
The revised report is now being
examined by the Commission.

ot vgATe fag : 7z & SrAAT TIEn
g 5 i awer F A feamgee fovd
T Fyry @ g 9a foR Fw-
X | Nae g @y frgar g 6
Taaw @I Ao @?

Shri Alagesan: The project is ini-
tially intended to generate 50 mega-
watts of power and ultimately 117
megawatts. At the ultimate stage the
project is expected to cost about Rs. 17
crores. It has been included in the
Third Plan and a provision of
Rs. 387.79 lakhs has been made in the
‘Third Plan.
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*93%. =it fafa fsy: 7t ofcagwy
aqr @qr 5 a7 a9 #Y gor AR
fE -

() foq g0 § “gemrwIET 3
grferr ” Oiard AT A W A @
I Fgyar sfmmr ¢ Ak

(@) afz ad), at amp 9 1 feaw
¥ arowfa g% § 7

afcagat aaT H9T WAt | I9-
w (s wmEet) ¢ (%) 9 gadaT
am fFarsn g 1 age & st
= TGAT, —FTAY 5 R fereft—amra—
¥ qgy GEraArargE |

(@) 8 T4 F 1LRI-LY¥ &
rax Qg o # dwEa

st fnfa s & @ ST TR
% f§ 7z @5 mfer @A qen—
FAFAT A Hq mei & A § % 76
NY FR ST Ay ?

Shri Bhagwatl: That will depend
upon laying of co-axial cables and
providing a large number of stable
trunk circuits. On certain routes co-
axial cables are being laid. When
these things are completed and the
special equipment also is ready, this
programme can be taken up.

it fersyfar foet < & g AT IR
fs ggds srafa Qiwar SgeaE FY
¥ IEFTT X AT A FAT qEe
o og=ft & °

Shri Bhagavati: They can directly
get a point-to-point connection. A
subscriber in a particular place can
dia] directly a subscriber in another
station. The installation of this equip-
ment now is limited to a distance of
about 500 kilometres. Beyond that,
we do not know as yet how we can
solve the technical problems.



520§ Oral Answers

ot awt fagrd wgdmt - Fr W@
aglag qg qaqATT F1 a0 9 {5 fowdr
FIR AT T T8 0 STAT JTAT1 F
SE IC I U U R
ST g oaFT §)

Shri Bhagavati: Delhi-Kanpur: it is
likely to be completed during 1963-64.

Shrimati Savitri Nigam: When this
scheme has proved to be so good and
so effective, may I know whether an
overall plan to connect all the im-
portant cities each other has been
made and if the answer is in the
affirmative, when it will be imple-
mented?

Shri Bhagavati: This equipment is
to be introduced in some major sta-
tions. There are proposals. It will
take some time. Before introducing
this system we have to Jay co-axial
cables. I have already said ‘hat the
introduction of this equipment or
system depends upon a large number
of stable trunk circuits which, again,
depend on the laying of co-axial
cables.

Shri K. N. Pande: May 1 know
what experience has been gained by
the Government by this scheme:
whether it is advantageous or dis-
advantageous?

Shri Bhagavati: They are certainly
advantageous. It is a landmark in
the history of telecommunication in
this country.

Shri Dasappa: May I know when
the co-axial cable project is expected
to be completed according to the pre-
sent plan?

Shri Bhagavati: During the Third
Five Year Plan period. It is expected
that we may complete in the main
routes.

=t W fag - § W gy
¥ s wgm fe faeshi—wmra w7
FAY-TETS F A A€ ¥H &
wrgEE TR g faer fE oo
gy &1 fawe wfasy & sy g ?
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Shri Bhagavati: I can hardly say
anything.
st Wo ®Wro fgadt : ST Fr
T T A 9% fr frr Ty
FdE A g o T FE S A
qrafawar & wE g 7
Shri Bhagavati Already these
schemes have been sanctioned: Delhi-
Kanpur, Delhi-Lucknow, Agra-Kan-

pur, Agra-Lucknow, Kanpur-
Varanasi.

faeelt | wrga faw wrferw

(st wer xoiv:
"‘u?u.])lﬂ WA WY AT :
Lif o o st

T Qe AT L% A, EER F
rafee s @Er tvey F9m @
9 ¥ qg Ta ¥ w97 w30 fF wg-
Ffzw wfaw faeeft #1 ST FORT &
@ fAgror ¥ a1 Y fem ¥ gw A
wy s gE R ?

mer HAed § I9ENt (we
To Fo WA ) T HAN ¥ WW Wl
frms §27 ¥ ant & fewrfal weqa
w4 T faq mgdies ok gad
fafergr a1€ & 7w qgeT €1 0F Ffafx
Tmt &, forad wreqer gufceds Afowy
afador faeelt & | o= fawg gz v fane
A ¥ (@, g9 W afafa € fawrfony
N FTTRE

s W A T A 0w ey
FHE FATHT WA AT TG § ¥
#1 wd 7z ar Ag § fe o I o
¢ fe ¥y qoFT A W gTe
A A, IAFT g F fagqy AT R A7 IW
qr st W faw feqr @ g ?

e wA (¥o gHtwr M) :
9, I0Y qTEIR I T 71 34X
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HY I FT ATHIC I FAET FY Fmrfeay
FFHITE AT

&Y WA AT T ATEA F oA F
7g a9 W% § i g8 gear 71 enifaw go
Tafy oY a9 & @ 7R FE 3T /R
T snfaaal &1 AT TRy W g §
fox 1 % fadw wfemgal, Tsae-
T, FAAEAT W TITH AqAG Y
W I #1 fawmad @ g9w § wEa
F ww R oA § AR AT I R T
FTIATET FT AT ?

To FIIAT A1AT : A0, T =
TSl g oY gT9% & faaen faay a1 fi
Y ghW  wIETE@ WA T T 7
FIFR ¥ fasms gFzmy Tam@ 917 39
THH F7 BAAT WA AT & faw wmw
FIFT T 2F | gaT & 1 37 7T ame
Fr freas zm Frfwsr § agd sumar
T gt g ) T3 ford @t § 99
FY TREA FVA FT gAAH fEwar s @
g

%{Y ATNTAA AT ASE F7 59 Ffera
F fafgai 3 "AmA@ S0 & |
us wfar gx fear @ fomd Sgiy
T AT o7 garar faar iy 9 Y
qgTE % A< a7 9g WHEHE LA ¢ (6 I
fer o1 w15 g A § 7w wEy
T & A AT FT 9gTE F & F AR
F3 G frr P am o AT wRE ?

To Faiten AMT : ST THT FE
FHIEH A 7Y am g we ¥ afee
T | fragw a3 g fF ww 996 a8
arn F0i § fo 37 wgdfes gfese
fafert a1 wfeasr @ fAawa F3a T
I FTAT HIT I I TR QY a9 &
a1 forx faom gra €1

st Qo o mwt : Fn wwAT

WA S Jg FAATW FY 4T F80 F
frag M XA TN ¢, TwET w@AT
'
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T &, W1 A% AT & Y
&1 &34 §, a7 fave® & gg g99 &, av
FH A FIAT FFaq g ?

To Faiter AT : TR F I w0
& wiesy &1 fv a9y @At wifgy, 9w
FHq AT |
Shri P. R. Patel: May I know
whether it is a fact that the
Tibbia College of Unani medicine ad-
vertised the starting of a condensed
course, and after that advertisement,
so many students had applied, but
nothing has been done and the course
has not been started, and if so, why
this college cannot be taken possession
of and administered by the Centre?

Mr. Speaker: That is a suggestion
for action.

Shrimati Savitri Nigam: May 1
know the terins of reference given
particularly to this committee?

Dr. Sushila Nayar: I have already
stated what the function of the com-
mittee is.

o Mz T : F4T AAFT A0
S Y 77 1 avm B 3fE wenr ame
AT H T TT A% R TIIAT 39
w3 8 T s #E o -
v fafe=a 4di -, gwfan ag aga s
2t & fif 37 T 18T F AT
F 3T 7w A § fAfead W
9 TE TBAFA I H T ! 74T 9 A0
9T faum #& s@rR g g ag
auadt fE o F1w #1 g F ¥ o
sy ?

Tro FAWT W4T : qE FAT % 9
FIRAST 7 G FIX 2T FT IZTHA JTET
ag @t S AET U 9T g ey g,
Faife @y &t aor gREAT § 5 gAe
qIETFT F AT ;A FT IGIHA GHAT |
| T ¥ 0F qIg T IRIH g,
¥ faam & uw SR a9y s A o
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Iq% a7 ofeq fag i wx g &t
T 38 T ol 35rs | g Y § cnfAw
FATA 7 g7 e & Mfew gard @F f*
wfasa &1 qrggww dar gar TfEd |
I o< faa g c o

Designs of Thermal Stations in India

=728, Dr. K. L. Rao: Will the Minister
of Irrigation and Power bc pleased to
state:

(a) what are the amounts spent and
committed on foreign consultants in
respect of Therma]l Power Station de-
signs and Hydro Power Stations res-
pectively;

(b) what steps are being “taken to
reduce the consultation fees for the
designs made outside the country: and

(¢) whether Government will stren-
gthen their design organisations and
aiso made use of indigenous consul-
tants, if any, so as to Imnake the designs
of thermal stations in India itseif”

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) to (c). A statement is
laid on the Table of the House.

STATEMENT

(a) Paymecents to foreign Consultants
are made by the Project authorities
concerned in accordance with the
Agreements entered into between them
Information about payments actually
made is not available but the commit-
ments of foreign exchange on this
account are approximately as follows:

Rs. in Crores.
Thermal. 3.22
Hydro. 1.46

(b) and (c). An organisation is in
the process of being set up in the
Power Wing of the Central Water and
Power Commission to provide speci-
alised gervices covering engineering,
designs, procurement ang installation
of large Thermal and Hydro Power
Stations in the country. Under this
scheme, ovr own engineers are being
given specialized training in India as
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weil as abroad so that the latest tech-
niques and practices employed by the
more advanced countries in this par-
ticular field could be utilized by them
in handling similar jobs in the coun-
try without the help of foreign Con-
sultants.

Dr. K. L. Rao: May I know whether
there is any proposal to organise a
special training class for the staff en-
gaged in designs of thermal plants
with the assistance of foreign experts,
if necessary”?

Shri Alagesan: In the statement it-
self it is said that our own engi-
neers. ..

Mr. Speaker: Whatever ls said in the
statement need not be repeated. If
it is contained in the statement, then
the answer need not be given.

Shri Alagesan: If any other effort is
required in this direction, we are pre-
pared to consider.

Dr. K. L. Rao: May I know whether
a special investigation unit will be
attached to these design offices as an
adjunct for obtaining the information
on water planning, coal mining and
coal supply which generally cause a
lot of delav in the preparation of the
designs,

Shri Alagesan: Yes, we have already
created a cell in the CWPC to look
after these things and plan these
things.

Shri Sham La] Saraf: May I know
whether Government have by now
gained the ¢xpericnce that our scien-
tists and other experts in the country
will be better suited for taking up
these designs and planning of these
projects?

Shri Alagesan: As far as hydro-
electric projects go, I may tell the
House that we are not dependent on
foreign consultants. The work of

‘specifications, designs, planning  ete.

is being looked after by our people,
except in the case of those projects
where we receive foreign aid and
where such consultancy is insistea
upon by the aid-giving country. Only
with regard to the therma] sector, we
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are deficient. Even there, we have
set up an organisation which iy at
present handiing the work of  con-
struction of the power plant at
Neyveli. It is also going to look after
the work of construction at Pathratu
and Korba, but that organisation has
to be strengthened sufficiently, and
we have to increase the other facilities
also.

Shri Hem Barua: In view of the fact
that Government do not have any
knowledgsc about the payments made
to the different consultants, may 1
know whether Government propose to
evolve some machinery through which
it might be posted about this fact from
time to time?

Shri Alagesan: It is only stated that
the actual payments made are not
available, but the total commitment of
foreign exchange has been given.

Shri Hem Barua: I know that much,
that the total commitment has been
mentioned. But I am interested in
knowing the actual amount paid to
the different consultants.

Shri Alagesan: I can collect that
information and supply it to the hon.
Member.

Master Plan for Delhi

+729. Shri Yashpal Singh: Will the
Minister of Health be pleased to state:

(a) whether any ma:ssive housing
programme has been recommended in
Delhi’s Master Plan;

(b) if so, how much construction
activity is to be done by the private
sector and how much by the public
sector; and

(c) whether any areas have been
earmarked for rehabilitating and pro-
viding shelter to the occupants of
jhuggies and jhopries living in the
capital of India?

The Deputy Minister in the Ministry
of Health (Dr. D. S. Raju): (a) Yes,
Sir.

(b) The total requiremc... of housing
for the period ending 1981 is estimat-
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ed at 7.47 lakh dwelling units. The
targets proposed are 2:60 lakh units
for the public sector and 4.87 lakhs
units for the private sector.

(c) About 2780 acres of land has
becn earmarked in various localities
for the rehousing of jhuggi and jhonpri
dwellers and thc work is being under-
taken by the Delhi Municipal Cor-
poration.

Noy feg: w1 FgaTfE
faeelt w1 1 e fagr sar
2, a8 ¥ gfewnsy T8 F aw 2 WR
%@ fod s a% g ae ¥ fag w9
TAAH AT &HT g 7

e /Y (1o gy AT) -
ofr 4, 7 & T 1 AT -
ot &W § 75 ofadT 5@ &
TAWFN WegH gtk WK 9§ ofEdT
fiea mar 3 1 oRer T g @1 fiv g
i It fae A, afe ag ot
7N ol & fe 7 AT 99 A a9
Y E | I TF TE W TG TLE
& g vk 4 AR A, &Y, 7 e e
A Y wforer &Y @ o7 1 FergToy T -
¥z X dum fem & R oS ool Y
AR 39 # A f e R ag
o e & faamoda &1

ot g fag A AT L fE
T § 29 fa /Y AW A AT 77
wrn @ f Affmei qret #1 dEer
ol g FAfgeEs § 2R it 3w
N gTAS IR G 7

Mo oA A@T : A T o
o & % saF  ATTEAT HesT FAfas-
[ ¢, wifs N &Fw agwr Farg T
q, Jw§ ¥ ofEdw 6y o1 @
2

Shri Hari Vishnu Kamath: With
regard to the vital problem of hous-
ing as an integral part of the Delhi
Master Plan, is it a fact that the
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Prime Minister some months ago sug-
gested that the slums of Delhi should
be ‘burnt down’? If so, do Govern-
ment propose to implement such a
drastic directive or is a milder ap-
proach being thought of?

Mr, Speaker: The minor approach
has been stated by the Minister. What
they propose, whether it is minor or
major, need not be asked.

Shri Hari Vishnu Kamath; I would
like to know whether it is milder.

Dr. Sushila Nayar: I am not aware
of any drastic proposal of burning
down slums. All proposals for im-
provement of slums are being pursued
as vigorously as possible.

St TwAAE AT AT S S
I it 7 fF & ¥ 79 afada
R @& F g S wgar g
9 ° 5 v F af@ds g @ €
o g F OH agear a@ w9
&t fF 3 W00 T 49 T g9 W
I Ag A g @R T@TE IF |

o Faitew AL : IT F A aga
qt feerd 1 fama & A7 aw wegR
am gfet s &7 d57 &1 oW
F9a W2 frar FEwT @ @
™ gAY WAFT KT AT 97 d3AT
&1 a1 3T FT ¥ AT, T AT
2 fem? gm awe W FE wfearaay
%1 29 FT AT A wEAEIT T ]
&1 waer fear w &

S T et g A
TR g fr | a7 98 e
¥ A ¥ fr weiraiofed & w@%
agfral waan af ) &t e faadt
2 IR T 97 F et F oW @
g sgen o et ¥ fafirw s
¥ @ SwEa ?

o guiten AT : FF AT IT
e aig & wf ot fe g Wil
X wax wrfafal o fodard W
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Wt qET gE & R e feelt &
A faer W@ &, 99 S0 S ST W
FtT & A 6T 99 Al A -
A6 JY A o §E W HEAEE
AT H & WA fF
faage & W s frwear @@
o md fEfy sg a7 ft wEars
fapear @71 g8 feew & feawd
oA @i AR g @9 awEl & ge
FA B IE@ RS gh |

wers WEE 4 qv ag §
&1 T AN $I OF AT IET TG |

o FIier AW : IT FT HAT
qAT g 9 F9Er WEeT |

Shrimati Gayatri Devi: Is the hon.
Minister aware that these dwellers in
the jhuggies and jhompris do con-
struction work and, therefore, they
have temporary accommodation, but
that they would like to have some
permanent land on which they could
settle, no matter where they have to
go to work? How long is this ques-
tion of giving them some permanent
land to be under consideration?

Dr, Sushila Nayar: Everybody who
comes to Delhi for a temporary job
would like to settle down in Delhi on
some permancnt land allotted to hiuvn
But I do not think there is enough land
to be given to everybody.

Shri Sham Lal Saraf: May I know
whether such of the jhuggi and jhopri-
walas who have been dispossessed can
be temporarily housed in some of the
small houses that are available with
Government?

o gaiten awae: q& TR E A
' A waw ¥ Y sy & Afew we
4 dm avg ¥ gady g @ SEE S
ug § o o Anif oY For T &Y
fox ¥ @ ¢ IR faw ag IA7T
T dac @ € qadw § o
fex & @ a1 7 ® T
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Shri Sham Lal Saraf: My submis-
sion is whether it is possible to give
such of these jhuggi and jhonpriwalas
who have been dispossessed, some of
the houses, temporarily at least, that
may be available with the Ministry of
Housing.

Di. Sushila Nayar: I am afraid this
will have to be answered by the Min-
ister of Housing, whether they have
any temporary houses for housing
these people.

Shrimati Sarojini Mahishi: May 1
know whether there are any urban
pilot projects which have already been
started for the clearance of the slums
in Delhi.

Dr. Sushila Nayar: Yes.

Shri Daji: Pending consideration of
your scheme, are we to understand
that none of these people shali be dis-
possessed?

Mr. Speaker: There is no scheme of
mine!

Shri Daji: Pending consideration of
the scheme mentioned by the hon. Min-
ister, are we to take it that no one
shall be dispossessed?

Dr. Sushila Nayar: I can give no
such assurance. There are certain
rules according to which they are be-
ing housed or dispossessed.

Shri S. M. Banerjee: In answer to
the supplementary question  of
Maharani Saheba, the hen.  Mimister
stated that they arc temporary ones. 1
want to know whethor it is a fact ithat
there are 25,000 to 30.000 construction
workers who arc residing in Delhi per-
manently. I want to know also what
arraagement has been made for giving
them land for construction of houses.

Dr. Sushila Nayar: The whole
jhuggi-jhompriwala scheme was con-
ceived, in fact, because there were
some labourers who have been in Delhi
for many many years.

Shri Tyagi: Is it a fact that free-
hold lands which belonged to co-up-
erative societies and co-operative in-
dustrial estatees have been taken over
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by Government and now those very
lands are being offered to these co-
operative societies at a inuch higher
premium?

Mr, Speaker: That is a different
thing altogether.

Shri K. C. Pant: In view of the con-
sistently high rate of influx into Delhi,
does Government consider its housing
programme, massive as it may be, to
be adequate to meet the situation that
has arisen?

Dr. Sushila Nayar: According to the
calculations that have been made
by the Planners, the proposals are con-
sidered adequate.

Bharat Krishak Samaj

*730. Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the financial and other assistance
if any, being granted by Governnent
to “Bharat Krishak Samaj” (Farmers
Forum of India) organisation; and

(by whether any delegation on be-
half of this organisation visited
United States of America during 1961-
62”7

The Minister of State ;n the Ministry
of Food and Agriculiurc (Dr. Ram
Subhag Singh): (a) and (b). No finan-
cial or other assistance has been given
to th~ Bharat Krishak Samaj (Farmers
Forum of India) by the Departmegt of
Agriculture after 1959-50.

Under the Project of Exchange of
Farmers sponsored jointly by the
Bharat Krishak Samnj and Farmers
and World Affairs U.S.A. in co-oper-
ation with the three National U.S.A.
Farm Organisations—Farm  Bureau
Federation, National Tarmers’ Union
and Nationa]l Grange-—and some farm
co-operatives, a group of 12 prominent
members of the Bharat Krishak Samaj
visited U.S.A. in 1961-62 for about 3
months.

Shri Inder J. Malhotra: Since this
organisation is the only organisation of
its kind at the national level, may I
know if proper participation is being
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ensured by Government from this
Farmers Forum?

Dr. Ram Subhag Singh: Whatever is
considered fit is done.

Shri Inder J. Malhotra: It 1s stated
that after 1959-60, no financial assist-
ance or assistance of any other kind
was given to this organisation. May I
know what are the ieasons; whether
this assistance was stopped by the
Government or whether they Jdid not
request any such aid?

Dr. Ram Subhag Singh: Actually, in
1959-60, two grants, one of Rs. 2 lakhs
angd the other of Rs. 3 lakhs were given
to the Farmers Forum at the timc of
the World Agricultural Fair. The first
grant of 2 lakhs was not refundable;
but the second wags refundable in case
the Farmers Forum earned profit of
more than Rs. § lakhs. That grant
was returned and after that perhaps
the farmers’ forum did not approach
Government.

T WITRT W W dF A
F T YIE ¥ AR FOF QU X
za A7 T9@ ;e 3 FE fwe
OIS T 77 FT 2 F7 gy g
frg &Y 2 w7

¥ro TW ogwn fag: gego-gQ
¥ Y a0 g, I wae &5 ford
T owE 2 ™ oA o uw A
wEmal &1 FHRaA T 91 9%
wi w5 gz w6 omE 3

Shri P. R. Patel: This is the c¢nly
farmers’ organisation in the  country.
Was the co-operation of this organis-
ation taken by the Government in the
last two years for more agricultural
production and for amelinrating  the
difficulties of the agriculturists?

Dr. Ram Subhag Singh: The forum
hag been ho'ding its convention from
year to yvear and the Agriculture Nlin-
ister was president nf this organisation
until recently. Perhaps they may
have co-operated.
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Shri Daji: May I know whcther any
foreign exchange was sanctioned to
them and if so how much?

Dr. Ram Subhag Singh: No; thev go
to the Uniteq States on an exchange
programme and perhaps their entire
expenditure is borne by the U. S. or-
ganisation.

Shri P. Kunhan: What is the total
number of membership and how is the
ordinary peasant benefited by this?

The Minister of Food and Agriculture
(Shri S. K. Patil): Tt is a2 piivate or=
ganisation and the Government does
not come in to get these figures of
membership and other things.

Y TEAwE gwE: g A ATy
TG go THo Wo I G TH AW FI
2? w3 og @l ¥R A fEee
# m g famr wrofAw 27 & aeey
oA sl & o fem &)

To T gun fag: o1 TgAT AT
g, 9AF f R AR W f

oA WPET | A T FT JEA
¥ UF OF A 99 F7 W AN
daeT F47 (§ \F faaT &, S
¢ feeag gae 35T fv oF frm
tar A ma g om A W
AT i g TR g e ey &
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Shri Tyagi: Sir, on a point of order.
Under the Rules there ‘s provision taat
questions could also be put to mem-
bers of Parliament if necessary. May
I seek your permission to put such a
question now?

Mr. Speaker; Not in thig manner.
He should have given written notice.

Shri Tyagi: If the Member is pre-
pared to answer without notice?

Mr. Speaker: He should give notice.

At TH AW TTIT ;WL T AT
g & A gy ¥ fewwa @ W §
T FAT WA AT TGO AT FW
& S 9 AR # fady e
T AT B qEEY @ A R A
W) g faw &7

Shri S. K. Patil: Yere is a private
orgaisation sending representatives on
its own on invitation by some other
-organisation elsewhere. How is Gov-
ernment to interfere?

Shri Daji: If you do not give money,
we shall not ask about them.

Dr. Ram Subhag Singh: T am pre-
pared to recad out the pames if vou
‘want and if the hon. Speaker allows....
(Interruptions) .

Mr. Speaker: Order, order. How
.are we to go on like this?

=t T JAE T < AT AT —

W WENT . HIOE] qET F
AR T W
arEaz w17 AR |2 8 F7 qEe
F OqE T W &

St TwEEw qreE ;R g ¥
TR fee® F1 9 X F @ A fowa
Tt gt wifea, wrf wrafer ft @
wfgr | weda wfr v W Al
T R s 3 AN arg Wl awgE T
2t frlt Toeffs awr @ Gmaew
Fm Ak i e A 7
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Shri 8. K. Patil: Government have
not chosen.

v wgEm . @ fee ag Y
FIA G5d £ 7

Family Planning

Shri Sjbodh Hansda:
Dr. R. Banerjee:
*731. { Dr. P. N. Khan:
Dr. S, K. Saha:

| Shri P. C. Borooah:

Will the Minister of Health be pleas-
ed to state:

(a) whether it has come to the
notice of Government that an  cral
contraceptive has been found out from
Indian plants by the Hcad of the De-
partment of Physiology of Presidency
College, Calcutta;

(b) whether it has also becn brought
to the notice of Government that it
requires research for its development;
and

(c) it so, whether Government pro-
pose to finance the research work as
conducted by the head of the depart-
ment of the college?

The Deputy Minister in the Ministry
of Health (Dr. D. S. Raju): (a} and
(b). Yes, Sir.

(c) The proposal for financial assist-
ance will be considered on receipt of
details which are awaited.

Shri Subodh Hansda: May I know
whether Government have any in-
formation on this point, namely, ia
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how many cases it has been tested and
in how muany cases it has proved
successful?

Dr. D. S. Raju: We have some infor-
mation, about 60 voluntary females
were experimented upon. Those cases
were known for their fertility and
productive capacity. They were tested
with this drug and the results were so
far satisfactory, und the conception
has been stopped for one year after
the administration of one dose of this
drug.

Shri Subodh Hansda: May I know
‘Yhether it is a fact that sometime
back, a contraceptive was found out,
by some gentleman, from the indigen-
ous plants and was sent to the Gov-
ernment of India for further research
and development?

Dr. D. S. Raju: We have no infor-
mation about some gentleman. There
are so many remedies that are receiv-
ed for experimental purposes.

Shrimati Renu Chakravartty: The
hon. Minister, when she was at Cal-
cutta, went to visit this particular in-
stitution. I would like to know how
far this experiment hag advanced to-
wards reaching some definite conclus-
ion, prior to going in for manufac-
ture.

The Minister of Health (Dr. Sushila
Nayar): There are a number of people
who are engaged on this research for
oral contraceptives. From time to
time we receive reports that some-
body has discovered something that
is effective. That is obtained first,
and anima] experiments are carried
out. After animal experiments, it
there is no toxicity, experiments o
humans are carried out. So far as this
drug is concerned, 15 pairs of healthy
albino rats with known fertility were
selected for the investigation, and this
is the description of the experiment
that has been carried out. We want to
go further and test them in a parti-
cular fashion to find the exact mode of
action and also to determine that
there is no toxicity of any type. 1hen
the stage will come for human ex-
periments.

1694 (Ai) LSD—2.
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Mr. Speaker: Dr. P. N, Xhan.

Dr. P. N. Khan: It has a'ready been
covered.

Shri Hem Barua: May I know if the
attention of the Government has been
drawn to newspaper reports where it
has been claimed by the research
worker that the results of thus drug
are extremely satisfactory, that there
is no toxic effect aus has been proved
by human and animal experiments and
that he only wants Rs. 20,000 more to
carry on further research on the var-
ious effects of the drug?

Mr. Speaker: The difticulty with
the hon. Member ig that he slways
gives more information than he soli-
cits.

Dr. Sushila Nayar: I would like to
clarify the position. It is in view of
these claims that the drug is being
tested by us. As for the request for
financial assistance, the Deputy Minis-
ter has alrecady stated that we have
asked for some details and when we
receive them we shall certainly give
financial assistance.

Shri Narendra Singh Mahida: May I
know whether this family planning is
in conformity with Mahatma Gandhi's
principle?

Mr. Speaker: That wouid bc a very
complicated question. (Interruption).

Shri Harl Vishnu Kamath: The
Minister was closely associated with
Mahatma Gandhi. She had served
Mahatma Gandhi closely.

Mr. Speaker: The hon. Mewmber can
meet her outside the 'Touse and find
out.

Shri Hari Vishnu Kamath: et her
answer inside the House. She served
him wellL

Shri Narendra Singh Mahida: She
had served Mahatma Gendhi.

Mr. Speaker: Therefore, I/ have
advised him to contact her outside.

Shry Harli Vishnuw Kamath. What is
wrong inside?
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Shri P. Kunhan: Is it a fact that
any of the communal organisations has
passed any resolution against the im-
plementation of the fumily fplanning
scheme?

Dr. Sushila Nayar: So far as I
know, there is nothing in the Con-
stitution against family planning.

Mr. Speaker: That iz not his ques-
tion. He wants to know if any poiiti-
cal or communal organisations have
passed any resolution agains! this
planning.

Dr. Sushila Nayar: It is well known
that Catholics are nppos:d ‘o family
planning.

Sugar Export

*732. Shri Indrajit Gupta: Will the
Minister of Food angd Agriculture be
pleased to state:

(a) whether any countries of the
European Common Market have agreed
to import Indian sugar this year;
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(b) if so, the quantity likely to be
purchased by those countries and at
what price; and

(¢) whether there is a possibility of
sugar exports to East European coun-
tries also?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) No, Sir.

(b) Does not arise.
(c) No, Sir.

Shri Indrajit Gupta: May I know
whether Government has any pian to
explore the possibility of baitering
sugar against other commodities with
East-Furopean countries, so that sugar
can be exported without suffering a
loss?

The Minister of Food and Agricul-
ture (Shri 8. K. Patil): The East-
European countries are nearly  self-
sufficient in sugar. In fact, they ex-
port sugar, although they import raw
sugar. Unless we start producing raw
sugar in sufficient quantities, the ques-
tion of any barter of that type does
not arise.

Shri Hem Barua: In view of the fact
that the U.N. International Conference
in Geneva failed to arrive al an inter-
national agreement for sugar cxport
and since we are having surplus sugar
why is it that the Government have
not tried to explore different parts of
the world for exporting our sugar?

Shri S. K. Patil; Gevernment have
been exploring every part of the world
and some of our recent commitments
have been of that order. Therefore,
we are not confined to any particular
country, but we can sell sugar wher-
ever there is a market.

Shri Bhagwat Jha Azad: May I
know whether there will be ary ad-
verse effect on our export of sugar if
there is inter-locking of these coun-
tries into the ECM?

Shri S. K. Uatil: I do rot think that
will happen. Of course, the Common-
wealth market was a protection mar-
ket, but it was not open to us for
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sugar. Therefore, this has no parti-
cular effect on the import of our sugar.

ot fnrfa frwr: ol W oY &
qaemar f g da § O W Y Jo
2l 9@ TR A IE@ § AW
FTFTT QY 0T & @7 & o gar
FEE § T PR a7

Shri S. K. Patil: Yes; we have, be-
cause we shall export some raw sugar
next year and some of the mills will
be taking to raw sugar, because if the
export of sugar is to be a permanent
factor, surely a part of it has to be in
raw sugar.

Shri K. N. Pande: Is it a fact that
crystal sugar is being bartered with
some of the countries and if so, what
are the countries and what are the
articles being exchanged?

Shri S. K. Patil: I have not got all
tlie particulars here. We are having
il wiih Canada and I :hink with Japan
aiso. 1 have not got the list of the
articles being bartered with Canada
with me here, but it comprises several
articles.

¢ Seed Tesiing Laboratories

+
( Shri N. R. Laskar:
J Shuri Ran, Harkh Yadav:
“734.0) Shri P. €. Borooah:

| Shri Rameshwar Taantia:

Will the Minister »f Food and Agri-
evnlture be pleased to state:

(a) whether it is a fa~t that Gov-
ernment intend to provide each State
in the country with a sced testing labo-
ralory;

(b) if so, the details of the scheme
and the approximate time by which
the aforesaid laboratories would be
set up;

(¢) what would be the role of the
respective States in the establishment
and maintenance of the aforesaid
laboratories;

(d) whether some equipment has
been procured from U.SA. for this

purpose;
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(e) if so, how much; and

(f) arrangements made {c procure
the rest of the equipment?

The Minister of State in the Ministry
of Foog ang Agricuiture (Dr. Kam
Subhag Singh). (a) Yes.

(b) Uptil now four seed testing labo-
ratories have been set up, one each
in Andhra Pradesh, Bihar and Punjab
and one at the Indian  Agricultural
Research Institute, New Delhi. It is
proposed to set up four more labor-
atories under this programme during
1962. Subject to equipment for these
laboratories being available, it is hop-
ed that by 1964 one Laboratory will
be provided in each of the rnajor
States,

(c) Each State has to provide the
necessary building, staff ang the re-
curring expenditure for the laborator-
ies.

(d) and (e). Yes. Equipment for
four laboratcries has already becn
reccived and order for four more has
been placed by the United States
Agency for International Development.

(f) Arrangements are being made
through the United States Agcncy for
Internaticnal Development, ¢ pro-
cure equipment for the remaining
laboratories.

Suri N. R. Laskar: May [ know the
cost involved for each laboratory?

Dr. Ram Subhag Singh: Actually,
they were set up only recently, I will
supply the information later on.

SHORT NOTICE QUESTION

&t SAT AW § Wy & w10 G
w feafa

SN.Q.c. wt ary e firy: T ATE
wr efe o gg T A FOOSGT
fe

(%) = ug &« § fis ame aav
sfe wrww  § 9w Wi ¥ oo
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Shrimati Savitri Nigam: Just ncw
the hon. Minister stated that grants
will be given to the State Govern-
ments which are formulating schemes
to help these areas according to a set
pattern. I would like to know, when
such calamities arise, whether the

Central Government «ill not be ready
to give them some additional help?
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Dr. Ram Svbhag Singh: Yes. Help
will be give. But the Government of
Uttar Pradesh is having about Rs. 50
lakhs at present. They have spent
about Rs. 51 lakhs. When they will
approach, they will be getting the
grants.
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Shri Tridib Kumar Chawdhuri: In
thig connection, may I know what hap-
pened to the recommendations of the
Asoka Mehta Committee with regard
to the depressed areas of eastern
U.P.? Are the new steps that the
Chief Minister has stated and the
Government adopted in line with the
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recommendations of the Asoka Mehta
Committee?

Dr. Ram Subhag Singh: Aclually,
all the steps that I propose to take are
not in line with the recornmendations.
But, in my action, I am going to be
generaily guided by the recommenda-
tions made by the Asoka Mehta Com-
mittee. As regards iloods, it comes
under the Ministry of Irrigation and
Power. Steps are being taken in that
direction also.

st STMAY 9i® 0 R/ oA
WEIET A AT A 6T i ARER
o W[l 7 I @ W@ @ sk
foray sl TFE A wEA FT@ER H
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g

WRITTEN ANSWERS TO
QUESTIONS
Road Transport

*733. Shri R. Barua: Will the Minis-
ter of Transport an@ Commanications
be pleased to state:

(a) the estimated rcequirements of
commercial vehicles during the Third
Five Year Plan period;

(b) whether there has been any
shortfall in country’s requirements

(c) if so, what steps are being taken
to make up the deficiency; and

(d) what is the smployment poten-
tial of road transport in India?

The Minister of Shipping in the
of Transpert and Commumij-
cations (Shri Raj Bahadur): (a) Ac-
cording to the Thirq Five Year Plan,
the target for production of commer-
cial vehicles in the last year of the
Plan, i.e., 1965-66, which is based on
estimated requirements, is 45,000
trucks and 15,000 buses.
(b) There has been no shortfall so
far. The position may, however, huve
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to be reviewed in case it is foumd
necessary to increase the capacity of
road transport further to meet trans-
port bottlenecks.

(c) There is no overall deficiency of
vehicles at present. But it is felt
that if vehicles of higher pay loads,
say 20 tons, can be used, the cost of
transport can be brought down. Such
vehicles are not manufactured in the
country now. The existing roads will
also have to be upgraded before such
vehicles can be plied.

(d) No firm figures are currently
available for the employment potential
of road transport. However, a survey
carried out by the National Council
of Applied Economic Research in
1957-58 indicated that total number of
persons who found employment in the
industry was about 24 millions.

Hindustan Shipyard

*735. Shri P. C. Borooah: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the Hindustan Ship-
vard has recently built a new cargo
vessel, the “Visva Mangal”;

(b) if so, at what cost; and

(c) what are the salient features of
this vessel?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) The
cargo vessel ‘Visva Mangal”, ordered
by the Shipping Corporation of India
Ltd., is still under construction at
the Hindustan Shipyard. She is ex-
pected to be completed and delivered
in May, 1963. The vessel was launch-
¢d on the 17th August, 1962.

(b) The actual cost of the vessel
is expected to be finalised by the end
of 1963, when the guarantee period
will expire. The estimated cost is
about Rs. 190 lakhs.

(c) The vessel is a convertible open
closed shelter decker type, cargo
vessel of about 12,300 D.W.T., with
17:2 knots speed. She has 5,000 cu.
ft. of refrigerated cargo capacity and
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is fitted with deep tanks for the
carriage of edible oil. Alternating
current, electric equipment of the
latest design is provided for all
domestic services and deck and other
auxiliaries.

Production of Edible Groundnut Flour

( Shri Subodh Hansda:
*736. ) Shri S. C. Samanta:
Shri B. K. Das:
L Shri M. L. Dwivedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the production of edi-
ble groundnut flour with the help of
UNICEF has started;

(b) if so, what portion 1is being
utilised for the manufacture of multi-
purpose food and to enrich Atta;

(c) whether the effect of multi-
purpose food which is supposed to be
used for lunch for school children has
been tested; and

(d) if so, what is the effect on the
children?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) No. Arrangementis for
the trial running of the plant in
Bombay are in progress.

(b) This will depend wupon the
nature of demand from different
sources, but in the initial stages the
pattern may be 50:50.

(c) Yes.

(d) Reports indicate that there is a
general improvement in the health of
the children in terms of increase in
height, weight, red blood count and
hacmoglobin.

W At = fRate
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Ropnarayan Bridge

+739 J Dr. R. Banerjee:
3 Shri Subodh Hansda:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
construction of the Rupnarayan bridge
on National Highway No. 6 is far be-
hind the schedule; and

(b) if so, the reasons for the delay?

The Minister of Shipping in the
Ministry of Tramsport and Communi-
eations (Shri Raj Bahadur): (a) and
(b). The work was commenced in
February, 1962 and is scheduled to be
completed by September, 1864. The
question of its being behind the
schedule does not arise at this stage.

Wheat Imports from US.A.

*740. Shri Indrajit Gupta: Will the
Minister of Food and Agriculture be
pleased to state

(a) whether Government are -mnak-
ing efforts to reduce whaet imports
from U.S.A. under PL. 480;

(b) if so, the reaction of the U.S.
Government in the matter; and

(c) the quantity of P.L. 480 wheat
already imported and that still re-
mains to be imported?

The Deputy Minister in the Ministry
of Foed and Agriculture (Shri A. M.
Thomas): (a) No.

(b) Does not arise.

(b) P.L. 480 Agreement of the 4th
May, 1960 provides funds which were
expected to filnance the purchase of
about 16 millks tars of wheat, over
a periog of four years ending in June,
1064 About 4:3 million tons of wheat
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have been shipped to India by the
enid of July, 1962.

Air Services in Punjab

[ Shri Bibhuti Mishra: )
*741, ( Maharajkumar Vijaya Ananda:
( Shri Y. D. Singh:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
Punjab State Government have envi-
saged a plan of operating an intra-
State air service to link certain towns;

(b) if so, whether it is also a fact
that it has asked for surplus IAC
Dakotas;

(c) if so, what is the reaction of
the Indian Airlines Corporation; and

(d) whether any other State Gov-
ernment have thought of a similar
plan?

The Deputy Minister in the Minis.-
try of Transport and Communications
(Shri Bhagavati): (a) Yes, Sir.

(b) and (c). The Punjab Govern-
ment have made enquiries from
Indian Airlines Corporation regarding
sale of their Herons or Dakotas.
Indian Airlines Corporation have no
spare Dakotas for sale immediately.
The question of the sale of Herons is
under discussion.

(d) As far as the Central Govern-
ment are aware, no other State Gov-

ernment has formulated a  similar
plan.
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The Minister of Health (Dr. Sushiia
Nayar): (a) Two.

(b) Ninety-five.

(c). Leprosy is not endemic in
Rajasthan State. The State Govern-
ment have not participated in the
Leprosy Control Scheme launched
during the First Plan period and con-
tinued during the Second and the
Third Five Year Plans. Hence the
question of payment of Central assist-
ance to the State Government for the

running of the leprosy control centres
does not arise.

(d) Jaipur and Jodhpur.
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Construction of Bridge over Agartala-
Belenia Road, Agartala

2075. Shri Biren Dutta: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is any proposal
to construct bridges over rivers cross-
ing the road Agartala-Belonia of
Tripura; and

(b) if so, on what places these
bridges are going lo be constructed
and within what period these are ex-
pected to be completed?

The Minisier of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur) (a) Yes,
Sir.

(b) The bridge over the Burima
river near Bisalgarh is to be complet-
ed in 1963-64, and thaT~over the
Gumti near Udaipur in 1964-65. The
bridge over the Muhuri river near
Belonia is proposed to be taken up in
1965-66 and completed in the Fourth
Five-Year Plan.

Third Medical College at Orissa

2076. Shri Ulaka: Will the Minis-
ter of Health be pleased to state:

(a) whether Orissa Government
have asked for any assistance from
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the Centre for the establishment of
third Medical College in the State;
and

.(b) if so, the nature of assistance
given or proposed to be given by the
Union Government?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Yes. The
scheme for the establishment/expan-
sion of medical colleges has been in-
cluded as a Centrally aided scheme in
the Third Plan. Under the revised
procedure, Central assistance is re-
leased for various groups or categor-
ies of schemes and not for any indivi-
dual scheme as such. It is released
on the basis of the figures of expendi-
ture reported by the Finance Depart-
ment of the State Governments for
all the State Plan schemes and all
Centrally sponsored schemes, the uvut-
lay approved by the Planning Com-
mission and the allocation made by
the Ministry of Finance for each year
in accordance with the prescribed
procedure. In the circumstances, the
question of releasing Central assist-
ance for individual schemes does not
arise.

Bridge over River Sutlej at Rampur
in Himachal Pradesh

2077. 8 S}lrg erk?hadra Singh:
3 Suri (.alit Sen:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the
bridge over the river Sutlej at Ram-
pur in "Himachal Pradesh is in urgent
need for repairs; and

(b) it so, whether any action has
been taken or is proposed to be taken
to repair it?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) The
suspension bridge at Rampur, which
caters to the needs of mule traffic, is
under the control of the Himachal
Pradesh Administration. That Ad-
minigtration have intimated that the
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bridge i; not in need of any major
repairs. There are however, some
minor repairs to be carried out, such
as, the replacement of some planks
and the tightenirg of ropes.

(b) The necessary repairs which
are estimated to cost Rs. 5,000 have
‘been taken in hand by the Himachal
Pradesh Administration and are ex-
pected to be completed in about three
months.

Replantatien of Coconut Trees

2078. Shri Nallakoya: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there is any scheme
for grant of loans for replanting coco-
nut trees or for starting new planta-
tions; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Simgh): (a) and (b). The
Governments of Kerala, Mysore,
Maharashtra, Gujarat and Andaman
and Nicobar Islands have got schemes
for grant of loans for replantation of
coconut irees or for starting new
plantations. The details of the
schemes are as under:

Kerala.—The scheme for the ex-
pansion of area under coconut culti-
vation provides loans as under:

(a) for reclamation of Kayal lands
for planting Coconut @
Rs. 3,000 per acre,

(b) for utilising coastal areas for
planting Coconut by develop-
ing irrigation facilities with
long term loan assistance for
installation of pumpsets,

(c) for both the coastal and kayal
lands loans upto Rs. 380 per
acre for cultivation expense
in new areas.

Mysore.—The Coconut Development
Scheme provides loans for raising
new plantations and rejuvenation of
old plantations at the rate of Rs. 200
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per acre upto a limit of Rs. 1,000 per
individual.

Maharashtra.—The scheme provides
long term loans to fruit growers in-
cluding coconut growers @ Rs. 300
per acre upto a maximum of Rs. 3,000
per individual and Rs. 30,000 in the
case of co-operative societies.

Gujarat.—The scheme for Fruit
Development has also a provision for
granting loans for Coconut Planta-
tions @ Rs. 300 per acre with a maxi-
mum of Rs. 3,000 in the case of an
individual and Rs. 30,000 in the case
of Co-operatives.

Andaman ang Nicobar Islands.—
The scheme provides for loans at the
rate of Rs. 110 per acre for the first
year and Rs. 80 per acre for the sub-
sequent 7 years for raising Coconut
plantations in the lands allotted to
private arties,

The Government of Orissa have
a scheme under their consideration.
The Governments of Assam, West
Bengal and Madrag have no scheme
for loan assistance to coconut culti-
vators,

Indents of Iron and Manganese Ore at
Stations on S.E. Rallways

2079. Shri Surendranath Dwivedy:
Will the Minister of Railways be
pleased to state:

(a) the total number of indents re-
fused for manganese and iroh ore at
Banspani, South-Eastern Railway Jur-
ing 1961-62 and 1962-63 so far;

(b)y what is the total number of
indents Banspani and other sections
at Barajamda receive daijly; and

(c) the total number of wagons
allotted to Barajamda Station for rteel
mill supply in 1961-62 and 1962-63
so far, the total wagons supplied to
Banspani station in the corresponding
period and the reasons for such
difference?

The Deputy Minister in the Ministry
of Railways (Shri 8. V. Ramaswamy):
(a) No indents were refused.
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(b) The average daily number of
indents placed at Banspani and Bara-
jamda during the period were as
follows:

1961-62 .. 388
1982-63 .. 387
(Upto 20th Aug.)

(c) Number of wagons supplied and
loaded at Barajamda and at Banspani
stations vary according to the pro-
gramme drawn up by the Iron and
Steel Controller, in consultation with
the steel plants and the Tailways.
The total number of wagons allotted
to Barajamda and Banspani stations
for steel mill supply during the period
were as follows:

Barajamda Banspani

1961-62 52,103 51,145
1962-63 16,205 19,533
(Upto 20th Aug.)
Koyna Project

2080. Shri Sonavane: Will the Min-
ister of Irrigation and Power be
Ppleased to state:

(a) whether Koyna Power Project
will electrify the rural as also the
urban areas in the Sholapur District
of the Maharashtra State during the
Third Plan period;

(b)’ whether the supply of electric
power from Koyna Project will be
a phased one; and

(c) it so, by what time the electric
supply wguld be available to the
above Dl ?

The Minister of State in the Min-
fstry of Yrrigation and Power (Shri
Alagesan): (a) (b) & (c). Informa-
tion is being collected from the Gov-
ernment of Maharashtra, and will
be laid on the Table of the House as
moon as it is received.

Construction of Roads and Bridges in
Orfissa

2081. Shri Ulaka: Will the Minis-
ter ot Transport and Communications
be pleased to state:

(a) the amount of mioney sanc-
tioned by Union Government for
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construoction of roads and bridges in

Orissa during the period from 1958 to
1962;

(b) the amount that had been ask-
ed by Orissa Government to improve
the comn:unications in the State dur-
ing the aforesaid period; and

(c) the amount that has peen allo-
cated consequent on request of Orissa
Government?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(c). A statement giving the requisite
information is laid on the Table of
the House.

STATEMENT

Cost of Amount Final
Schemes asked for allotment
sanctioned by State made by

by the Govern- the
Ministry ment Ministry
during
the period
from 1958
to 1962
(Rs. lakhs)
National
Highways 323-97 202°50 20240
State Roads
of Econo-
mic or
Inter-
State
Import-
tance 18-18 70°02 65°96
Central
Road
Fund 125°59 9636 8931
Total 46774 368-88 35767
Minicoy and Amindive
Islands
2082 f Shri Ravindra Varma:

"1 Shri Nallakoya:

Will the Minister of Health be
pleased to state:

(a) the steps that have been taken
by Government to evaluate the pro-
gress of the Filaria Control Program-
me in the Laccadive, Minicoy and
Admindive Islands;

(b) whether the Programme has
led to a reduction of the incidence
of filarja in these Islands; and
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(c) what projects are at present
being carried on under the Control
Programme in these Islands?

The Minister of Health (Dr. Sushila
Nayar): (a) A preliminary filaria
survey of the Laccadive, Minicoy and
Amindive Islands was carried out
between December, 1954 and Febru-
ary, 1955, by the Government of
Madras. These Islands (except Bitra
Isltand) were surveyed again in de-
tail in April, 1958, by a team sent
by the Malaria Institute of India. No
evaluation of the progress of the
Filaria Control Programme has been
done so far but the Malaria Institute
of India proposes to send a team to
these 1Islands for an on-the-spot
study of the current situation of the
filariasis problem. The team is ex-
pected to go during November-
December, 1962,

(b) A Filaria Control Programme
under the National Filaria Control
Programme was started in these
lslands in 1959-60. It is too early to
assess the results of the Control mea-
sures undertaken in these Islands, as
effective and continued control over
a period of four to five years is need-
ed for achieving palpable results.

(c) Anti-larva] work only is being
carried out at present under the Na-
tional Filaria Control Programme.

Demand for Halt Station at Panniar
District, Gurdaspur

2083. Shri D. C. Sharma: Wiil the
Minister of Railways be pleased to
state:

(a) whether it is a fact that there
is a long standing demand for a halt
gtation at Panniar, Gurdaspur Dis-
trict, (Northern Railway); and

(b) if so, what decision has been
taken by Government in this regard?

The Deputy Minister in the Minis-
try of Rallways (Shri 8. V. Rama-
swamy): (a) Yes.

(b) The proposal was examined
and not accepted for want of ade-
qQuate justification.
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Provision of Fans in Third Class
Coaches

2084, Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) how many Third Class coaches
plying on the broad gauge line bet-
ween Delhi and Pathankot are not
yet provided with fans; and

(b) how long it will take to pro-
vide them with fans?

The Deputy Minister in the Min-
istry of Railways (Shri Shahnawag
Khan): (a) All third class coaches
nominated to work between Delhi
and Pathankot are provided with
carriage fans. Occasionally some
deficiencies arise due to thefts, re-
pairs etc. and replacement are
arranged as early as possible.

(b) Does not arise.

Field Assistant Apprentices

Shri A. K. Gopalan:
2085'{Shﬁ P. Kunhan:

Will the the Minister of Community
Development, Panchayati Raj and
Cooperation be pleased to refer to
the reply given to Unstarred Ques-
tion No. 3616 on the 20th June. 1962
and state:

(a) the total amount spent on the
Field Assistant Apprentices in 1960
and 1961;

(b) the total amount spent by way
of travelling allowance and other
allowances for the same;

(c) whether in response to the
letters written to the State Govern-
ments any of the candidates have
been employed by the State Govera-
ments; and

(d) whether this question of em-
ploying the Field Assistants was dis-
cussed in the meeting of the Minis-
ters of Panchayati Raj and Coopera-
tion? &
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The Deputy Minister in the Minis-
chayati Raj and Cooperation (Shri
Shyam Dhar): (a)

(@) 1960-61 34,733 42
1961-62 39,413 90
(b) 1960-61 17,187 60
1961-62 15,425.43

(¢) The information is being col-
lected and will be laig on the Table
of the House.

(d) No, Sir.

Family Planning

2086.. Shri Manabendra Shah: Will
the Minister of Hzalth be pleased to
/ state:

(a) whether any mobile dispen-
saries have been set up, speually in
the hilly areas of thic country during
the Third Five Year Plan so far for
purposes of sterilization;

(b) if not, what other incentives
and facilities 'have been offered to
th» people of hilly areas for steriliza-
tion; and

(c) how many persons from the
hilly areas have on an average offer-
ed themsclves for sterilization spe-
cially from tho hilly areas of U.P.?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c¢). The required in-
formaticn is being collected and will,
when available, be laid on the Table
of the Sabha.

Water Supply Scheme in Madras
State

2087. Shri M, P. Swamy: Will the
Minister of Health be pleased to
state:

(a) the amount of subsidies given
by Central Government to Madras
State during 1960-61 and 1961-62
under the National Water Supply and
Sanitation programme; and

(b) the amount actually spent dur-
ing each of these years?

The Minister of Health (Dr. Sushila
Nayar): (a) According to the exist-
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ing procedure from 1958-59, allot-
ment of funds to States is sanctioned
in lump-sum for broad groups or
categories of schemes and not for
individual schemes. As such, the
question of sanctioning grant-in-aid
specifically for National Water Supply
and Sanitation Programme (Rural)
does not arise.

(b) The information has been
called for from the State Govern-
ment and will be laid on the Table of
the Sabha when received.

University
aneshwar

2088. Shri Ulaka: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

in Bhub-

(a) the financial and technical help
given to Orissa Governmemt for the
establishment of Agricultural Univer-
sity at Bhubaneshwar (Orissa); and

(b) what was the actual demand of
the Orissa Government in this re-
gard? RN

The Minister of State in the Minis-
try of Food Agriculture (Dr. Ram
Subhag Singh): (a) and (b Finan-
cial:—The actual demand of the stlate
yovernuient in this regard is Rs. 25
lakhs, but no grant has so far been
given.

Technical:—The State Government
was helped by a Committee of Ex-
perts appointed by the Central Gov-
ernment to assist the States in the
formulation of legislation rclating to
the establishment of Agricultural
Universities. They have now asked
for the services of a few Experts
from the U.S.A. and this request is
under consideration.

Medium Irrigation Projects in
Orissa
2090. Shri Ulzka: Will the Minister

of Irrigation and Power be pleased
to state:

(a) whether any amount has been
given by way of grants and loans
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for medium irrigation to Orissa dur-
ing 1959-60, 1960-61 and 1961-62; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation ang Power (Shri
Alagesan): (a) and (b). The follow-
ing loans were sanctioned to the
Government of Orissa for the years
1959-60, 1960-61 and 1961-62 for
financing expenditure on Miscellan-
eous Development Schemes, which,
inter-alia, included medium irriga-
tion schemes:

Year Loan
(Rs. in lakhs)
1959-60 93-93
1960-61 422-50
1961-62 81639

Halt Station Between Rayaghada and
Jemadipeta Stations

2091. Shri Ulaka: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that it is
proposed to make a halt station bet-
ween Rayaghada and Jemadipeta
Stations (Orissay of the South-Eas-
tern Railway; and

(b) if so, when it is expected to be
constiructed?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and
(b). The work of constructing a cros-
sing station between Rayaghada and
Jemadipeta stations is in  progress
and is likely to be completed in
1963.

Electricity in Orissa

2092. Shri Ulaka: Will the Minister
ot Irrigation and Power be pleased
to state:

(a) the installed capacity of power
projects, thermal and hydel, estab-
lished so far in Orissa;

(b) the per capita consumption of
electricity in Orissa and the average
per capita consumption of electricity
for India; and

(c) the power projects under exe-
cution, hydel and thermal, in Orissa
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and their respective installed capa-
city giving the expected time of their
respective commissioning?

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): (a) The present installed-
cajacity is as follows:—

Hydro—218.9 MW

Thermal—13.3 MW

TOTAL—232.2 MW

(b) The per capita consumption’
(provisional) on 31-3-62  was as
follows:—

Orissa—43.7 KWh

All India—42.0 KWh

(c) Hydel

Tirakud Dam Project—Stage II
Total installed capacity—147 MW
Already commissioned—61.5 MW

Expected to be commissioned
during remaining period of

1962-63 — 855 MW
Thermal
Talcher Power Station

1964-65 —60 MW

1965-66 — 180 MW

P.&T. Offices in Orissa

2093. Shri Ulaka: Will the Minister
of’ Tran<port anq Communications be
pleased to state:

(a) the number of Post Offices,
Telegraph Offices and Telephone Offi-
ces (P.C.Os) opened in Orissa during
the Second Five Year Plan period;
and

(b) the number of such offices pro-
posed to be opened in Orissa during
the Third Plan period?

The Deputy Minister of Transport

and Communications (Shri Bhaga-
vati):

(a) Post Offices . 1,617

Teclegraph Offices 152

Os. . 16¥

() Post Offices : . 1,25¢*

Telegraph Offices 80

P.C.Os. . . o
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P & T. Ofices in Andhra
Pradesh

2094. Shri Ulaka: Will the Minister
of Transport and Communications be
pleased to state:

(a) the number of Post Offices,
Telegraph Offices, Telephone Offices
(P. C. Os) and telephone exchange
opened in Andhra Pradesh during
the Second Five Year Plan period;
and

(b) the number of such offices pro-
posed to be opened in Andhra Pradesh
during the Third Plan period?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati):

(a) Post Offices . 3,746
Telegraph Offices 182
P.C.Os. . . . 66
Telephone Exchanges 8o

(b) Post Offices . . 2,531
Telegraph Offices . 210
PC.Os. . . . 200
Telephone Exchanges 160

Conversion of Halt Stations into Flag
Stations in Andhra Pradesh

2095. Shri Ulaka: Will the Minister
of Railways be pleased to state:

(a) whether there is any proposal
of Government to convert Narasipu-
ram and Maradam  halt stations
(Andhra Pradesh) of the South Eas-
tern Railway into flag stations;

(b) if so, when they are expected
to be converted; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Railways (Shri S, V. Rama-
‘swamy): (a) No.

(b) Does not arise.

(c) The question of conversion of
Narasipuram and Maradam halts into
flag stations was examined but could
not be acoepted for want of adequate
justification.
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Goods Traffic

( Shri B. K, Das:
2097, ) Shri Subodh Hansda:
") Shri §. C. Samanta:
L Shri M. L. Dwivedi:

Will the Minister of Rallways be
pleased to state:

(a) whether it has been possible to
effect any improvement in the quan~
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tum of goods traffic on railway dur-
ing recent months;

(b) if so, what steps were taken
for achieving the result: and

(¢) whether there has been differ-
ence in cost per ton-mile traffic of
goods in that process?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes. The railways have
Joaded increased quantum of goods
traffic in recent months.

(b) Apart from provision of addi-
tional rolling stock, efforts were

continued to ensure their intensive
uses.
(¢) This information is compiled

once in a year and as such it is not
known yet whether the cost per ton-
mile has changed in recent months.

Retrenchment of Signal and Tele-
Com-Casual Staff

2098, Shri A. K. Gopalan: Will the
Minister of Railways be pleased to

state:

ta) when the electrification of the
Howrah-Moghalsarai Section, Kharag
pur-Rourkela Section and Asansol-
Durgapur Section will be completed;

(b) whether it is a fact that it is
the Government's intention to re-
trench the Signal and Tele-Com-
Casual staff working on the above
Sections on the completion of the
work;

(c) if so, whether Government have
any proposal for providing alternative
employmertt for this staff;

(d) whether it is a fact that new
staff is being recruited for the work
of electrification of Group 6 (Ex-
crossing Cabin Moghalsarai to Allaha-
bad) and Groups 9 and 10 (Sealdah
and Kharagpur); and

(e) if so, whether Government in-
tends to give preference to the cas-
ua)] staff retrenched from the sections
wher» work has already been com-
pleted?

1674 (Ai) LS—3.
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The Deputy Minister in the Minis-
try of Rallways (Shri S. V. Rama-
swamy): (a) Section Howrah-Bandel-
Burdwan (via main line) has already
been electrified on 3000V DC system.
The section Durgapur-Asansol-Mog-
halsarai is also electrified on 25 KV
AC system. Electrification of the re-
maining portion ie. Burdwan-Durga-
pur is expected to be completed by
December, 1964.

On Section Kharagpur-Rourkela,
the portion Tatanagar-Rourkela has
already been electrified and the re-
maining portion Kharagpur-Tatanagar
is expected to be completed by the
end of 1962.

(b) and (c). Skilled and highly
skilled casual staff engaged by the
Signa] and Telecom. branch are
generally not retrenched. They are
transferred from one section to an-
other as work necessitates. On com-
pletion of work in each section, ser-
vices of the unskilled staff, who are
recruited locally from the neighbour-
ing villages, are dispensed with,
However, those willing to move to
other sections are given employment
elsewhere as far as possible. This
is according to the usual procedure
of dealing with casual labour on
projects.

(d) and (e). For electrification of
Moghalsarai-Allahabad section and
Sealdah Division, skilled and highly
skilled staff are recruited to the ex-
tent necessary, after filling up the
vacancies by transfer of similar staff
from completed sections. The un-
skilled casual staff are being recruit-
ed locally but preference is given to
staff who have come from completed
sections.

Token Strike by Port Workers,
Calcutta

( Dr. P. N. Khan:
2099.{ Shri Subodh Hameda:
Shri §. C. Samanta:

Will the Minister of Transport aad
Commaunications be pleased to state:

(a) whether it is a fact that there
was a token strike for one day on the
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20th June, 1962 by the Port Workers
of Calcutta;

(b) it so, what was the reason for
this strike;

(c) whether this strike had any link
with the last marine strike;

(d) whether it affected the loading
and unloading at the Port; and

(e) if so, how the situation was
tackled on that day?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(e). There was a token strike by cer-
tain sections of the marine staff of
the Calcutta Port Commissioners from
10'00 hours to 18:00 hours on the 20th
June, 1962. The loading and unload-
ing of ships were not affected. Ship-
ping movements were, however, affect-
ed, resulting in delay to the movement
of five ships.

No official notice of the strike had
been given by the workers or their
unions. It is, however, understood
that the strike was called by the Cal-
cutta Port Shramik Union, one of the
recognised Unions, in support of the
demand of the workers for weightage
for night duty.

It the reference to the last marine
strike in part (c¢) of the question is to
the stoppage of work by the Hooghly
Pilots during May 1962, the token
strike on the 20th June, 1962 was not
in any way connected with it.

Government's decisions on the ques-
tion of granting weightage to port
employees for night duty are indicated
in the answer given on the Tth August,
1962 in the Lok Sabha in reply to Un-
starred Question No. 106.

wrefe e

%00, ot Wo ®ro frwEt : Fr
ferark it faax woT T a9 w7 gar
w41 fr 5 firs gomea T3 H faadr
*Y FHY Y 7 AT OF @ AE FA AT
F & AR KT WA @ qur gy faw
g A ey ¢ wde § ar sger
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Shortage of Rice in Kerala

2101. Shri M. K. Kumaran: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Governmeny arc aware
that Kerala is facing a serious shortage
of indigenous production of rice this
year due to failure of early monsoon;
and

(b) if so, the steps Government pro-
pose to take to meet the situation?

The Deputy Minister in the Ministry °

of Food & Agriculture (Shri A. M.
Thomsas): (a) and (b). Up to the end
of May there were heavy rains in
Kerala. In June, however, there were
inadequate rains, but again from July
onwards there have been heavy rains.
It is yet too early to say what the size
of the next rice crop in Kerala will be.
This State is included in the Southern
Rice Zone and the surplus of Andhra
Pradesh and Madrag is always avail-
able to it. The Government of India
will also make available such stocks
of rice from the Central reserve as are

idered ry to meet the
needs of Kerala.
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Reserve Forest in Tripura

2102. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have re-
ceived any representation from the
people of North Raw Chandra in
Khawai, Tripura against the setting up
of a Reserve Forest in their locality
in 1962; and

(b) if so, the reactions, of Govern-
ment in that respect?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a). No.

(b) Does not arise.

Power Generation in Andhra Pradesh

2103. Shri Kolla Venkalah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the reasons for which the Second
Plan for Power for A~dhra area was
cut from Rs. 25'79 crores in the First
Plan to Rs. 21'66 crores in Second
Plan;

(b) how many schemes included in
th¢ Second Plan for Andhra were dis-
qualified from getting foreign ex-
change due to the classification of
schemes outside the core of the plan
and their estimated cost:

(c) the schemes included in  Second
Plan for Mysore, Madras and Maha-
rashtra disqualified during Second
Plan for getting the foreign exchange
and their estimated cost; and

(d) the Second Plan power pro-
jects commissioned so far in Andhra
Pradesh, Mysore Madras and Maha-
rashtra?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) The Second Plan out-
lay on power was not Rs. 21'66 crores.
It wag Rs. 3207 crores as aginst the
1st Plan outlay of Rs. 2579 crores.

(b) Two, namely:—

(1) Tungabhadra-Nellore Hydro
Thermal Scheme. Estimated
cost Rs. 4769'9 lakhs.
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(2) Upper Sileru H.E. Project (iv) Chola (Kalyan) Thermal
Stage-1 Estimated cost—Rs. Power Station Extension (18

89558 lakhs. ’ MW).
(c) Mysore: (v) Trombay Thermal Power Sta-

(1) Sharvathy H.E. Scheme Stage-
1 Estimated cost—Rs. 3799-38
lakhs.

Madras:

(1) Pykara Dam Power House
Scheme. Estimated cost—Rs.
30:00 lakhs.

(2) Papanasam Dam Powér House

Scheme. Estimated cost—Rs.
41-00 lakhs.
Maharashtra:
(1) Purna Multipurpose Project
Estimated cost—Rs. 145585

lakhs.
(d) Andhra Pradesh:

(i) Machkung H.E. Project (8075
MW).

(ii) Tungabhadra  Right Bank
Hydro Project (36 MW).

(iii) Ramagundam Thermal Power
Station (37'5 MW).

Mysore:

(i) Tungabhadra Right Bank
Hydro Project (36 MW).

(ii) Tungabhadra Left Bank Hydro
Station (Munirabad) (18 MW),

Madras:

(i) Periyar H.E. Project (105
MW).

(ii) Kunda H.E. Project (180 MW).

(ili) Madras Thermal Station Ex-
tension Stage-IIT (30 MW).

Maharashtra:

(i) Ballarshah Thermal
Station (155 MW).

(ii) Khaparkheda Thermal Power
Station Extension (30 MW).

(iii) Paras Thermal Power Station
(30 MW).

Power

tion (1875 MW) (Private Sec-
tor).

(vi) Koyna Hydro-Electric Pro-
Ject (60 MW) (1st Set of
Koyna Stage I).

Srisailam Hydro Electric Scheme

( Shri Kolla Venkaiah:
2104.{ Shrimatj Lakshmikanthamma:
| Shri E. Madhusudan Rao:

Will the Minister of Irrigation and
Power be pleased to state:

(a) when the Srisailam Hydro Elec-
tric Scheme included in the Third Plan,
was submitted to the Central Govern-
ment by the State Government,

(b) whether the Planning Commis-
sion has asked the State Government
to split up the scheme into two inde-
pendent Project schemes, (Nagarjuna-
sagar Hydro Electric Scheme and Sri-
sailam Hydro Electric Scheme);

(c) what is the estimate of addi-
tional expenditure for undertaking the
two projects separately; and

(d) whether the Planning Com-
mission is aware that serious difficul-
ties of constructions will arise in re-
gard to foundations of Srisailam if
Nagarjunasagar dam is completed?

The Minister of State in the Minis-
try of Irrigation & Power (Shri Alage-
san): (a) The combined report for the
Srisailam and Nagarjunasagar Hydro-
Electric schemes was received on
27-11-1959. A separate project report
for Srisailam has not yet been receiv-
ed.

(b) Yes.

(c) A small additional expenditure
may be involved in undertaking these
two schemes independently.

(d) Yes, but the reservoir to be
created by Nagarjunasagar Dam is not



5261  Written Answers BHADRA 9, 1884 (SAKA) Written Answers 5262

likely to interfere with the excava-

tion work of foundations at Srisailam §'°ﬁ TR e PRI H

for about 2 years and proper arrange-

ments can be made in time.
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Airstrip necar Nabha
2106,/ Shri Yashpal Singh:

Shri Ram Ratan Gupta:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Punjab Govern-
ment have taken over a well built air-
strip near Nabha recently; and

(b) if so, whether any permission
wag taken from the Centre?
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The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati); (a) Consequent on
Federal Financial Integration of States,
the fair weather landing ground at
Nabha, formerly maintained by the
Nabha State, was taken over by the
Punjab Government,

(b) No permission was neccssary.

Jute Production

2107. Shri Mohammad Tahir: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) what are the jute growing areas
in the country, State-wise;

(b) what is the percentage of jute
production in each such area; and

(c) the place where the office for
the development of jute mill industry
in India js located?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Jute is grown
in the States of West Bengal, Bihar,
Orissa, Assam, Uttar Pradesh and
Tripura. A statement showing the jute
growing districts (State-wise) in India
ijs laid on the Table of the House. [See
Appendix II annexure No. 82].

(b) The percentage of jute produc-
tion in each State in relation to the
total production of jute in India varies
from year to year. However, on an
average, West Bengal accounts for
50'5%, Bihar 20°7%, Assam 20°6%.
Orissa 4:8%, U.P. 2:0% and Tripura
1-4% of the total production. Infor-
mation regarding percentage of pro-
duction district-wise is not readily
available.

(c) The development of jute mill in-
dustry is looked after by the Jute Com-
missioner to the Government of India
whose office is located in Calcutta.

P. and T. Employees

2108. Shri Kolla Venkalah: Will the
Minister of Transport and Commu-
micationg be pleased to state:

(a) the number of posts of Post and
Telegraph Mechanics made permanent
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since 1958 (in each year) in Andhra
Pradesh;

(b) the number of persons who have
been confirmed as Post and Telegraph
Mechanics in Andhra Pradesh since
1958 in each year up to 1962; and

(c) the reasong for disparity, if any,
between posts made permanent and
persons confirmed in the posts?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati):

1958 1959 1960 1961 1962
(a) 23 24 18 26 17
(6) 31 25 10 .. 50

(c¢) Confirmations against posts made
permanent from 1960 onwards could
not be made carlier than 1962 because
of the need for preparation of a com-
bined gradation list of Mechanics of
the former Andhra and Hyderabad
Circles, consequent on merger to form
present Andhra Circle.

Delivery of Express Letters im
Trivandrum

2109. Shri P. Kunhan: Wiii the
Minister of Transport and Communica-
tions be pleased to state:

(a) whether it ig a fact that the deli-
very work of Express letters has been
transferred from Trivandrum Central
Telegraph Office to the General Post
Office from 15th July, 1962;

(b) if so, whether any employees
of the C.T.O. have been transferred to
the G.P.O. for the work; and

(c) whether it is a fact that six
persons of Extra Departmental mes-
sengers have been appointed to do the
delivery work?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Bhagavati): (a) Yes, Sir

(b) Yes. Seven officials were trans-
ferred.

(c) Yes.
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Landless and Service :Cooperatives

2110. Shri Dusaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) how many landless and service
cooperative socicties have so far been
organised in Tripura: and

(b)' the number of landless persons
who received land so far through such
societies?

The Deputy Minister in the Ministry’
of Food and Agriculture (Shri A. M.
Thomas): (a) 104 service cooperatives,
including 3 land-less societies.

(b) 211 persons.

Wagons, Locomotives and Coaches in
Use on Railways

2111 Shri R. S. Pandey:
"\ Shri Brij Raj Singh Kotah:

Wil] the Minister of Rallways be
pleased to state:

(a) the total number of wagons,
locomotives and coaches now on rafil-
ways;

(b) the proportion of over-aged
Jocomotives and coaches; and

(c) the target and output of wagons,
locomotives and coaches during the
First and Second Plan periods and so
far during the Third Plan °

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
The position as on 31-3-1962 is as un-
der:—

WAGONS
(im units)
Stock Holding .
LOCOMOTIVES
(All traction)
Stock Holding . .
Number of utuuc.lly overage
Percent g - f ovenged to total
Stock .

COACHES
Excluding EMU Stock and
Rail Cars
(In unis)
Stock Hoding . . 28, 67‘;
Number of St'mstnc'\lly overage 962
Percentage of ovcngcd to toul
Stock . - 3387

() Pirs¢ Plan
No numerical targets were laid down,

319408

10,922
2,750

2517
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WAGONS
(In units) Output 61,254
LOCOMOTIVES Output 1,586
COACHES
(In units) Output 4,758
Second Plan
WAGONS
(In terms of Four  Target 1,05,739
wheelers) . OQutput 97,959
LOCOMOTIVES
(In units) Target 2,161
) Output 2,092
COACHES . .
Including EMUs
and Raijl Cars (In  Target 8,836
units) . Outpu 7,546
Third Plan ’
WAGONS
(In terms of Four  Target 1,45,949
wheelers) . or 1,46,000
Output 26,612
from
1-4-61
to
31-7-62
LOCOMOTIVES
(In units) Target 199+
284"
Outout
from 416
1-4-61
to 31-7-62
COACHES
(In terms of Bogies)
Including EMUs  Target 8,0:7‘-4—
s81
and Rail Cars Output 2,093
from
1-4-61
to
30-6-62
*Provided against electrification Project.
leph at the resid of
"Drivers of Ministers
2112. Shri Yashpal Singh: Will the

Minister of Transport and Commauni-
cations be pleased to state:

(a) whether it is a fact that tele-
phones have been installed at the resi-
dences of staff car drivers of certain
Ministers ay Government expense;

(b) if so, the details thereof;

(¢) whether there is any provision
in the policy regarding installation of
telephones at the residences of the
Government officials for such class
four staff; and

(d) if not, why such telephones have
been provided?

The Deputy Minister in the Mimls-
try of Transport and Communications
(Shri Bhagavati): (a) No.

(b) to (d). Do not arise.
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Locust Invasion in Dethi
i 1 Singh:
2118, Shri Yashpa! g

Shri P. C. Borooah;

Will the Minister of Food and Agri-
culture be pleased to state the esti-
mated loss of crop suffered on account
of the recent locust invasion in areas
of Delhi and adjoining districts?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): According to the in-
formation furnished by Delhi Admi-
nistration, the loss to crops in Union
Territory of Delhi is estimated at Rs.
70,000 occurred over an area Of ap-
proximately 10,000 acres. No official
estimate has been made by the autho-
rities concerned in regard to the losses
in the adjoining districts of Gurgaon
and Rohtak of Punjab and Mathura
district of Uttar Pradesh. Some damage
to bajra and jowar crops in Gurgaon
and Rohtak districts of Punjab and to
cotton crop in Mathura district of
Uttar Pradesh have, however, been re-
ported.

Panchayat Secretaries in Tripura

2114. Shri Biren Dutta: Will the
Minister of Community Development,
Panchayati Raj and Co-operation bc
pleased to state:

(a) the total number of Panchayat
Secretaries appointed in the Divisions
of Dharmanagar, Sadar, Khowi, Kal-
yanpur and Sonamura in Tripura,

(b) total number of Scheduled
Castes and Scheduled Tribes candi-
dates recruited; and

(c) whether this number is at par
with the population ratio?

The Deputy Minister in the Ministry
of Community Development Pancha-
yati Raj and Co-operation (Shri Shyam
Dhar Misra): (a) Dharmanagar, Sadar,
Khowi and Sonamura Sub-Divisions—
7.

There is no Sub-Division by the
name Kalyanpur.
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However, in the Kamalpura Sub-
Division 13 Panchayat Secretaries have
been appointed.

(b) Scheduled Castes—13.
Scheduled Tribes—13.

(c¢) No, Sir.

Converting of Srunga Vruksham Halt
into regular Station

2115. Shri D. B. Raju: Will the
Minister of Railways be pleased to
astate:

(a) the number of passengers that
alight from and board the trains every
day at Srunga Vruksham Halt on
Nidadavolu Narsapur line on Southern
Railway;

(b) whether there is any proposal
to convert this halt as a regular sta-
tion; and

(c) when it is likely to be imple-
mented?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) The average number of
passcngers who alighted and boarded
the trains at this Halt during the year
1961-62 were 90 and 147 per day res-
pectively.

(b) No.

(c¢) Does not arise.

Rural Electirification in Punjab

2116. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the number of villages which
have been electrified in the Punjab
the Third Five Year Plan so far;

(b) the amount granted by Centre
for the purpose; and

(¢) by what amount does it fall
short of the actual cost for the put-
ting wp of distributive lines?
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The Minister of State in the Minis-
try of Irrigation and Power . (Shri
Alagesan): (a) 957,

(b) A loan of Rs. 76 lakhs was
sanctioned during 1961-62 for rural
electrification in the Punjab. No.
request for Central loan assistance has
so far been received from the State
Government for 1962-63.

(c) Information has been called
for from the State Government and
will be laid on the Table of the
Sabha, when received.

Object of Community Development

Shri Chhotubhai Patel:
2117. 7 shri D. J. Naik:

Will the Minister of Community
and Development, Panchayati Raj
and Cooperation be pleased to state:

(a) whether it is a fact that the
main object of Community Develop-
ment Schemec is more production of
foodgrains; and

(b) if so, what is the assessment of
increase in production of foodgrains
in the year 1958-59, 1959-60 and
1960-61 in the reaas covered by
Community Development Blocks?

The Deputy Minister in the Minis-
try of Community Development,
Panchayati Raj and Cooperation (Shri
Syam Dhar Misra): (a) The main
objective of the Community Develop-
ment Programme is to bring about
all sided development of the Com-
munity but in view of the national
priority concentration of effort, for
the present, is on increasing agricul-
ture production.

(b) According to the 7th Eva:uation

Report (1960) of the Programme
Evaluation Organization on Com-
munity Development  Programme

there has been a general increase in
the total agricutural output in Com-
munity Development Blocks. How-
ever, in view of the fact that the area
under the Community Development
Programme is constantly expanding
and shall cover the entire country by
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October, 1963, no separate assessment
of food production is made in respect
of Community Development areas.
alone. An assessment of total agri-
culture production is made every year
for the whole country.

Aerodrome Near Shillong

2118, Shri Swell: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether Government intend to
construct an aerodrome in or near-
about Shillong; and

(b) if so, what steps are being taken
in that regard?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagvati) (a) and (b). Yes,
Sir. A proposal to construct an
aerodrome near Shillong is under
consideration, An estimate for the
project is being prepared.

Sethusamudram Project

( Shri Umanath:
| Shri M. K. Kumaran:
2“9J Shri P. Kunhan:
7 Shri A. K. Gopalan:
| Shri M. P, Swamy:
| Shri Arunachalam:

Will the Minister of Transport and
Commmunications be pleased to state:

(a) whether a fresh estimate for
the Sethusamudram Project based on
the data colected so far, is being
prepared by the Chief Engineer
(General) Government of Madras;

(b) if so. what arc the reasons for
a fresh estimate;

(c) what werce the defects in the
original estimates;

(d) when the report is expected to
be submitted and whether execution
would be delayed depending on the
completion and finalisation of the
estimate;
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(e) whether the Tuticorin Port
.development work and the Sethusa-
mudram Scheme are linked together
in their execution; and

(f) if not, the reasons therefor?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) and (c). The previous estimates
were not considered to be based on
adequate data. It was, therefore,
decided to prepare fresh estimates on
the basis of up-to-date and complete
data.

(d) As the data is still being pro-
cured, a final report in the matter
may be cxpected in about a year's
time. A decision with regard to the
execution of the project will be taken
after examination of the report and
in the light of the availability of funds
and foreign exchange.

(e) No.

(f) The development of Tuticorin
as a major port has been taken up on
the basis of the traffic of the Port.

Fair Price Shops for Rice in Manipur

2120. Shri Rishang Keishing: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of fair price shops
for rice now existing and yet to be
opened in the current financial year
in hills and plain area of Manipur;

(b) the rate at which the price of
rice per maund has been fixed;

(c) the rate of concessions or the
amount of subsidies granted, if any,
for the fair price shops in the hill
areas; and

(d) how the fair price shops are
functioning?

The Deputy Minister in the Mimis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) The number of
fair price shops existing at present in
Manipur valley is five and nine more
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such shops will be opened if neces-
sity arises. In the hill areas of
Manipur 14 Government distribution
centres are functioning,

(b) The retail issue price of rice
both in the hills and plains of Mani-
pur is Rs. 16 per maund.

(c) The subsidy varies
5.38 to Rs. 25.22 per maund.

from Rs.

(d) They are functioning satisfac-
torily.

Procurement of Rice by Manipur

2121 Shri Rishang Keishing: Will
the Minister of Food and Agricalture
be pleased to refer to the reply given
to Unstarred Question No. 319 on the
30th April, 1962 and state:

(a) the result of the police investi-
gation about the export of 600 maunds
of non-Andhra rice being exported
under the cover of permits granted
for export of Andhra rice;

(b) the action taken against the
persons concerned; and

(c) whether the detected rice has
been resold at the rate of Rs. 14 per
maund?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) to (c). The information has been
asked for from the Manipur Adminis-
tration and will be laid on the table
of the house when received.
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Ghar-Batal Irrigation Scheme
{ Shri Mohammad Elias:

o193 J Shrl 5. M. Banerjee:
7 Shrimati Vimls Devs:

Will the Minister of Food amd
Agriculture be pleased {o state:

(a) whether the Ghar-Batal irri-
gation scheme in Arki Tehsil, Hima-
chal Pradesh has been completed;

(b) if not, when the scheme is pro-
posed to be completed;

(c) whether the water supply
schemes for (i) Barsand in District
Bilaspur, (ii) Chauntra in Joginder-
nagar Tehsil, (iii) Balak rupi in
Jogindernagar  Tehsil and (iv)
Ragaon-Kot in Kasumpti Tehsil have
been completed; and

(d) if not, when cach of the schemes
mentioned in part (c) above is to be
completed?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
A. M. Thomas): (a) No. The work is
in progress.

(b) By March, 1963.
(c) and (d).

(i) No. The date for completion
cannot be indicated as a dispute over
the source of water has held up the
work.

(ii) No. The scheme has not yet
been sanctioned.

(iii) No. The scheme is likely to he
completed by March, 1963.

(iv) No. Since g dispute over the
water source has been taken to the
court by the villagers, work has not
yet started and no date for its comp-
letion can be indicated.

Himachal Pradesh Abolition of Big
Landed Estates and Land = Reforms
Act

[ Shri Mohammagd Elias:

2124 J Shri S. M. Banerjee:
"\ Shrimati Vimla Devi:

| Shri M. K. Kumaran:

Will the Minister of Food and Agri-
culture be pleased to statle:

(a) the number of tenants who have
acquired proprietary rights under the
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Himachal Pradesh Abolition of Big
Landed Estates and Land Reforms
Act, 1955 in (i) Mahasu District (ii)
Bflaspur District (iii) Kinnaur Dis-
trict (iv) Sirmur District (v) Mandi
District and (vi) Chamba District in
Himachal Pradesh;

(b) the number of persons owning
lands of more than Rs. 125 land
revenue each throughout Himachal
Pradesh except in Chamba Distt. and
more than 30 Standard acres in
Chamba District at the time of the
enforcement of the Act;

(¢) whether the Himachal Pradesh
Administration has taken any steps to
check the illegal sale of lands that
have been vested in the Administra-
tion under this Act and previously
owned by persons mentioned in part
(b); and

lands
men-

(d) whether any sales of
have been made by persons
tioned in part (b)?

The Deputy Minister in the Ministry -

of Food and Agriculture (Shri A. M.
Thomas): (a) to (d). Necessary infor-
mation is being collected and will be
placed on the table of the Sabha as
soon as available.

Retreading of Tyres in Himachal
Pradesh

( Shri Mohammad Elias:
J Shri S. M. Banerjee:
1 Shrimati Vimla Devi:
| Shri M. K. Kumaran:

‘Will the Minister of Transport and
Communications be pleased to state:

2125.

(a) whether the Third Five Year
Plan for Himachal Pradesh provides
for retreading of 1,500 tyres per year
and construction of bodies of 502 buses
and trucks from 1961-62 and 1962-63
respectively; and

(b) the number of tyres retreaded
during 1962 till 10th August, 1962 and
the number of bodies of new trucks
and buses constructed till the same
date?

AUGUST 31, 1962
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The Minister of Shipping (in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) The
Third Five Year Plan of Himachal
Pradesh provides for the retreading
of 1,455 tyres during each year of the
Plan period and construction of bodies
for a total of 510 buses and trucks
during the entire Plan period. A pro-
vision of Rs. 51,000 has been made in
the Budget for 1962-63 for the pur-
chase of machinery etc., for the cons-
truction of bus and truck bodies.

(b) No provision was included in
the budget for 1961-62 nor has any
provision been made in the budget
for 1962-63 for the tyre retreading
scheme of Himachal Govt. Transport,
as it involves purchase of some
machinery requiring foreign exchange
expenditure. The scheme has not,
therefore, been put into effect so far.

The numbers of truck and bus
bodies constructed in the workshop of
the organisation from 1-1-1962 to
10-8-1962 were twenty eight and two
respectively.

Town Inspectors and Wireless License
Inspectors

2126. Shri Buta Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total number of Town
In.p-ctors and Wircless License
Inspectors working under the Direc~

tor of Postal Services, Delhi; and

(b) the number of Scheduled Caste
Officials holding the posts in cate-
gories mentioneqd in part (a) above?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagvati): (a) Town Inspectors
35.

Wireless Inspectors 18
(b) Town Inspectors 1

Wireless Inspectors Nil
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P. & T. Employees

2127. Shri Buta Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the total number of P.&T.
Officials who have rendered more
than three years service but were
temporary on 1-4-1962 in each P, & T.
Circle, category-wise; and

(b) the steps taken by Government
to confirm them?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagvati): (a) and (b). The
information is being collected and
will be laid on the table of the
Sabha.

Employees of Overseas Communi-
cation Service

2128, Shri Buta Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that a large
number of employees of the Over-
scas Communications Service have
been kept temporary beyond three
years duration contrary to the specific
orders from the Ministry of Home
Affairs; ang

(b) if so, the number of such
temporary employees in each cate-
gory and the action being taken by
Government to confirm them?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagvati): (a) The relevant
orders provide for the conversion of
80% of temporary posts, as have
existed for more than three years and
are required on a regular basis into
permanent ones at suitable intervals.
These orders do not provide for
confirmation of all the temporary
employees who have put in more
than three years' service.

(b) A statement showing category-
wise the number of temporary emp-
lovees, who have put in more than
three years of service as on 1-8-1962,
and also the number of temporary
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employees whose cases for confirma-
tion are under active consideration of
the Overseas Communications Ser-
vice, is laid on the Table of the House.
[See Appendix II, annexure No. 83].

Complaints Pending in C.T.O.
New Delhi

2129. Shri Buta Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that as
many as fifteen thousand complaints
were found pending in the Central
Telegraph Office, New Delhi during
a recent check; and

(b) if so, the reasons for this huge
‘arrears?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagvati): (a) No.

(b) Does not arise.

Veterinary Colleges

2130. Shri D. B. Raju: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that in
many States seats in veterinary col-
leages remain unfilled every year;
and

(b) if so, what steps are being
taken by Government to prevent
acute shortage of veterinary surgeons
in the country?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b).
It is a fact that seats in some of the
Veterinary Colleges in the States
remain unfilled, In States from
which shortage of veterinary gradu-
ates has been reported, the State
Governments concerned are taking
steps to provide incentives in the
shape stipends, exemption from pay-
ment of tuition and examination fees,
payment of half cost of books and
equipment to students and better
scales of pay for the graduates
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Dismissal of Scheduled Tribes in
- Kharagpur Rallway Workshop

f Dr. R. Banerjee:
2131 { Shri Subodh Hansda:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that during
the last three years i.e. 1959 to March
1962, a number of Scheduled Tribe
Class IV employees have been remov-
ed from service from the Kharagpur
Railway Workshop;

(b) whether they have made
appeals to reconsider their cases;

(b) if so, with what results;

(d) how many such cases are now
lying with the workshop authorities;
and

(e) what are the reasons for not
reconsidering their appeal?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Four have been removed
from service.

(b) No.

(c) to (e). Do not arise.

Railway Primary Schools in Calcutta
for Oriya Children

2132, Shri A. T. Sarma: Will the
Minister of Railways be pleased to
state:

(a) how many primary schools in
Oriya have been established by the
Railway authorities in Calcutta to
educate the children of Oriya emp-
loyees working and residing in
different places of Calcutta and its
surroundings;

(b) whether any educational assis-
tance is being given to the employees
to get their children educated else-
where; and

(c) if so, the nature of assistance
given to them during the last three
years?

AUGUST 31, 1962
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The Deputy Minister of Railways
(Shri Shah Nawaz Khan): (a) to (c).
Information is being collected and
will be laid on the table of the House
in due course.

Family Planning Centres in
Maharashtra

( Shri Sonavane:
2133. { Shri P. N. Kayal:
| Shri Siddiah:

Will the Minister of Health be
pleased to state:
(a) the number and places of

Family Planning Centres opened dur-
ing the Third Five Year Plan so far
in the Thana and Sholapur districts
in Maharashtra State; and

(b) whether the Family Planning
Centres opened so far in the Maha-
rashtra State fall below the targets
under the plans?

The Minister of Health (Dr, Sushila
Nayar): (a) Family Planning Ser-
vices are available at the following
Institutions in Thana and Sholapur
districts since November, 1961:

1. Cottage Hospital. Dahanu,
District Thana. (Urban).

2. Cottage Hospital, Jawhar,
District Thana. (Urban).

3. Cottage Hospital, Ashagad,
District Thana. (Urban).

4 UST No. 2
Kalayan, Distt.
(Urban)

5. Central Hospital U.S.T. No. 3
District Thana. (Urban).

6. U.S.T. No. 4 Hospital Kalayan
Camp, Distt. Thana, (Urban).

7. US.T. No. 5 Dispensary Kal-
ayan, District Thana. (Urban)

Dispensary,
Thana.

8. Vikramgad Dispensary, Dis-
trict Thana. (Urban). .

9. US.T. No. 1 Kalayan Camp
Dispensary, Distt. Thana.
(Urban).
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10. Shanti Bhavan Dispensary,
District Thana. (Urban).

11. Government Dispensary Main-
dargi, Distt. Sholapur. (Rural)

(b) The required
being collected.

information is

Safdarjang Hospital, New Delhi

2134. Shri Ravindra Varma: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that 115
additional staff Nurses are going to
be appointed in the Safdarjang Hos-
pital, New Declhi; and

(b) if so, whether arrangements
have been made to provide these
staff Nurses with accommodation in
the vicinity of the hospital?

The Minister of Health (Dr. Sushila
Nayar): (a) No. At present 69 posts
of staff Nurses are vacant.

(b) It is proposed to recruit only
48 staff Nurses for the time being
and they will be given accommodation
in the hospital premises.
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Passenger-Shed at Chittaranjan

Station

/ Shri Besra:
2136. \ Shri Ram Sewak:

Will the Minister of Railways be
pleased to state:

(a) whether Government are aware
that there is no passenger-shed at
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Chittaranjan Station, Eastern Rail-
way; and

(b) what action is being taken to
provide the shed at that station and
by what time?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) No. Sir, covered sheds for
passengers exist on both the plat-
forms at the station.

(b) Does not arise.

Over-Bridge and Passenger-Shed
at Rupnarayanpur

f Shri Besra:
2131 7 Shri Ram Sewak:

Will the Minister of Railways be
pleased to state:

(a) whether any request has been
received by Government from the
local people of Rupnarayanpur for
construction of over-bridge and pas-
senger-shed _at Rupnarayanpur Sta-
tion, Eastern Railway; and

(b) if so, what action has been taken
by Government?

The Deputy Minister in the Minis-
try of Railways (Shri Shahmawaz
Khan): (a) Yes, Sir.

(b) There are a number of impor-
tant stations where passenger sheds
and foot over-bridges have not yet
been provided. These are being pro-
vided on a programmed basis within
the limited funds and resources
available and the case of Rupnara-
yanpur will be considered in it’s turn.

Diva-Panvel-Uran Apta Rallway
Line on Central Railway

2138. Shri Kajrolkar: Will the
Minister of Rallways be pleased to

state:

(a) whether construction work of

Diva-Panvel-Uran Apta Railway line
on Central Railway has started;

(b) if so, what progress has been
made;
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(c) what target date has been fixed;
and

(d) whether the work is expected
to be finished before the target date?

The Deputy Minister in the Minis-
try of Railways (Shri S. V, Rama-
swamy): (a) Construction of the
Diva-Panvel-Uran and the Panvel-
Apta lines is in progress.

(b) The overall progress of the
work of Diva-Panvel-Uran section
is 0.21% and Panvel-Apta section is
0.08%.

(c) The target date of completion
of the line from Diva to Apta via
Panvel is 31-3-64 and that of the
line from Panvel to Uran is 31-12-64.

(d) Not likely. Efforts are, how-
ever, being made to complete the
work a few months earlier between
Panvel and Uran.
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Electricity from Dugdhasagar Falls

2141. Shn ©. C. Borooah: Will the
Minister of L.rigation and Power be
pleased to state:

(a) whether a scheme for gene-
rating electricity from the Dugdha-
sagar falls has been under the con-
sideration of Gowernment; and

(b) if so, what tentative decisions,
‘if any, have been taken in this be-
half?

The Minister of State in the Min-
istry of Irrigation and Power (Shri

Alagesan): (a) Yes.

(b) The necessary reconnaissance
Survey is proposed to be undertaxen
shortly.
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Sea Erosion in Kerala

2143. Shri Pottekkatt: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any threat to the Can-
nanore City (Kerala) is feared due to
the heavy sea erosion which began on
the 4th August, 1962; and

(b) if so, what immediate steps
Government propose to take to save
the town?

The Minister of State in the Minis-
try of Irrigation and Power (Shri
Alagesan): (a) and (b). According to
the information received from the
Government of Kerala, severe sea
erosion occurred after the 4th August,
1962, at Thayyil in Cannanore town.
Some buildings and cocoanut gardens
there are threatened with erosion. An
estimate for protective works amount-
ing to about Rs. 7 lakhs, is under pre-
paration by the State Government.
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1208 hrs.

CALLING ATTENTION TO
MATTERS OF URGENT PUB-
LIC IMPORTANCE

(1) Reported attack by Pakistanis on
Rajshahi refugees

Mr, Speaker: Shri Bagri.
Shri S. M. Banerjee (Kanpur): I
want to make a submission.

Mr. Speaker: Let this be over.

ot awer (fgmar) 7 faam
L0 & T g9 Wt &7 oeae faed
afgaradrg NF 7z & faug a7 M7
WIFE FT § AR A7 § fF ag =4
ra § WA TR T
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KA wewt qar §3fws wg W
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99, 3 9Tm FT FRT | TFN

g
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& 71, afteEE 5 ¥ a9
F AT SR WHAAR T UF AT
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aar 1 {5 WAy fors § qrar A
I F wAd e femR ¥ 3w
qfFeaET AT F ST 9T Yoo
7 WG ST TH 2R @ wonfaay
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Shri A. C. Guha (Barasat): This
may be given in English also.

Shri Jawaharlal Nehru: The details
of the incident are as follows:—

On August 21 at about 23:30 hours
an Indian Police officer from Chor
Rajnagar, Police Station Rani Nagar
in Murshidabad District arrived by
boat at Shibnagar. He heard a com-
motion and discovered that some
Pakistani nationals from Diar Kidder-
pore, Police Station Paba in Rajshuhi
District were assaulting and attempt-
ing to rob ten evacuees 500 yards in-
side Indian territory who had crossed
over in two boats from the District of
Rajshahi. When the Indian Police
officer accompaniesd by two boatmen
tried to intervene, the Pdkistani in-
truders attacked them also, where-
upon the Police officer fired five
rounds from his revolver in self-
defence and succeeded in fighting
away the Pakistani trespassers. The
ten evacuees were rescued along with
their two boats. There were no
casualities on either side. The Dis-
trict Maglstrate, Murshidabad, has
protested to the Deputy Commissio-
ner, Rajshahi, against the illegal tres-
pass and criminal acts induiged in by
Pakistani nationals.

o AT AT T AT HERT
g Ay ¥ T £@ f& v Fww
qfFearH; qEX QAT F1 A2 W A
R IF AN saswdr s6ie @ 9, e
Tl 9T TE AR 9@ T AT Ay ar
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(ii) DuMRrAON RAILWAY AcCCIDENT IN-
QUIRY COMMISSION

Shri Yogendra Jha (Madhubani):
Sir, under rule 197, I beg to call the
attention of the Minister of Railways
to the following matter of urgent
public importance and I request that
he may make a statement thereon:—

Reported premature winding up of
its work by the Dumraon Rail-
way Accident Inquiry Commission.
The Minister of Railways (Skri

Swaran Singh): The Commission of
Enquiry constituted by Government on
27th July, 1962 to enquire into the
serious accident of 6 Down Amritsar-
Howrah Mail at Dumraon on the night
of 21st July, 1962, held preliminary
discussions at Delhi on 31st July, 1962
and 1st August, 1962. They inspected
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the site of accident on 13th August,
1962 and commenced their sittings at
Patna from 25th August, 1962. Neces-
sary press notices had been issued
earlier requesting members of the
public who are in a position to assist
the Commission to send their memo-
randum so that the Commission may -
decide as to who should be called for
evidence.

On 25th August, 1962 while arguing
the case on behalf of the Railways,
Shri Sanyal, Additional Solicitor
General of India, referred to certain
documents and informed the Commis-
sion that the Police were in posses-
sion thereof. Shri R. K. Singh, the
Counsel on behalf of Bihar State on
being questioned stated that these
documents were in the custody of a
Sub Divisional Officer, Buxar. The
Commission thereupon felt that the
subject matter of the enquiry may
be subjudice and asked thc Counsel
to look into the matter and to find
out the exact position. Subject to
this, the proceedings werc continued
on 25th August. 1962.

No sittings took place on Sunday,
the 26th August, 1962.

On Monday, the 27th of August,
1962, Shri Sanyal stated that if cog-
nizance haqd been taken of the case
by a criminal court, the proceedings
of the Commission will amount to
parallel investigation and that such
an investigation may amount to con-
tempt of the criminal court. The
Commission asked Shri R. K. Singh,
Counsel for Bihar State, if the case
relating to the above railway acci-
dent had gone to the criminal court
and if the criminal court had taken
cognizance thereof. Shri Singh
stated that no cognizance had
yet been taken and that such cogni-
zance would be taken on 30th of
August, 1962. He also expressed the
view that a long time would elapse
before the criminal court deals with
the matter and that the enquiry by
the Commission can be finished long
before that. Shri A. K. Dutt, Counsel
on behalf of one of the Cabinmen
stated that if cognizance had been
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[Shri Swaran Singh]

taken by the criminal court it would
not be possible for the Commission to
continue the proceedings. As the Com-
mission felt that Shri R. K. Singh may
not be fully conversant with the
facts of the case, he was asked to look
into the matter carefully and give in
writing the correct facts relating to
the proceedings that had been taken
on the first information report
which had been filed soon after
the accident. The Commission
further requested Shri Singh to see
that the criminal court does not take
cognizance of the case meanwhile.
Shri Sanyal expressed the view that
it would not be proper to continue
the proceedings in the circumstances
of the case.

On 28th August, 1962, Shri Singh,
Counsel for the Bihar State, produced
a hand-written document giving copies
of various orders that had been passed
by the SDO|Buxar and the Munsiff
Magistrate, Buxar. Shri K. P. Verma,
arguing the case on behalf of the
Bihar State on 23th August, 1962,
verificd the facfs of the case from
Shri Singh in the presence of the
Commission and thercafter stateq that
cognizance of the case had been taken
by the Criminal Court on 24th August,
1962. He stated that according to the
Bihar Government, the proceedingsin
the Criminal Court and the inquiry by
the Commission may continue simul-
taneously.

Shri Sanyal, however, submitted
that the inquiry by the Commission at
this stage was bhound to prejudice a
fair trial and that it was not the in-
tention of the Government that in-
quiries by the Commission should, in
any way, prejudice a fair trial of the
persons accused in a Criminal Court.
The Commission agreed with Shri
Sanyal’s contention and adjourned the
hearing and informed all concerned
that a fresh date for recording evi-
dence would be fixed if and when
necessary.

Further course of action will be
decided on receipt of a report from
the Chairman of the Commission.
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Shri Nambiar (Tiruchirapalli): May
I know whether the Government are
aware of the reported statement of the
Chairman during the course of the en-
quiry on the 28th asking a question to
Mr. Sanyal, Counsel for Railways as
follows: “The Central Government
have come to the conclusion that no
useful purpose will be served by con-
tinuing this Commission and there-
fore, it should cease to exist: is that
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the idea?” And the counsel said:
“It may be. I am speaking on instruc-
tion.” If that 1§ so, waat sort of
instruction has been given to the
counsel by the Central Government or
the Railway Administration of the
Eastern Zone?

Shri Swaran Singh: If the hon.
Member has carefully heard the state-
ment that I made—and I presume that
he has heard it—this question would
not arise, because I have attempted to
give in the statement that I placed
before the House the various stages of
argument that were entered into and
what Mr. Sanyal stated. It js very
difficult for me to contradict or con-
firm something that has appeared in
the press. What I have stated is a
fact that Mr. Sanyal did point out
that if there were proceedings going
on simultaneously before a  criminal
court and a commission of inquiry,
then that would not be a situation
which would be fair....

Mr. Speaker: But the hon. Minister
can say this much namely whether the
record in the papers is according to the
facts, whether that is correct or not;
according to the hon. Member, this
ought not to be the correct statement.

Shri Swaran Singh: I think that it
was not necessary to give any instruc-
tions to Mr. Sanyal, because this was
a purely legal matter, and he stated
the legal position.

Shri Nambiar: He has said that he
hagd received instructions.

Shri Swaran Singh: He was not
given any spescial instructions. No in-
structions as such were given.

Shri S. M. Banerjee: Since this has
raised a legal point, may I know
whether the opinions of the Law Min-
ister and the Attorney-General have
been taken on this matter?

Mr. Speaker: The hon. Minister has
said that this would be looked into as
to how the two things can be re-
oonciled.
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Shri S. M. Banerjee: Without in-
structions, how did Mr. Sanyal make
that statement.

Mr. Speaker: That is being looked
into, as the hon. Member desire. This
is what the hon. Minister has stated.

Shri S. M. Banerjee: My fear is that
this inquiry might be hushed up be-
cause of this reason.

Mr. Speaker: The hon. Minister has
said that that is not the intention
Government have yet to decide how
the inquiry can be conducted when the
two things are running parallel.

Shri Indrajit Gupta (Calcutta South
West): May I know whether the hon.
Minister’s attention has been drawn
to the remark made in the court by
the chairman of the inquiry commis-
sion that he feels that somebody is try-
ing to stifle the proceedings of the
inquiry and that he is feeling
thoroughly frustrated? Is he aware
of thig fact?

Mr. Speaker: Where is that stated?

Shri Indrajit Gupta: This is also
stated in the same paper; you like me
to reaq it out?

Mr. Speaker: That must be read
out from the paper, if it is there;
those words must be read out.

Shri Indrajit Gupta: This is what
the chairman has stated:

“I feel that the Dunraon acci-
dent is a very serious one. The
public and Parliament are interest-
ed in it. I am feeling frustrated
in the matter. We arc appointed
for a purpose, and we are unable
to go on.”.

What has led to this frustration?

An Hon. Member: What is the num~
of this paper?

Shri Nambiar: The Searchlight «f
Patna, dated the 29th inst.

Shri Indrajit Gupta: Tn this con-
nection, is the hon. Miniz*¢t also aware
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[Shri Indrajit Gupta]
of the fact that when this commission
called for the papers in connection
with the police proceedings or the cri-
minal case proceedings, they have re-
fused to submit those papers before
the commission.

Shri Swaran Singh: Two questions
have been asked by Shri Indrajit
Gupta. 1 could not really say whe-
ther the retired High Court Judge
did make that remark, because I
would like to verify it. I have not yet
boen able to get a report from him.
He is a retired judge of a High Court,
and normally, I shall go by what he
says.

So far as the other aspect is con-
cerned, I have already said that when
certain documents were required by
the commission of inquiry it was re-

ported that those documents were in °

the possession of the police and were
in a court of law, and on the follow-
ing day, copies of those documents
were produced.

8hrl Indrajit Gupta: They were not
produced. That is the whole point.

8hri Mohammaq Elias (Howrah):
May 1 know whether it is a fact that
iere is serious differcace of  opinion
Fatween the Central Government and
the Railway Administration regarding
{1e further proceedings of  this in-
quiry?

Shri Swaran Singh: No, there is no
such difference of opinion.

Shri Daji (Indore): Is it also a fact
that the chairman has openly express-
ed in court that the Bihar Government
was not only not co-operating but try-
ing to forestall the inquiry, and he
recented it, and if so, what steps have
Government taken to see that the in-
quiry is carried through to the end?

Shri Swaran Singh: With regard to
the first part of the question, my reply
is that I cannot say anything unless
I have verified it from the retired
judge of the High Court who is the
chairman of the commission; and the
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second part of the question docs not
arise.

Shri Daji: I want to know what
steps Government have taken to see
that the inquiry is carried through to
the end. How does it not arise? It
is most relevant.

Mr. Speaker: The hon. Minister
has said already what Government are
doing with regard {0 the conduct of
that inquiry.

Shri Daji: The House does not know
it.

Mr. Speaker: The hon. Minister has
made that statement just now, and
the House knows it.

Shrimati Renu Chakravartty (Bar-
rackpore): May I make a submission?
Because it was stateq earlier that this
commission was being constituted,
therefore, we did not go further into
the matter at that stage. Now that
this question hag come up, before the
Parlitment adjourns will the hon.
Minister tell ug definitely what the
position is? Otherwise, this very
serlous accident will just go by de-
fault. )

Mr. Speaker: That is exactly what
the Minister has tried to tell us.

Shrimati Renu Chakravartty: We
should know the position before Par-
Yiament adjourns.

..Mr. Speaker: He has told us that
there are two parallel inquiries now,
one with the police and the other
with the Commission. Papers were
asked for by the Commission. They
were with the custody of the police,
and, therefore, could .10t be sent there.
Government have to consider how the
Commission can proceed further. Gov- -
ernment have not terminated the
Commission. That is what I  could
gather from the hon. Minister’s state-
ment.

Shrimati Renu Chakravarity: We
have got a feeling by the answers
given by the hon. Minister which we
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have to express. Whether this Com-
mission is terminated or r.ot, on that
point he has neither confirmed nor
denied. We would like to give him
some time. Within the next ten days
before Praliament adjourns, wiil he
be in a position to inform us as to
what exactly is the position and what
he proposes to do regarding the in-
quiry into the Dumraon accident?

Shri Swaran Singh: 1 will definitely
inform the House as soon as we have
taken a decision after consulting the
‘State Government, if necessary, as to
what should be done in the circum-
stances.

Mr. Speaker: Members cnly desire
that before we adjourn, that infor-
mation might be given.

Shri Swaran Singh: I will try.

Shri Harl Vishnu Kamath (Hoshan-
gabad): Next Friday.

Shri Nambiar: If the information can
be given earlier, he may do so.

Mr. Speaker: Order, order. As soon
ag it is collected, he will give it. We
have pointed out that it should be
done before Parliament adjourns.

1226 hrs.

RHE: CALLING ATTENTION NOTICES
RE: RAIL MISHAP NEAR
SAHARANPUR

Mr. Speaker; I  have received
@ large number of calling altenhion

motices about the recent mishap on the
railway near Saharanpur.

Shri Tyagi (Dehra Dun):
daily routine. -

It is a

Mr. Speaker: There is an adjourn-
meant motion also which has been
tabled. The hon. Minister would like
to make a statement at 4 pm. I
have asked him to make a siateraent
at 4 P.M.

8hri 8. M. Banerjee (Kanpur): That
was exactly what I wanted to bring
to notice. Here was a Lead-on col-
lision. We got the news yesterday.
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near Saharanpur
Yesterday itself at 2 O’'Clock 1 had
tabled an adjournment motion.

Generally I table calling attention
notices, but in the matter of railway
accident, I am sure you will agree with
me that the stage of calling the at-
tention of the hon. Minister is past,
and the stage comes when he has 1o be
pulled up and asked to resign. So 1

want that the adjournment motion
should be admitted.
Mr. Speaker: Order, order. I will

consider that after the facts are stated
in Parliament.

Shri S. M. Banerjee: It may be kept
pending.

Shri Narendra Singh  Mahida
(Anand): The Primc Minister wants
to make a statement.

Shrimati Renu Chakravartty (Bar-
rackpore): I would also submit that
this is a proper case in which an
adjournment motion should be permit-
ted. Here is a rallway accident. How
many people have been killed again?
(Interruptions).

Mr. Speaker: No one has been killed.

Shri Raghunath Singh (Varanasi):
Nobody has been killed. (Interrup-
tions).

Shri Ram Sewak Yadav (Bara
Banki): Attempt has been made to
kill, but fortunately no one was killed.

Shri Raghunath Singh: He must
withdraw it. ... (Interruptions).

Shrimati Renu Chakravartty: 68
have been injured. It is ot 2 small
number. I would urge that this is a
situation where discussion by way of
an adjournment motion is called for.

Mr. Speaker: Let me have the facts.
Then I will certainly look into the case
for an adjournment motion.

The Deputy Minister in the Ministry
of Rallways (Shri Shahnawaz Khan):
1 was at Saharanpur yesrterday at 6
P.M. There were only seven persons
in the hospital; all the other received
minor bruiseg and after first-aid they
had gone. I think by now three more
must have left the hospital.
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Some Hon. Members rose—

Mr. Speaker: Order, crder. Whe-
ther the injuries are minor or major,
there has been a railway accident.
Information on that must Le given to
the House.

12-28 hrs.
CONVICTION OF MEMBER

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing letter, dateq the 28th August,
1962 from the Commissiloner of Police,
Madras:—

“I have the honour to infcrm
you that Shri P. Sivasankaran,
Member, Lok Sabha, who took part
in the picketing and demonstration
on the 19th July, 1962, an? who
was arrested and caarged before
the Chief Presidency Magistrate,
Egmore, Madras, was convicted
today, the 28th August, 1962, by
the Chief Presidency Magistrate,
Egmore, Madras, and sentenced to
undergo simple imprisonment for
three months under Section 143,
Indian Penal Code, and Section
7(b) of the Criminal Law Amend-
ment Act, 1932”.

1229 hrs.
SUSPENSION OF MEMBER
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<& AT qET AT | HAF IHRT A
AR JE&r SEfew § @ faar o
&3 forg faog ¥7 =91 351, g fawy
FH gAY A1 & | HfFT sreme wEa,
A IEFT e ¥ & fEw 3
#T sew 2 gy | 39 avg &1 wgwTE,
# fragT F&T, AU TERT FT a6
¥ Al @ owfed Wk W oaw ¥
AW T FT FH § FH W qEAH
JoT # wA Ay e Afed | gw A
F ggi "4 FT T AAAS § FA(E
FAGT Y AT TFATE §, FAQAT FT AT
@Y TN gAI A @ . ..
Mr. Speaker: I do not allow that
The Minister of Parliamentary Afinirs.
Y T AwE T ¢ WA WEEA;
T ¥ AEEAW AT F I A g
ugt ST WfEd | a7 Agd &) qEeAqw
= .

seqe RERY WX AE AT FIN
FY faars 7ol ¥ ART A qH FE
I IEAT TEAT |

ot TR AT® YT WU WA,
3T aga & awfraga &

The Minister of Parliameatary
Affairs (Shri Satya Narayan Sinha):
Sir, with your permission, I risc to
announce. . ..

Mr. Speaker: Order, order. Wodld
he resume hig seat or not?

TR 98 AT AT AAX F fAg
dac & 8 ...,
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Y TR AME TQA © ATE ANT
™ T1g ¥ wrew fea § A} 3@ =T
Tgr ws § wifed

weqet WEE : W Fg A AT
oY ¥ fag due ad & @ F dex
qTEd F1 g a1 g i ag arge T s
He is disobeying the Chair; I  have
asked him thrice to resume his seat.

=T T AWE AT F ATIRY HqTAT
F qET F@ gT AR zE@E A
FW gO AL AT &M | HFF
Iax vaw, fagw, #ma & aret @
g & Freor fed &, F 9 | §, ST
gater ag 35T frar smAr =nfed o

WA WEER © WA FIEq qATEL
AT AT A AR ?

Shri Surendranath Dwivedy (XKen-
drapara): He is going out.

weaw g - F @ g g 5 ag
AR AL T 1 9 THEH FX A H
FTLETE ¥ &FEE T © & | T ITH
T JTA FT FFT AT Qv A 9 qWER
T R FAT G ET

o WA AL qE 45 T & |

TSR WEE © qE g HY FTATS
¥ AT qH AT ThEE I @ &

St W ¥Aw TR 9g @gd A
L UIRSIE I UL

USH W WY F ged ¥
sgT £F <fF 9 grew A Friard
T T A § AR A F I A
THEE ST W@ & HIX 99 IT*T A8
o s T g AN AR TN F
forg & 7Y &, qa grew ¥ AR e
IO A fF A &
WA ug qodw W@ R, L L.
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St AT . IAF qS AT F A”
oqTq AHT T

WY o o farg: (TheY) : weoww
AR, AT FAA I A FH T A0 |
o ag Fem & & fF gw A |
agt FET § FAT WX A AW AT AT
TEFAE &, ITFT G g@ § IAST A
T F AT TG W@ HFTE . . . .

VAR WA © AR, WIET |

Shri Satya Narayan Sinha. Sir, 1
beg to move:

“That Shr;i Ram Sewak Yadav
be suspended from the serviece of
the House for seven days.”

Mr. Speaker: The motion has been
moved.

Shri Hem Barua (Gauhati): May 1
submit one point, Sir? The hon. Min-
ister of Parliamentary Affairs proposed
that this hon. Member be suspended
for seven days. Whatever that might
be, he has raised a very vital issue.
That also strikes me. 1 hope you will
excuse me for saying like that. Here
is an instance when this adpournment
motion was mentioned by certain
Groups that was allowed.... (Inter-
ruptions).

Shri Raghunath Singh (Varanasi):
He is putting again the same point. ...
(Interruptions).

wers WP’ : g9 & GET UR
awd g § | SR A FY I @y
W AG R, AT w9 Al
qTAT, FEE F FRATE A AEA I
wFEE I, A9 I W fem ook
Fg1 i = od AfeT IR a1 7 9
R X o | w9 g agr 5 w7
AT &7 TILETE &7 F@T T4 3§
F I AT A 9 w90 A9}
fe st AR T oy ak ¥ fE
AAEA TN TG E . ..
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Shri Bagri: Sir, on a point of order..
(Interruptions).

Shri S. M. Baneriee {Kanpur): How
can they obstruct like this.

Mr, Speaker: Hon. Members would
kindly listen to me now....

Shri Bagri: Sir, on a point of order.

Mr. Speaker: No point of order
arises on this question when I am on
my legs.

ot aurey ; §E A @ §, I[W A
e

Mr. Speaker: The motion before the
House is that Shri Ram Sewak Yadav
an hon. Member of this House be sus-
pended from service of this House for
one week,

Some Hon. Members; o, no. ...
(Interruptions).

Shri S. M. Banerjee: We are not go-
ing to allow thia.

Dr. Ranen Sen (Calcutta East): We
will not allow this to be done.

The Prime Minister angd Minister of
External Affairg (Shri Jawaharlal
Nehru): Mr. Speaker, Sir, I am deep-
ly pained to see this exnibition in this
House of hon. Members, not one or
two but several. . You have been pleas-
ed to put a motion to the House and
they al]l get up and wave thelr arms
and shout that you are wrong. Is this
the way to carry on parllamentary de-
mocracy?

Shri S. M. Banerjee: We never said
80. ... (Interruptions).

Dr. Ranen Sen: He is also showing
this fingerg like this? Can he do that?

=Y apra - sraw fafaeet off A
A B EAY S feRr AT @ a |

e WEAE : 3H AT ¥ WA
e A FTiarE B S A A oA
I @9 gFar § fF me Fard
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% fFg a@ ¥ a9, e g ame
FNAETAT T ZYE | TIC A AL
TR TEHIRT@ATH <
AT TE F AT ar F1E FLATE TEY
o g |

ot T ¥ wrew - afcfoafaar
Laiico U AR C O S

&Y Ao wo fHg : ars7 &Y I AW
£ JAIT F gA TFATE F 30 I

wea wgraw - A faw qfewa @
T & 1 W ETH HY ALY AT FAN X
@ AR AL 1 FT grIT A UIA
FET Q@0 | 9gy & srgq fafrsax
qred B AT g § |

Shri Jawaharlal Nehru: I wag only
saying that it is patent that some kind
of decorum ghould be observed in this
House, and whatever the rights and
wrongs of a particular rnatter may
be. ... (Interruptions).

At T e arw: feRrw w1 ag
aroE 79 & 5 FA Ay oamw A E
A AT T AT

St @it (ZETET) 6T AT ATHA
¥ g@afer w1 @z g frowwoax
ATzaTe MY 2T § a1 €, S TR 0
FTHE, I F e AT AT Ur W@
Z, PF g g7 a1 & fv ar anfaar
@ 9T W@ 1 (Interruptions).

Shri Jawaharlal Nehru: I was saying
that at Jeast on one thirg we should
all agree—that some kind of decorum
should be observed in this House. We
may hnl'd different opinions and we
muay disugree with eacn other but if no
decorum is observed there can be no
business done in Parliament. I fear,
as has recently been seen here, there
has been an utter lack of decorum. I
use a very mild word.
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[Shri Jawaharlal Nehru]

Secondly, whatever you say Inust
be carried out, whether we think it is
right or wrong. That is the first
thing and that ig parliamentary pro-
cedure. Now, you have named an
hon. Member of this House and tihe
proposal has been made that he be
suspended for a week. I submit to
you that we should all carry out your
wishes in the matter, and the matter
may be put to the House.

Shrimati Renu Chakravartty (Bar-
rackpore): This is a particular issue
which has moved the people in the
country and hon. Members of  this
House, deeply. But at such a moment,
it is not necessary to raise this ques-
tion of decorum. We know that we
have to keep decorum. We know that
we should respect each other.

ot ATt ;S gAY AT W A
AT Y srew fafres @ o 9 A
W,Waﬁwﬁﬁﬁ (Interruptions)

Mr. Speaker: Order, order. I will
appeal to all hon. Members that it is
a very serious thing. It has happened
here for the first time. We will have
to see whether we are able to carry
on this domocracy at all. If the Chair
is flouted and these measures are
adopted inside the House, it would be
quite impossible for domocracy to get
on. It is not an ordinary thing and
a light thing. This should not be
taken so lightly: whether I am right
or wrong, whether the Chair is res-
pected or flouted at all. This is the
first question that has arisen. And
whether I was wrong or whether I
was right, when I was asking one
hon. Member just to sit down, at least
that much must be obeyed. I do re-
alise that there are strong sentiments
in the House. I have always allowed
hon. Members to express their senti-
ments. I have never muzzled them or
curbed their sentiments. I have al-
ways given them ample opportunity.
Now too, I was asking that if he had
any complaint he might come and dis-
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cuss with me and I can certainly re-
vise or review it and I gave him thut
opportunity. But if everything is
flouted, if hon, Members think that
this is the way to run democracy,
then, certainly 1 cannot say anything
in that matter. If this is how we have
to set an example to the whole coun-
try, what can I say? We have known
that these things have happened in
many State Assemblies. But this has
never happened before in this Parlia-
ment. We have thought there was
some decorum that should be kept,
and every hon. Membu: felt that res-
ponsibility and had beon he'ping us,
but today what I find is very deplor-
able.

I am rather shocked to sec what has
happened and I was thinking whether
we would be giving good examples to
the States which they have to follow.
if hon. Members here also, of a!l blocs
in the Opposition, support this move,
namely, that whatever the Chair savs
s not to be heard, whatever decision
he takes is to be flouted, (Interrun-
tions) then, I am sorry.

Shrimati Renu Chakravartty. I
woulqd like to make one position clear.
It is true that on this particular issue
our hon. friends here and we all are
deeply moved. It is also true that you
had requested the hon. Member from
the Socialist party to withdraw from
the House.

Mr. Speaker: Could I do anything
more than that? I had been, step by
step, asking him, requesting him, im-
ploring him, and giving him every
opportunity, and 1 showed him every
respect.

Shrimati Renu Chakravartty: While
we all want to keep order. to hear
each other and also come to correct de-
cisions when we take up issues which
are of importance to the country, even
now, at this stage, I would request that
the hon. Member be asked to walit
outside the House till we have our
discussion and if he does that, we need
not press this motion.
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Some Hon. Members: No, no. (In-
tLerruptions),

Shri A, C. Guha (Barasat): The
motion is before the House and they
may move an amendment if they want.

Shri Surendranath Dwivedy (Ken-
drapara): I want to say that on the
authority of the Speaker there should
be no expression of opinion, and we
should not give any indication what-
soover that in this House any Mem-
ber could flout or disobey the order of
the Chair. That is the first thing we
have all to observe to preserve and
achieve success in parliamentary demo-
cracy. But, at the same time, through
you, I make this appeal to my hon.
friends here. A motion for suspension
of the hon. Member for a week has
been brought. That, according to me,
will be too harsh a decision. I would,
therefore, make an appeal to you: let
him obey your orders and withdraw
from the House, but let not this motion
be pressed for being passed in this
House.

Shri Harj Vishnu Kamath (Hoshan-
gabad): Let the motion be withdrawn
by leave of the House. (Interruption).

Shri Narendrasingh Mahida
(Anand): My submission is that we are
with you and we shall always obey
your orders. We believe in demo-
cracy. But the hon. Member concern-
ed may be requested to leave the
House only for the day.

oft T AT TR WA WRrRT,
30 oF faaew g F 1 A Ao o
oy HEled & HIdml # WEEdsw
T # A § 1| A 9T wEeAqw o=
w1 & & g fAd amyAfee & o 8
f& g7 3% 7 I3 #9fF § AEeAqel
v @1 # 9 S F A AT g
AT &, ATEY AW W AAH AT )
a7 W Oar &Y w5 & 5 fw T g WYy
T T AT A X E orafead F
e { a2 F AT 9T AT E

ot Tt : F o gTER & "
AT AR FFAQE N
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Shri Ram Sewak Yadav, Shri Bagri
and some other hon. Members then
left the House.

st Wo wo fg : wewwt wEYT, AT
w71 fraeT g, 5 77 frdew w1
¥ AT A g A Y A
qRAT | A {Y 7T Y 77 @ q, IT 60
g gamT | N & A fefigwe ¥ ax
sma & i agi ) feafy e & 1 s
T gfede g1 ¥ o 64X @I 9%
a9 ¥ 38 fae w3 § A 9 gnrdr
Rferm w1 gafeq | o W §ogd
frare ffed, 3fe ga ot #1€ farederar
¥ & qiiegrie ¥ wg & | 5@ g ww
¥ 7T g frdae sred @ wer g g
o9 waxg Ay dfed fsogw we
Rifag F, AIHT WTFAHT FY, IT _T
oifsre qWH a9 T8 @ TS |
Shri Surendranath Dwivedy: Let
the ‘motion be withdrawn by leave of
the House.

! FAETATR AZE : WEANT T
 furterdy & wal #r | ageft e
¢ 5 79 95t 3% @ ¥ FW FX, (7
T FE a9 AW 7F, TR A€ A
gl gzt fefafom W T3 @A
qgefr fuoedardr ag &, a8 av & &
Y &1 AFaT | FqT ¥4 IA F A H
FMT 3 & A IFAH 9T FLAT
N gad Ffag gz ? gar faar &
awdiE &1 a AT 7AT FT AT ATAR
faeard 78 &, AT A (FmA A) 9w-
A ) IR F2 AFAE 1 w7 A8 A
AFAT | TF 9T AT AH OF 2, AT
A9, A AZ 77 & {7 A0T6 37K F0AT
AT AU A, AT ZR AT A FE T
ar A& 1 vx Al At Fedr ¥ TIATE
AN T ATHA B

Shri S. M. Banerjee: | request him
lo withdraw the motion.

Shri Surendranath Dwivedy: Let
there not be any discussion
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Jeqt WEET © UF AT & I qATR- HEAR RERT © TEAEA T AT
T F FFAT AEAT § IV FY TF Avof FY agre. ...
T F g ¥ :
I A fofiz 3 "3 g !ﬁ-{' 'EFQ -{% 3 Shrimati Renu Chakravartty: You
& =@ Arw ﬁﬁ?f far v 1w have pointed out that. Even at the
F &g forar f& Iawr a7 ufeege a1 time of withdrawal, he did not do
NP 3;3% F it out of deference to your orders.
ST #Ew f' f@tn.m f'(f? N i ﬁ:,m But I would request you that sincc
o F7 & & afesq §, & g this is the first time....(Interrup-
T8 @ ?ﬁ g § T O a1 T A tions), Let them hear me. Even at

the time of withdrawal, he did not

o TG e &3 g et 1 5w do so our ol deference to your wishes.

T T8 | T F2d & fF gw w7q Qg ae In view of the fact that you have

ST ¥, §F LA ATET § | IR Iae pointed out that this is the first occa-
- '#; o 57‘ N . sion that such a matter has come up

s TG F I Rﬁ‘ before the House in this Parliament,

g Y A= AT gz GRAT E I would request that an amendment

ITE frar may be accepted by the House that

f g;ﬁﬂ:_ Gﬁ, zﬁwa%:wﬁqma the Member be asked to withdraw

1, /1 & a& waaa fx Fwr fwar o for one day.

oF q wq 379 Fr W™ fF aER wid

aT IR Caid i aniia Ad Fi, IqH Some Hon. Members: No, no.

AR T TEL A9 0 AT 98 qGT FAT
f5 o & g & qafaw & awy 7 @17 97 At fRT IAEr wEET WO
WT TE F 1 W AL AT HrAA ZAT AT T o TAreT A .ﬂm
v T3 gg a4 4T, IEF 97 Fise WAL B R | A sm”f‘a‘r A%
ar T grew & amy @, fas ada e -~ 5
&7 g ¥ ) 7 ga W o F;ANE,
3w & fog gwaar @ifed, o) I
& foor | oY AemA AR AT AES 9T g
IoF wWAST wIEglt F1 f7 FHAAT
wrfzd e ag St A A §, a8 9
TIIT #7 JTo-d & | FT T AT IA AT
aEaE Ag § W @y 3 97 o a7
aET & fF g0 e @ oaw T T

weqs WERA T FF A0 N0

AT qT |G E, T AT F WEAT
&1 QAT 77 T97 AL AAA AFY & | |qOAv
gz fuiz &7 917 gE7 =7 A1 3 &t
ga fza € 7% F7 qr7 8, 3fFT a7
gAT A & | A TA THY TG N W
FHI AL R FE S A §

ITHY /TE ¥ fear u ? The question is:
“That Shri Ram Sewak Yadav
oY wrIT fq'! fegra (s577) be suspended from the service of
qadin geaer wieT = P ETR i) the House for one week.”
< [ '
| § 1 ST WA T qEAT FA | The Lok Sabha divided.
Mr. Speaker: Those hon. Members
wsae AEAT : 4g qgT Wewd whose votes have not been correctly
T g N TAATESE g ..... recorded will kindly stand up in their

seats. I find five hon. Members

standing who are for Noes and nine

st ®o Wro TN (w) -] hon. Members who are for Ayes.

a Then, two Noes have come on the
board and they are for Ayes.
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Division No. 91

Abdul Wahid, Shri
Achal Singh, Shri
Achuthan, Shri
Alagesan, Shri
Alva, ShriA. S,
Alva, ShriJoachim
Aney, Dr. M. S.
Anjanappa, Shri
Azad, Shi Bhagwat Jha
Bakliwal, Shri
Bal Krishna Singh, Shri
Barrow, Shri
Basant Kunwari, Shrimati
Basappa, Shrj
Baswant, Shri
Bhagat, Shri B. R.
Bhakat Dars han, Shri
Bhanu Prakash Singh, Shri
Bhargava, Shri M. B,
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Brajeshwar Prasad, Shri
Brij Basi Lal, Shri
Brij Raj Singh, Shri
Brij Raj Singh Kotah, Shri
Chakraverti, Shri P. R,
Chanda, Shrimati Jyotsna
Chandriki, Shri
Chaturvedi, Shri S. N.
Chavda, Shrimati
Chettiar, Shri Ramanathan
Chugi Lal, Shri
Colaco, Dr.
Dafle, Shri
Daljit Singh, Shri
Das, Shri B, K.
Das, ShriN. T.
Das, Shri s, B.
Dasappa, Shri
Dass, Shri C.
Desai, Shri Morarji
Deshpande, Shri
Dhebar, Shri U.N.
Dhuleshwar Meena, Shri
Dighe, Shri
Dinesh Singh, Shri
Dube, Shri Mulchand
Dwivedi, Shri M. L.
Blayaperumal, Shri
Bring, Shri D,
Gahmari, Shrj
Gaitonde, Dr.
Gandhi, Shri v, B,
Goni, Shri Abdul Ghani
Guha, ShriA. C,
Gupta, Shri Ram Ratan
Gupta, Shri Shiv Charas
Hansda, Shri Subodh
Harvani, Shri Ansar
Heda, Shri
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Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri M. L.

Jagjivan Ram, Shri

Jain, Shri A P,

Jamir, Shri Chubato Sh

Jedhe, Shri

Joshi, ShriA. C.

Joshi, Steimati Subbadra
yotishi, Shri J. P,

Kabir, Shri Humayun
Kajrolkar, Shri

Kamble, Shri

Kanungo, Shri

Kappen, Shri

Karni Singhiji, Shri
Kedaria, Shri C. M.
Khadilkar, Shri

Khan, Shri Shahnawaz
Kisan Veer, Shri

Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari Shri T.T.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R,
Laxmi Bai, Shrimati
Laxmi Dass, Shri
Mahtab, Shri

Mahida, Shri Narendra Singh
Malaichami, Shri
Malhotra, Shri Inder J.
Manaen, Shri

Mandal, Dr.

Mandal, Shri Yamuna Prasad
Maniyangadan, Shri
Mantri, Shri

Masuriya Din, Shri
Matcharaju, Shri
Mathur, Shri Harish Chandra
Mehta, Shri Jashvant
Mengi, Shri Gopal Datt
Mirza, Shri Bakar Ali

Mishra, Shri Bibudhendra

Mishra, Shri Bibhuti

Mishra, Shri M. P.

Mohanty. Shri G.

Mohsin, Shri

Morarka, Shri

More, ShriK. L.

Mukerjee, Shrimati Shards

Munzni, Shri David

Muthiah, Shr i

Naidu, Shri V. G.

Naik, Shri Maheswar
Nallakoys, Shri

Naskar, ShriPp. S,
Nesamony, Shri

Nehru, Shri Jewsharia}
Nigsm, Shrimat{ Savitej
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[12.57 hrs.

Nirenjan Lal, Shri
Oasa, Shri
Paliwal, Shri
Pande, Shri K. N.
Pandey, Shri R, S,
Pandcy, Shri Vishwa Neth
Pant, Shri K, C.
Parashar, Shri
Patel, Shri -.N.
Patel, Shri P. R,
Patel, Shri Rajeshawar
Patil, Shri S.B.
Patil, Shri D.S.
Patil, Shri].S.
Patil, Shri S.K.
Patil, Shri Vasantrao
Pattabhi Ramun, Shii C.R,
Pillai, Shri Nataraja
Prabhukar, Shri Naval
Puri, ShriD.D.
Raghunath Singh, Shri
Raja, Shr; C. R,
Raju, Dr. D.S.
Rufu, Shri Balasama
Ram Sewak, Shri
Ram Singh, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramakrishnan, ShriP.R.
Ramaswamy, Shri S, V.
Ramaswamy, Shti V.K.
Ramdhani Das, Shri
Rane, Shri
Ranga Rao, Shri
Ranjit Singh, Shri
Ruao, Shri Krishnamurthy
Rao, Shri Muthyal
Rao, Shri Rameshwar
Ray, Shrimati Renuka
Reddy, ShriK.C.
Sadhu Ram, Shri
Saha, Dr. S, K.
Samanta, ShriS.C.
Sumnani, Shri
Sanji Rupji. Shri
Saraf, Shri Sham Lal
Sarma, Shri AT,
Satya Praksah, Shri
Satyabhama Devi, Shrimst
Satyanarayana Shri
Sen, ShriA K.
Sen, ShriP.G.
Shah, Shri Manabendra
Sharms, ShriA.P.
Sharmaa, ShriD.C.
Sharma, Shs; K.C.
Shastri, Shri Lal Bahadur
Shastri. Shri Prakash V{
Sheo Narsin, Shri
Sbinde, Sht1



Business

Shukla, Shri Vidya Charan
Siddsnanjappa, Shri
Siddanti, Shri Jagdev Singh
Siddiab, Shri

.Sidhsshwar Prasad, Shri
Singh, Shri K. K.
Singh, Shri S.T.
Singha. Shri Y. N,
Sinha, Shri Satya Narayan
Sinhasan Singh, Shri
Sonavance, Shri

Bagri, Shri

Banerijee, Shri S. M.
Bhattacharya, Shri Dinen
‘Biren Dut a. Shri

Chaudhuri, Shri Tridib Kumur
Daji, Shri

Dasaratha Deb, Shri

Elias, Shri Mohammad

‘Gauri Shanker, Shri

Mr. Speaker: The
division is as follows:

Ayes 235*
Noes 291

result of
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AYES—contd.

Srinivasan, Dr. P.
Sumat Prasad, Shri
Swamy, Shri M. P.
Swaran Singh, Shri
‘Thevar, Shri V.
Tiwary, Shri D. N.
Tiwary, Shri K, N.
Tiwary, ShriR. S.
Tyagi, Shri
Uikey, Shri

Upadhyaya, Shri Shiva Dutt

NOES

Gupta, Shri Indrajit
Imbichibava, Shri
Joti Saroop, Shri
Kar, Shri Prabhat
Karjee, Shri
Kunhan, Shri P,
Mandal, Shri B. N.
Marandi, Shri
Murmu, Shri Sarkar
Nambiar, Shri

the

(3

The motion was adopted.

12.58 hrs.

BUSINESS OF THE HOUSE

The Minister of

Parliamentary

Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the week com-

mencing 3rd September,

consist of:—

1962, will

(1

(2

) Consideration of any item of
Government Business carried
over from today’s Order Paper.

Consideration and passing of
The Constitution (Fourteenth
Amendment) Bill, 19862.

The Industries (Development
and and Regulatin) Amend-
ment Bill, 1962.

a3

(5

(6

-

~

-
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Vaishyas, Shri M. B,
Varma, Shri M, L.
Veerabasappa, Shri
Veerappa, Shri

Verma, Shri B,
Vidyalankar, Shri A. N.
Vyas, Shri Radhelal
Wadiwa, Shri

Wasoik, ShriBalkrishra
Yadab, ShriN. P.
Yusuf, Shri Mohammad.

Patil, ShriD. S.
Raghavan, ShriA. V.
Reddy, Shri Eswara
Reddy, Shri Yallamanda
Sen, Dr. Ranen

Singh, Shri]. B.

Soy, Shri H.C.
Venkaiah, Shri Kolla
Vimla Devi, Shrimati

The Oil and Natural Gas Com-
mission (Amendment) Bill,
1962.

Consideration of a motion for
concurrence in referring the
Limitation Bill, 1962 to a Joint
Committee.

Discussion on the Report of the
Scheduled Areas and Scheduled
Tribes Commission, laid on the
Table of the House on the 20th
November, 1961, on a motion to
be moved by the Deputy Minis-
ter of Home Affairs.

Discussion under Rule 193 of
the Rules of Procedure on the
Crime and Law and Order
situation in the union territory
of Delhi to be raised by Shri
Mani Ram Bagri and others.

Discussion on the Reports of
the Life Insurance Corporation
of India for the years ended on

*Ayes: 19 names

could not be recorded.

iNoes: one names could not be recorded.
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31st December, 1959 and 1960
on motions to be moved by
Shri Yashpal Singh and others.

Shrimati Renu Chakravartty (Bar-
cackpore): Could we also have a
discussion on the flood situation in the
country?

Mr. Speaker: A statement was laid
on the Table of the House about
floods. A discussion had been asked
.on this statement about the flood
situation in the country. Subsequent-
ly also there have been rews and
Members fecl perturbed. They en-
quire whether the Government are
going to set apart some time for the
discussion on the flood situation.
‘Of course, there was a strong feeling
about that.

13 hrs.

Shri Satya Narayan Sinha: Sir, 1
‘have no objection. We shall try to
find some timec. The hon. Minister
in charge of Irrigation and Power—
that js one of the reasons why we
have not put it down—has gone to the
affected arcas today. I think he will
be returning by Monday. We will
try to find some time and have this
discussion for 21 hours or more, as
you like, any dav before the House
adjourns. )

Mr. Speaker: Early time should be
found because there is a strong feel-
ing about that.

Shri Satya Narayan Sinha: 1 think
he will be returning by Monday.

Shrimati Renu Chakravartty: If he
is not able to come on Monday or
even if he is not there, can we not
‘have the discussion on Monday in the
presence of the Deputy Minister?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): He is expected on Monday
unless the floods prevent him.

Shri Satya Narayan Sinha: He is
coming back on Monday. Latest by
Monday he is expected to be back.

1694 (Ai) LS5,
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Mr. Speaker: The desive is that the
discussion might be held at an early
date. When he comes, he may be
consulted.

Shri Jawaharlal Nehru: We can
hold it on Monday if he comes back
on Monday as expected; perhaps it
may be Tuesday.

Shri K. N. Pande (Hata): Sir, I
want to bring to your notice that I
have given notice of a motion for
discussion about floods.

Mr. Speaker: There are many
notices that I have received.

Shri Hari Vishnu Kamath (Hoshang-
abad): By your leave, Sir, I would
like to point out another aspect of
the matter with regard to this state-
ment. In connection with this state-
ment and the arrangement of business
for the Lok Sabha during the next
week, may I earnestly seek from
you a directive to the Treasury
Benches for their fulure guidance, and
in particular to the Minister of Parlia-
mentary Affairs. I am aware that
the Minister of Parliamentary Affairs
has been eclevated in rank and status
over which we are all happy in this
Parliament. But I am confident that
he is not heavily over-worked and his
workload has not increased. May I
invite your attention, in this context,
to Bulletin Part 1 dated 27th, July,
1962—L.ok Sabha Bulletin giving
general information relating to
parliamentary and other matters? A
statement was made there regarding
Government legislative business ex-
pected to be taken up during the
Second Session of the Third Lok
Sabha, and various items are listed
there.

Mr. Speaker: He should come to
his conclusion now.

Shri Hari Vishnu Kamath: I should
like to make it quite clear. There
are items under (A), (B) and (C).
There are some 13 items shown under
(C) with regard to Bills. All of them
are for introduction, consideration and



§319 Business of the House AUGUST 31, 1962 Industries (Development 5320

[Shri Hari Vishnu Kamath]

passing. Some of them have not yet
been taken up for consideration.
Some of them have not even been
introduced. For instance—I have not
had a close survey of this list—the
Official Language Bill has not even
been introduced.

Now, may I ask you, Sir, whether
it ig the practice of Government to
prepare for Parliament a statement of
business as late as ten days before
the Lok Sabha session opens giving a
list of business which they are not
sure of implementing during the
session? I suppose the Minister of
Parliamentary Affairs had cnough
time afier adjournment of the last
session till the 27th of July to contact
the various Ministries. I do not
blame him entirely. The blame is to
be shared by all Ministries.

May I request you, Sir, therefore,
to direct the Ministers concerned, the
Minister of Parliamentary Affairs in
particular,—with whom, Sir, you as
Speaker of Lok Sabha is closely con-
nected—to see that Lok Sabha is
posted with a more accurate list of
business for the future? .

Before I close, 1 would like to make
one brief observation. If the Govern-
ment cannot efficiently plan business
for the Lok Sabha even for five
weeks, how can they, I humbly ask,
inspire confidence in their capacity to
execute a Five Year Plan for the
whole nation?

Shri Sonavane (Pandharpur): Sir,
the Business Advisory Committee has
allotted time for discussion on the
Report of the Commissioner for
Scheduled Castes and Scheduled
Tribes placed on the Table of the
House. I had also a talk with the
hon. Minister for Parliamentary
Affairs and he had said that it would
be taken up. I find now that it has
not been given a place on the list of

and Regulation)
Amendment Bill

business for next week. 1 want to
know why the discussion on this
report has been kept back. Why was
this session shortened? TUsually this
session goes for flve weeks.

Mr. Speaker: That is a different
question,

Shri Sonavane: I would like to
know when this report would be
taken up.

Shri Satya Narayan Sinha: I have
already included a discussion on the
report of the Commissioner for Sche-
duled Areas and Scheduled Tribes.

Shri Sonavane: I am referring to
the Report of the Commissioner for
Scheduled Castes and Scheduled
Tribes.

Shri Satya Narayan Sinha: I have
already explained to the hon. Mcmber
that this would be taken up early in
the next session and this could not
be taken up during this session.

Shri Sonavane: Why were hopes
created’ then? |

Mr. Speaker: Order, order.

13.08 hrs.

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL*

The Minister of Commerce and
Industry (Shri K. C. Reddy): Sir, I
beg to move for leave to introduce a
Bill further to amend the Industries
(Development and Regulation) Act,
1951.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Industries (Development ands
Regulation) Act, 1951.”

The motion was adopted.

*Published in the Gazette of India Extraordinary Part II—Section 2.

dated 31-8-1962.
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Shri K. C. Reddy: Sir, I introduce
the Bill.

13.09 hrs.

RESERVE BANK OF INDIA
(AMENDMENT) BILL

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
Sir, I beg to move:

“That the Bill further to amend
the Reserve Bank of India Act,
1934 and to make certain conse-
quential amendments in the State
Bank of India Act, 1955, be taken
into consideration.”

Sir, copies of the Bill have been
available with the hon. Members for
some days, and the objects which we
have in view in seeking to promote
these amendments are sufficiently ex-
plained in the statement and the notes
on clauses attached to the Bill. The
House will not, therefore, expect me
to take up its time, by making a very
long or elaborate speech.

One of the objects of the present
Bill, as the House is aware, is to
liberalise the conditions on which
credit for short-term periods can be
granted to exporters. As this is a
matter of some importance, I might,
perhaps, indicate very briefly some of
the steps which we have recently
taken to ensure that Indian exporters,
particularly those who are handling
the difficu!{ or non-traditional items,
will be able to get financial assist-
ance on the terms and for the periods
which may be necessary or conve-
nient from their point of view.

The problem which faces our ex-
porters is naturally a very difficults
one. Hon. Members who have taken
some interest in recent trends in in-
ternationa] trade or the development
of the capital markets of the world
might be aware that in the last few
years, there has been something like
a credit race among the principal ex-
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porting countries, the provision of
credit for fairly long periods and on
relatively easy terms being one of the
methods adopted to popularise the
sale of commodities and services. The
terms which exporters are in a posi-
tion or can be enabled by their res-
pective countries to offer, are now
particularly relevant and important
in the case of durable articles and
engineering and capital goods.

This is a development which is not
altogether welcome from our own
point of view. We are still trying to
ensure, so far as we are able to do so,
that the proceeds of our exports will
be collected within the shortest possi-
ble periods so that they may be
available for augmenting our exchange
reserves. The matter is, however, not
always in our hands, and when a
point is reached at which the inter-
ests of our exporters are likely to be
prejudiced, or when it appears that
our attempts to increase or diversify
our exports arc likely to be jeopar-
dised, a long-range view has to be
taken, and such changes as may be
necessary in the institutional frame-
work for the provision of -credit
facilities will also have to be made.

We have, after examining this
question in the light of the experience
or the action taken in other countries,
decided that if credit is required for
periods in excess of six months, an
independent and specialised credit
institution should be in a position te
provide the finance which may 't -
mately be required for this period.
The Refinance Corporation for Indus-
try, which is an institution which was
specially set up for providing medium-
term credits to the banks, answers
this requirement; and it has agreed to
provide the necessary facilities to our
exporters, if and when medium-term
credits for periods in excess of six
months are found to be necessary.
The basic agreements relating to the
working of the Corporation have
recently been amended suitably for
this purpose.
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The State Bank of India is one of
the members of the Refinance Corpo-
ration, and apart from this, the State
Bank is also the biggest commercial
bank. We naturally look to this bank
to play a pioneering role in the pro-
vision of credit facilities for financing
our exports in the somewhat difficult
conditions which face us today. The
Bank, which has a newwork of cor-
respondents throughout the world,
is fairly well-equipped for this task,
but it has been felt that the limita-
tions in its statute, which prevent it
from providing term credits in excess
of six months for most purposes
including the financing of exports,
will  have to be removed. We are
proposing through this Bill, as a
necessary corollary to the widening
of the scope of the Refinance Corpo-
ration, to enable the State Bank to
grant term credits to exporters for
any period upto seven years.

For periods up to six months, the
responsibility for providing the neces-
sary finance as the lender of the last
resort is, and should be, primarily that
of the Central bank. This position has
been accepted by the Reserve Bank it-
self, but as the bank’s statute was
drafted in 1934, when the circumstan-
ces and needs of the present day could
hardly have been foreseen, the Reserve
Bank of India Act, as it now stands,
makes it impossible for the Bank to
grant any loans for the objects, which
we have in view, for any period which
is longer than three months, even
though it may not be longer than six
months,

Clause 3 of the present amending
Bill is intended to remove this limi-
tation. The Reserve Bank will be en-
abled, according to the provisions of
clause 3, to grant credits against ex-
ports from India, through scheduled
banks or state co-operative banks, for
any period upto six months. The
terms on which such credits can be
granted have also been simplified, in
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the interests of the borrowing banks
and exporters.

I should like, before I pass on to the
other main provision in this Bill re-
garding the establishment of a Credit
Information Bureau, to say a few
words about the modification which we
propose to make in the provisions of
the law regarding the minimum balan-
ces which scheduled banks are required
to keep with the Reserve Bank. This
minmum requirement was originally
determined in 1934 in the form of two
percentages calculated separately with
reference to the demand and time lia-
bilities of the bauks. In the conditions
which then existed this was reasonable
as the effect of this provision was
that the banks were compelled to keep
adequate but not unreasonably large or
unreasonably low balances with the
Reserve Bank. The position has, how-
ever, changed very greatly since 1934,
and particulariy in the last ten years.
There has been a marked shift from
demand towards time dcposits. In
view of this shift the requirements of
the law regarding the minimum balan-
ces to be maintained with the Reserve
Bank have had to be reconsidered; and
it has been decided, on the advice of
the Reserve Bank, that a uniform rate
of three per cent of the liabilities of
the banks will be now reasonable.
Clause 4 of the Bill seeks to make this
change, and to fix the overall ceiling
for the balances of various kinds with
the Reserve Bank gt fifteen per cent.

I come now to the proposals regard-
ing the credit information. We have
considered this matter at various
stages since 1946, when the idea of
pooling the available information re-
garding the financial position and
credit-worthiness of the various bor-
rowers, or potentia]l borrowers, from
the commercial banks was first mcoted.
We did not want to legislate in a hurry,
as the matter was directly of interest
to the various banks, and we wanted to
enlist instead their co-operation and
support, before entrusting to the Re-
serve Bank the responsibility of collec-
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ting, pooling and furnishing these
particulars.

The matter has recently been discus-
sed with the representatives of the
leading commercial banks, and I am
now glad to say that the amendments
relating to the provision of this new
service to these banks or to other
financial institutions granting loans
on a big scale have been generally and
widely acepted. As these amend-
ments are fully explained in the
notes attached to the Bill, it is not
necessary for me to cover this ground
again,

As T have indicated earlier in this
speech, this is a simple Bill with
certain defined objectives. The House,
I am sure, will agree with me that the
proposals are sound and non-contro-
versial. I will conclude, by expres-
sing the hope that the Bill will be sup-
ported from all the sides.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Reserve Bank of India Act,
1934 and to make certain conse-
quential amendments in the State
Bank of India Act, 1955 be taken
into consideration.”

The time allotted is two hours. Shri
Prabhat Kar,

Shri Sham Lal Saraf: I have given
notice of two amendments.

Mr. Speaker: Probably, they were
received late. They have not been
circulated.

Shri Prabhat Kar (Hooghly): Mr.
Speaker, so far as these amendments
proposed to the Reserve Bank of India
Act are concerned, I welcome them, I
am glad that provisions are now being
made to help the exporters. While
doing so, the time-limit for loans has
also been increased. Generally, it is a
non-controversial Bill, as the hon.
Minister has stated, and I have not
much to say, but I would like clarifi-
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cation from the hon. Minister on two
points.

Clause 2 of the Bill says that to
sub-section (2) of section 8 of the Re-
serve Bank of India Act, 1934 the fol-

lowing  proviso shall be added,
namely:
“Provided that the Central

Board may, if in its opinion it is
necessary in the public interest
so to do, permit the Governor or
a Deputy Governor to undertake,
at the request of the Central Gov-
ernment or any State Government,
such Part-time honorary work
whether related to the purposes
of this Act or not, as is not likely
to interfere with his duties as
Governor or Deputy Governor, as
the case may be.”

From the time the Reserve Bank
came into being, the Governor and
Deputy Governor have been whole-
time workers of the bank. I am con-
fident that the hon., Minister will agree
with me that today the functions of
the Governor and Deputy Governor
have become much more complicated
due to various problems relating to the
monetary system and foreign exchange
requirements. So, the time of the
Governor and the Deputy Governor
should not be taken away from the
functioning of the Reserve Bank. I do
not know why at this particular
moment, when there has been more
work allotted to the Reserve Bank and
its officers, the Government have
come out with a provision to allot
more work to the Governor and
Deputy Governor. Of course, they
will hold only honorary posts, but that
is a very minor factor, The point is
that their attention will be distracted
by some work not relating to the func-
tioning of the Reserve Bank of India.
I would like to know the exact reasons
for this provsion. Am I to take it
that today under the present Reserve
Bank of India Act, the Governor or
Deputy Governor of the Reserve Bank
is not allowed to act in the capacity
of chairman of some other board, say.
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the Deposit Insurance Scheme, where,
I understand, the Governor is the
Chairman? That function he is preclud-
ed from performing, according to the
present Act. Is it in order to regula-
rise that or ‘o enable him to perform
that type of function that this amend-
ment is being brought forward? If
there is anything else in the mind of
the Government, wc would like to
know that. We Ao not want that any
other assignment should be given to
the Governor or to the Deputy Gover-
nor of the Reserve Bank of India ex-
cept the efficient functioning of the
Reserve Bank and it monetary policy.
That is why I want a clerification in
this matter.

I agree with what has been sugges-
ted in clause 3, sub-clause (b), but I
want to know one or two things in this
matter. Sub-clause (b) says:—

“in claice (3), for sub-clause
(b), the following sub-clause
shall be substituted, namely: —

‘(b) the purchase, sale and
re-discount of bills of exchange
(including treasury bills) drawn
in or any place in any
country outside India which
is a member of the International
Monetary Fund and maturing,—

(i) in the case of bills of
exchange arising out of any bona-
fide transaction .. .'”

and so on. I drcw the attention of
the hon. Minister earlier also to this
that 50 per cent of export trade of our
country is being carried on through
sterling bills of exchange and these
bills are pur.hased ty the banks who
instead of waiting till the date of
maturity get them rediscounted in the
London market where the rate is high
and thereby we lose foreign exchange.
There was a suggestion that instead of
getting them rediscounted earlier in
the London market, the Reserve Bank
of India may advance the money so
that at the time of maturity of the bills
they can be cashed thereby earning

AUGUST 31, 1962 of India (Amendment) 5328

Bill

foreign exchange. I want to know
whether that power is being granted
under this clause. This is a very
material factor anq I want to know
this because today we are losing a
great amount of our foreign exchange
earnings because of this practice.

Another point is this with regard to
the pattern of deposits. The earlier
provision was ‘two percent of time
liabilities and five per cent of demand
liabilities’, That pattern is being
changed to three per cent of the total
of the demand and time liabilities.
That is a good provision. The overall
limit of 15 per cent is also welcome.
Now, it may be said by the commercial
banks that because they have to keep
15 per cent of the total deposits with
the Reserve Bank, their advance and,
investment will be affected and,
naturally, that will affect their profits.
But, as far as I understand, this 15 per
cent deposit may not necessarily be in
cash. It may even be in unencumbered
securities. That means that it can be
either in the form of investment in
Government paper or in the form of
certain approved shares and that will
be considered as a deposit with the
Reserve Bank of India; otherwise,
there wil] be a clamour on the part of
the banking magnates that if it is raiseq
to 15 per cent from 2 per cent of time
liabilities and 5 per cent of demand
liabilities, their profit earning capacity
will suffer. Therefore I want an ex-
planation from the hon. Minister as to
what exactly is meant by this. I
agree, so far as this increase is concer-
ned, that it should be there.

The most important thing that I find
is in Chapter IITA regarding collection

‘ang furnishing of credit information.

So far as we are concerned, we have
been all the time asking for more
power for the Reserve Bank about
controlling the credit of the com-
mercial banks. We are rather
sorry that some relaxation has been
made very recently so far as the
regulations relating to selective
credit control are concerned. We
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do not like that because all the time
we have been pressing before the
House that more and more strict
control should be there on the ad-
wvances of the commercial banks by
the Reserve Bank of India as we
have found that as soon as adwvances
are given most of the banks have
gone into liquidation in the past and
today there is every possible chance
of facing the same difficulties which
the Palai Centra] Bank and other
banks have faced earlier. That is
why we welcome this selective
credit control policy of the Reserve
Bank of India. But today there is
relaxation on that score. Now the
‘Reserve Bank will be furnishing
credit information to the commer-
cial banks. It is true that in
clause 5 it is said:—
“In section 43A of the prin-
cipal Act, after the words and

figures ‘or section 43’ wherever
they  occur, the words and
figures and letter ‘or in pursu-

ance of the provsions of Chap-
ter IITA’ shall be inserted.”

It gives immunity to the Reserve
Bank officials if the information is
found to be wrong or anything and
no case can be instituted against them.
That is so far as the legal and tech-
nical position is concerned. But T
want to know whether the Reserve
Bank will under any moral obligation
after giving certain information re-
garding crcditworthiness. As far as
I understand from the Explanation,
they will rather be certifying the
creditworthiness of the borrower. I
want to know cxactly whether , this
creditworthiness should be certified or
not. From the reading of this Chap-
ter it occurs to my mind that it is
not exactly the credit worthiness that
is being guaranteed; rather, he Re-
serve Bank of India will be giving
information to the other banks about
the other debts that the prospective
borrower or client has incurred in re-
@tion to other banks so that if the
customer takes an advance from a
particular bank, that bank may know
exactly what the other liabilities of
this particular customer are. That is
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where the Reserve Bank is accepting
responsibility and I would like to have
this clarification that no responsibility
is being given to the Reserve Bank
because I would not like the Reserve
Bank to certify the creditworthiness of
a prospective borrower as that will
put the Reserve Bank under the obli-
gation and the Commercial banks
can say at any time that because of
the certificate of creditworthiness of
a particular customer the loan has
been granted and that if there are
any difficulties it is the Reserve
Bank of India which should be held
responsible. I do not want that
there should be any moral obligation
even on the part of the Reserve Bank
of India regarding this guarantee in
spite of the fact that there is a pro-
vision in clause 5. That thing I would
not like; otherwise, I agree with the
suggestion of furnishing credit in-
formation to bankers because that will
at least enable the Reserve Bank of
India to know exactly as to who the
customers in the market are. I am
confident that if this thing is properly
dones, another case like that of
Mundhra will never be found. It is in
the absence of such information to
bankers that it was possible to have a
man like Haridas Mundhra in the
market who obtained credit facilities
from different banks and created such
complications 'in the country. With this
system at least now this type of thing
will not occur.

As I have said, I welcome this
measure., We want stricter control
of the Reserve Bank of India over the
functioning of the commercial banks.
I am confident that with these facili-
ties the exporters will to a certain
extent be benefited and the functioning
of the commercial banks will improve,
But I would like the hon. Minister to
give us an explanation regarding the
questiong that I have raised.

There is only one point that T want
to add. I understand that today in
some of the branches of the Reserve
Bank the Cash Department is under
the control of the contractor. It is
something strange that the Cash
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Department of a bank in the public
sector is run by the contractor
cashiers. I do not know under what
rule this system is continuing. In
the public sector this system should
not be allowed to continue. Why is
it continuing and why should a
change not be made in the Reserve
Bank of India Act that henceforward
there shall be no contractor cashier
in the Reserve Bank of Indiag It is
a public sector undertaking and the
system of a private person control-
ling the Cash Department should go.

With these words I welcome the
Bill.

13.30 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Shri V. B. Gandhi (Bombay
Central South): I join my hon.
friend Shri Prabhat Kar in the wel=-
come that he has given to this Bill
‘We congratulate the Ministry and the
Reserve Bank authorities for bringing
forward this well-conceived and
comprehensive Bill. We .welcome it
for two reasons. Firstly, it aims at
liberalising credit facilities, and
secondly, it is export-oriented,

The new Bill will enable the Re-
serve Bank of India to make Jloans
and advances to commercial banks
for a period in excess of the existing
period of 90 days. The new period
will be 180 days, It will also enable
the Reserve Bank to make loans and
advances and other credit facilities
available on the security of one
signature, that is to say, on the
security of documents bearing the

signature of one institution, namely
the borrowing institution.
There is another very important

advance that this Bill seeks to make,
and it is that the State Bank of India
Act will be amended so that that
institution will be able to extend term
credit against exports for periods up
to seven years. The period which is
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permissible at present is only six
months. These are advances in the
right direction, and are intended to.
liberalise credit facilities in this
country, and in particular, for our
export trade.

Then, there is a whole new chapter
included in this Bill, devoted to the
provision of an arrangement for the
collection, pooling and consolidation
of information about the credit-
worthiness of borrowers. This i3 a
very commendable effort, something
which had been lacking in our credit
system and which was very badly
needed to be done. I need not ela-
borate on the good results that we
expect from this new facility and
new obligation which is being statu-
torily placed upon the Reserve Bank
of India to collect, co-ordinate and
pool information on the credit-worthi-
ness of the constituents of the com-
mercial banks.

Then, there is something done about
ihe minimum balances which sche-
duled banks are required to keep
with the Reserve Bank of India. At
present, the arrangement is that the
scheduled banks keep a balance of
some two per cent of their time
deposits and five per cent of their
demanq deposits. But, as the hon.
Minister hag just now informed the
House, there is a change in the trend
in regard to bank deposits. Just as
an illustration of this new trend, I
have the figures here, the Ilatest
figures available, published in the
Reserve Bank Bulletin, In 1951-52,
the demand deposits were of the
order of Rs, 414 crores. In 1961-62
these demand deposits have gone up to
Rs. 738 crores; that is an increase of
75 per cent. During the same period,
the time deposits had risen: pheno-~
menally. In 1851-52, they were of the
order of Rs, 238 crores, and today
they are of the order of Rs. 1010
crores, which is an increase of 400
per cent. Obviously, the new ar-
rangement of providing for a uniform
rate or a uniform percentage for
these minimum balances is a well-
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conceived one. The new percentage
is, of course, as we know, three per
cent.

With these few words, I commend
this Bill which moves in a Pprogres-
sive direction and seeks to liberalise
and strengthen our credit system.

st Tore feg (FTm) K W
faias 7 T & §, 3T F QA
farr AT At A FTAT E ) TR OACA
xgﬂﬁmwi%%naqﬁﬁ-rmz:

«provided that the Central
Boarg may, if in its opinion it is
necessary in the public interest so
to do, permit the Governor or a
Deputy Governor to undertake,
at the request of the Central Gov-
ernment or any State Govern-
ment, such part-time honorary
work, whether related to the pur-
poses of this Act or not, as is
not I'kely to interfere with his
duties as Governor or Deputy
Governor, as the case may be.”
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“The State Bank of India Act,
as it now stands, does not en-
able the bank to grant term cre-
dits to exporters for periods in
excess of six months. The Bill
sgeks to amend the relevant pro-
visions of the Act so as to enable
the bank to grant medium-terms
credits against exports for periods-
upto seven years”.
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Shri Morarka (Jhunjhunu): I wel-
come this Bill because it contains
some progressive measures. But I
would like to seek clarification from
the hon. Deputy Minister on one or
two points.

Clause 4 seeks to amend section 42
of the Rescrve Bank Act. Here the
difference between the time and de-
mand liabilities is sought to be done
away with. Till now the practice has
becn that & per cent of the demand
liabilities and 3 per cent of the time
liabilities of each scheduled bank had
to be deposited with the Reserve
Bank. Now it is proposed that 3 per
«cent of both time and demand liabi-
lities would be enough.

Shri Sham Lal Saraf (Jammu and
Kashmir): Generally.

Shri Morarka: In total. The main
purpose of keeping the deposit with
the Reserve Bank is to provide some
security for the depositors and to
prevent the banks from indulging in
any reckless expansion of credit.
Thercfore, the distinction was made
between time deposit and demand de-
posit. As you know, demand depo-
sit is a deposit which the depositor
can withdraw any time he likes on
demand for which no previous notice
is necessary, whereas time deposit
with a bank is for a fixed time, say,
six months, one year or so on. The
depositor cannot withdraw it before
the expiry of that time without giv-
ing a certain notice or without for-
going a certain interest in case of
premature withdrawal,

Now, this distinction was vital and
was well-thought out because the
deposits which we require against a
time deposit is certainly less because
the risk of withdrawing a time depo-
sit is always lower than the risk of
withdrawal of a demand deposit.

Shri Prabhat Kar: The calculation
will be almost the same.

Shri Morarka: That is not the point.
The hon. Deputy Minister while mov-
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ing for consideration stated that the
recent trend of deposit has been that
time deposits have increased and
demand deposits have gone down.
That may be so. But there may be
a particular bank and a new bank
where there may be more demand
deposit and less time deposit. On the
whole, the position may be what my
hon. friend pointed out. That may be
quite correct. But in individual
cases, a bank may have more de-
mand deposit and another bank may
have more time deposit. The bank
which has more demand deposit will
have to give only 3 per cent in-
stead of 5 per cent which the bank
was obliged to deposit hitherto. To
that extent, the liquidity of that bank
and the interest of the depositors
would suffer.

Shri Prabhat Kar: There are very
few banks which have got a trend
different from the general trend. In
almost every bank, the time deposit
is much more than the demand de-
posit.

Shri Heda (Nizamabad): Let the
Minister reply.

Shri B, R. Bhagat: He is an expert
in the internal affairs of banks.

Shri Morarka: As the hon. Deputy
Minister says, Shri Prabhat Kar is
certainly an expert in banking.

Shri Prabhat Kar: I do not make
any such claim.

Shri B. R. Bhagat: He is very
modest.

Shri Morarka: If this particular
contingency has been considered by
Government and they have taken this
step after that, it is all right. This
particular provision was incorporated
in the Reserve Bank of India Act only
to safeguard the interests of deposi-
tors, A distinction was made, accord-
ing to me, validly, between a time
deposit and demand deposit. If you
are now proposing to treat both on
the same level, with all respect to
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this measure, I would say that the
interest of the demand depositor is
likely to suffer.

Then kindly read the proviso. It
.8ays:

“Provided that the Bank may,
by notification in the Gazette of
India, increase the said rate to
such higher rate as may be speci-
fied in the notification so however
that the rate shall not be more
than fiftcen per cent of the total
of the demand and time liabilities”.

The proposal is to fix this limit at
3 per cent, but power is taken to go
upto 15 per cent, five times more.
They can change this ratio from 3
per cent to 15 per cent. Shri Sham
La)l Saraf is nodding his head. I do
not know if he agrees.

Shri Sham Laj Saraf: I will be
speaking.

Shri Morarka: If he disagrees—if I
am wrong, I would like him to cor-
rect me, They take power under this
proviso whereby the Reserve Bank
by notification can increase the 3 per
cent upto 15 per cent, without com-
ing to this House.

Shri Sham Lal Saraf: Of the time
liabilities.

Shri Morarka: Total liabilities, not
only time liabilities.

At present, the 'maximum percen-
tage so far as time liabilities is con-
cerned is 8 and that of demand liabi-
lities 20. But when we are fixing
the rate at 3 per cent, both for time
and demand liabilities, this power to
increase it further to 15 per cent ap-
pears to be unnecessary. If you see
the past experience, from 1934 till
today, this power has never been
exercised. The reason why I
am mentioning  this point is
that the existence of this
power is likely to contract the credit
of the entire banking system to a
substantial extent. You may  ask,
how? The difference between 3—15
per cent is 12 per cent. The total
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time and demand liabilities of the
commercial banks today are about
Rs, 1,800 crores. Since two years’
time is given to all the banks to fall
in line, by that time it is expected
to be at least Rs. 2,000 crores.

Shri Prabhat Kar: It is Rs. 1,900
crores already.

Shri Morarka: It is already Rs. 2,000
crores. It will increase further.
Calculating on the basis of 12 per
cent on Rs. 2,000 crores, how much
would it come to? Two hundred and
forty crores, If you withdraw Rs. 240
crores from the funds available for
the industrial development or to the
commerce and industry of the coun-
try and you freeze it with the Reserve
Bank or compe] that amount to be
invested in government securities,
then, to that extent, the amount
available for trade and industry would
be contracted.

Shri Prabhat Kar: What is the
investment of the banks today?

Shri Morarka: Which banks?
Shri Prabhat Kar: Any bank.

Shri Morarka: Today the liquidity
of the commercial banks is assured
and regulated by law. The maximum
is 20 per cent. Now, you are increas-
ing that 20 per cent liquidity to 28
plus a margin of 12 making 40 per
cent by this Bill and another Bill
which is soon to follow, if you teke
them together. The liquidity ratio,
that means the investment of the
funds in assets which can be realised
immediately without loss of time,
liquid assets like government secu-
rities, gold and cash reserves etc.
according to law today, you have to
maintain at 20 per cent. But, after
the passing of these two Bills, and
after the period of grace is over, the
banks would be obliged to keep the
liquidity ratio, including the 12 per
cent, at 40 per cent.

That, according to me, is a sub-
stantia] cut in the credit or in the
amount that is available for trade
and industry. While I recognise the
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need for providing more security for
the depositors and also keeping more
vigilant control over the credit ap-
paratus, I do not see any justification
for removing the distinction between
the time deposits and the demand
deposits, which distinction had the
backing of sound experience, It has
a sound banking theory behind it.
Why is that distinction being done
away with?

There is another point; and that is
about the State Bank of India.
Clause 7 seeks to amend section 33
of the State Bank of India Act. After
this amendment, the State Bank of
India would be enabled to finance the
export trade or any other trade and
give loans for such financing up to 7
years. Under the provision, as it
exists today, the State Bank of India
is entitled to finance any industry
with these medium term loans. So, an
industry which engages itself in the
manufacture of things which are ex-
portable, is already covered. The new
provision seeks to flnance the actual
trade and commerce. If that is the
position, it follows that the State
Bank of India would be financing
those transactions under which the
Indian exporters are obliged to ex-
tend credit to the foreign importers.
It this is the intention, then, I think,
more detailed rules and regulations
shall have to be made about such fin-
ancing. Because the security that the
Bank would have would be more
documentary than real i.e. goods or
any tangible assets; because the
goods would have been exported; and
those goods, after reaching the other
countries, if they are consumable
goods or raw materials, would have
been consumed, and by the time the
7 years period expires, the security
would have disappeared. It is all right
to finance the export of machinery or
other engineering goods which con-
tinue to exist. Even here, in India,
today, when we buy many things
from abroad on deferred payment
basis, these deferred terms are
granted to us only against goods
which remain yin existence at least
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for the duration of the
credit.

period of

I do not know the intention of
government; whether they intend to
finance only the export of machinery
and engineering goods or whether it
is also intended to finance the raw
materials and consumable goods.
Though, purely from the point of
view of export, it would be very
desirable and necessary that we ex-
tend this facility also to other types
of exportable goods, one cannot over-
look the necessity for a proper secu-
rity. The foreign purchaser is hardly
likely to give guarantees to the State
Bank or to the credit institutions
here.

These are the points which I would
request the hon, Deputy Minister to
take into consideration. If they
have already taken these into consi-
deration, I would request him to en-
lighten the House about these pro-
visions and tell us as to what is
actually in their mind.

Shri B. R. Bhagat: Does the hon.
Member mean that the Stale Bank
should not grant loans for such a
period?

Shri Morarka: I am afraid the hon.
Minister was not listening.

Shri B, R. Bhagat: 1 was listening.
But do you mean....

Mr. Deputy-Speaker: Has the hon.
Member finished his speech?

Shri Morarka: No, Sir; the hon.
Minister wanted to know whether 1
want that the State Bank should not
give credit for 7 years. That is not
my intention. I was only asking the
hon. Minister whether this 7 year
credit would be granted only in case
of tangible assets that we export o
whether it would be available als»
for consumable goods and raw mate-
rials. If it is available for such types
of goods also, what is the security or
the safety of the loara which would
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‘be given for a period of 7 years?
"That was the question,

I congratulate the hon. Minister for
«establishing this institution for credit
information. I think it was a lacuna
in the economic structure. Since the
hon. Minister has taken this action, I
sincerely hope that it would help
trade and industry in a big way. I
am sure the export trade would be
helpedq greatly by the information
that would be disseminated by this
new institution.

I hope the hon. Minister would
clarify these points that I have raised.
On the whole, the Bill is a good and
progressive measure and I support
this whole-heartedly.

Shri Ram Ratan Gupta (Gonda): I
welcome the measure brought before
the House by the hon. Minister. Cer-
tain points have been brought out in
the discussion. 1 agree with one
point of Shri Morarka that the dis-
tinction between time deposits and
demand deposits, which is sought to
be removed, should be maintained.
To that extent, I agree with him be-
cause the nature of both the deposits
is entirely different. To put them on
a par and to bring them on the
same level would not be fair and
correct.

But, so far as the question of per-
mitting the Reserve Bank to raise the
limit to 15 years is concerned, in
view of the past experience of the
Bank’s policies in this country, and
especially in view of the fact that
most of the banking institutions
being connected with certain groups
of business houses, I think, that
power is rather essential in the hands
of the Reserve Bank.

Every day we are discussing here
the question of continuously rising
prices. Situation may demand at
times regulating the prices through
restriction of credit. If the credit
structure is to be restricted, then, in
that case, unless the Reserve Bank
has the power, they cannot do any-
thing even if we all feel it necessary
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to apply it in public interests. Know-
ing the history and the functioning of
the Reserve Bank so far in maintain-
ing the credit structure of the bank-
ing companies as well as of India,
there is no reason to doubt that it is
likely to act rashly in this matter
unless the situation calls for any
such increase in the deposit demand
over the commercial banks.

14 hrs.

Coming to the question of facility
for export, I think my friend Shri
Morarka has mixed up two things.
One is long term credit which is
extended against the supply of tan-
gible assets like machineries and other
goods supplied at long term loans.
Against such credit the bank guaran-
tee from the buying parties is always
obtained by banks of supplying part-
ies. That is the only guarantee on
which long time deferred payment
credit can be depended upon and is
generally utilised. Deferred pay-
ment purchases in India by the Indian
manufacturers are also dependent on
this very condition. Unless and until
the buyer is able to furnish the
guarantee of an acceptable banker to
the supplier the deferred payment
credit is not permitted to the Indian
Budgets and I am sure that the same
rule is followed everywhere when
the credit offered by the State Bank
on the long term basis against the
supply of tangible assets is accepted.
Second point about raising the limit
from three to six months for com-
mercial transactions. When we are
faced with present gituation and we
want to .increase our exports, un-
fortunately the choice is not with us;
the choice is8 with the existing situa-
tion as it prevails in the world.
Now countries like Japan, I am told,
are going to relax the credit facility
against the exports. A time may
come when we may have to fall in
line with them. Only one safeguard
is needed. In the past our pattern
of export was dependent on products
such as jute, tea or textiles. Recently
we have started exporting our min-
era]l resources, which no Government,
however powerful can recreate once
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exhausted. While extending the
credit term, they should make a res-
triction that these credits will not be
extended in the case of the export
of mineral products of this country.
With these reservations, I supportthe
Bill that has been brought forward.

Shri Sham Lal Saraf: Sir, before I
proceed with my remarks about the
various clauses of the Bill, I must
first thank the Ministry of Finance
for drafting this Bill so well that a
person who may have to speak on it
can do so without the aid or neces-
sity of consulting other law books on
the subject. I must congratulate the
department for putting up the Bill
with all the necessary explanation.
This Bil] is timely and welcome.

I would bring two things to the
notice of the hon. Minister. I had
sent in two minor amendments which
unfortunately have not reached the
office in time. If you permit me I
will bring it to your notice. Clause
4(d) says: “Provided further that
where the Bank does not, under sub-
section (5) demand the payment of
the penalty imposed by sub-section
(3), it may pay interest at such rate
or rates....” I had intended to
amend it so that it will read: “.... it
shall pay interest at such rate....”.
The next sub-section (e) refers to
penalties and says that they shall be
payable within a period of fourteen
days. I had suggested that it should
be increased to 21 days and I have
reasons for that.

Since the Reserve Bank has begun
to control in a very good manner the
banking system of the country as a
whole, I must say that it is function-
ing as a policeman and a protector as
well, 1 can speak with a little ex-
perience as a Chairman of the Bank
Directors of a bank of my State for
six or seven years. I know what
guidance I have been getting from
time to time from the Reserve Bank
of India and how they have been
policing also in certain matters which
perhaps may not have come to the
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notice of the authorities who formu-
late the policies. For that I am
thankful to the Reserve Bank of
India. Most of the steps taken, or
to be taken heretofore, are mainly to
protect the interests of the depositors
as very rightly pointed out by my
hon. friend Shri Morarka. Perhaps
he misunderstood me while I was
nodding my head; I was indicating
‘my agreement with him. He rightly
pointed out that the Reserve Bank
was placing certain  responsibilities
and certain checks on the working of
these banks, both scheduled and non-
scheduled. It is mainly with the pur-
pose of safeguarding the interest of
the depositors. Under these rules or
conditions, a bank is supposed to
have security with the Reserve Bank
and it would be perfectly in the in-
terest of the depositors if they are
paid some interest. When I say
‘shall’, T mean that there should be
discretion with the Reserve Bank of
India about the rates of interest pay-
able; but they should pay interest on
deposits with them as securities.

A certain defaulter bank is pena-
lised and it is ordered to pay some
penalty; I have come to the second
point. Sometimes I have myself been
getting letters after ten days from the
Reserve Bank of Bombay for the
reason that communication break
down takes place. Our Dbanks are
spread all over the country, in Assam,
Darjeelingy, Kashmir and ofher far
off places. We can imagine that all
communications sent from Bombay,
Calcutta or Delhi reach these places
in tkme; it takes some iime also to
put it up to the authorities and may-
be, some communicaticn may have to
be addressed to the Reserve Bank.
Three weeks should be the minimum
time for depositing the penalty.
Otherwise it will adversely effect the
depositors whose interests the Gov-
ernment wants to protect under this
law,

Personally I am very happy that
the entire banking system is'oom-
ing to its own. Now a days no coun-
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try can progress without a proper
banking system and banking facilities
and credit facilities. But we have
to be very cautious as far as our
country is concerned. We are wedded
to socialism and to the principle of
no concentertation of wealth in  a
few hands or sections of the com-
munity. Ultimately, it means that
we build up a casteless and a classless
society. How can we do it? 1 per-
sonally feel that at the moment we
must make it possible to have credit
facilities obtainable for both the ur-
ban and rural population., When we
talk of urban population, it does not
necessarily mean only a few traders
or a few industrialists, I say it with
a little pain in my mind: today, the
lower middle income group or even
the middle classes have no credit
available to them. I can ask my
hon. friends in this House and out-
side also whether they find any credit
available anywhere especially for the
middle classes. Therefore, it is right
that the Reserve Bank puts in all
these measures or curbs towards the
obstacles that come in the way of
credit facilities, and the banking sys-
tem in this country. It is the task
of the Ministry, nay the responsibli-
lity of the Ministry, to make credit
facilities available for the urban peo-
ple, more particularly, the middle
class peoble.

Secondly, today we have extended
credit facilities to the rural areas.
But I may tell you that we have
not touched even the fringe of it. I
have had an ocoasion to serve in a
Government for sometime, and I
know it, and for propaganda sake, I
would say 101 times right from the
platform and pulpits, that credit faci-
lities were available. When you look
to the needs of the rural papulation,
1 am basically in agreement with
Shri Yashpal Singh when he said that
credit facilities should be made avail-
able to the rural population. We
have not touched even the fringe of
that problem.

At the same time, I would say that
it is not an easy task. But condi-
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tions have to be made or created in
such a way that credit is made avail-
able and the facilities should be
extended in such a way that the real
needs of the rural population are
adequately met.

Another point is that in cities,
towns and in bigger villages we have
organisations for handicrafts or hand-
loom and others. I have been listen-
ing to many speeches of hon. Mem-
bers in this House to the effect that
the co-operative movement has to be
spread all over the country. I would
say that as far as the small, handloom
or handicraft industries are concern-
ed, we have not done much so far.
Maybe with regard to handlooms in
certain States some work has been
done, but as far as handicrafts are
concerned, I must say that there are
no credit facilities available, When
our Government is taking up the
measures for looking into the credit
requirements of the country and our
countrymen, it is equally their res-
ponsibility to see how credit facili-
ties are made available to our handi-
craftsmen, to our small village in-
dustries and handloom workmen.

My hon. friend Shri Ram Ratan
Gupta has referred to certain house-
holds who contro] the entire banking
system of this country, as far as pub-
lic limited or private limited com-
panies are concerned. Shri Morarka
has not agreed with the change in re-
gard to the depositing of a certain
percentage of demand liability and
time liability. I can tell you from
first-hand experience that what the
Government are doing is right. Let
me tell you why. Today, if you look
to the banks—any bank—in this
country, you will find that the de-
mand liability is decreasing and time
liability is increasing. When the time
liability is increasing, a planner or a
person who is well-versed in banking
or who knows the banking practices,
must know that it is pregnant with
a number of possibilities that may
ultimately go against the interests of
the banks and the depositors will’
suffer, Therefore, it is very right
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that the Government have made this
.change. Instances are not wanting
where there has been trouble in some
of the banks for sometime past. We
know what has happened to banks
which were so well known in the
country,—Bharat Bank, this bank and
that bank, All this happened because
the policing was not there before.
The actual check of the Reserve Bank
which is there today was not there
before. It is there today. 1 know
that nobody knew about the liquid
cash that some banks were keeping.
It is because of the check imposed
now that the Government know about
the liquid cash so that the interests
of the depositors could remain safe.
Formerly, it was entirely in the hands
©of those persons who ran those banks,
whether scheduled or non-scheduled,
to invest whatever money and where-
ver they liked. Checks are very
necessary. Otherwise, we would not
“be able to build a sound economy of
this country and we will not be able
to spare the money that we need for
developing the country, for going
ahead with the planned develop-
ment in all sectors.

I again pay a compliment to the
working of the banking system and
the credit system of the Reserve
Bank., Only three days back, a num-
ber of States floated loans. How was
it possible that all the loans could be
over subscribed within a short period
-of three days? A confidence has been
created in the country today. For-
merly, people were not inclined to
invest their funds because they did
not know what would happen, but
today, they are in a position to see for
“themselves what the position is and
they invest when the opportunity is
offered. The people or the small in-
vestors or depositors who have money
at their disposal have found the
correct and really welcome place
where they could invest their funds.
It is possible to do so only when
there is a lot of supervising and
checking on the working of the banks
-and on the working of the currency
‘system in the country, as a whole.
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With regard to exports, I am very
happy that there is so much of drive
for exporting our manufactured stuff
to other countries, It should be the
bounden duty of the Government to
see that everything is done towards
this end. Certainly, you must give
the exporters credit facilities. 1t is
a very welcome step, Personally I
think that the credit facilities should
be for a little more time. Experience
teaches us that we should do some-
thing more by way of concessions to
the exporters. At the moment, six
months’ credit is advanceq to them.
It should be more.

Knowing as we do that there is a
broad policy in view for the coun-
try’s development, our Government,
our planners or policy-makers must
be enabled to he in a position to lay
their hands tomorrow on some cash
or money that is readily available so
that the same can be invested pro-
perly. Therefore, let this very money
which the Reserve Bank wants these
bankers and other institutions to keep
as liquid deposit, whether in deposit
or as security, be made available to
the country and to our counirymen
at a time when the need arises. Let
it not be invested in the way that has
been followed in the past. Let it not
be frittered away and spent as in the
past, which has not helped the coun-
try but, on the other hand, has cer-
tainly harmed us.

1 am very glad that this Bill pro-
vides that the Reserve Bank can call
for credit information in regard to
the persons who, the Reserve Bank
wants to know, are c¢reditworthy or
not. I am very happy that this has
been done. Formerly, we never knew
that they had the legal sanction to
get those figures collected from the
banks. As a businessman, I would
say that the secrecy of such persons
interested in trade or industry or ex-
port trade should be kept. I am very
happy that there is a certain penal
clause in the Bill to the effect that
nobody can give out the information
ang if it js utilised wrongly the per-
son concerned would be punished. I
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am very happy that such a clause has
been included.

Before I conclude, I would again
submit that the provision relating to
the period in which the penalty
should be paid may be amended. 1
am saying this from my personal ex-
perience. Whatever the interest, the
minimum interest be paid. I may
be incorrect but that is what I have
understood from the provisions as
they are. Instead of 14 days, if you
make the change and put it as 21
days for the payment of penalty,
wherever it is claimed, by the defaul-
ter, that would be helpful.

Before ] conclude, I would say
that I again welcome thjs Bill and

thank the Minister for bringing it '

into this House. I also submit that
keeping in view the country’s needs
as a whole for making credit availa-
ble, Government may see to it that
some schemes are evolved which
would enable the entire country to
benefit from the credits that are made
available.

Shri Heda: Sir, first I would take
up the point of the distinction bet-
ween demand liabilities and time
liabilities. It has been said, to a
great extent correctly, that the dis-
tinction between these two liabilities
has been sought to be removed. It
is correct to the extent that it has
‘been sought that 5 per cent or what-
ever that percentage of the balance
to be maintained by the scheduled
banks is concerned. The point is, as
Shri Saraf has just now stated, that
demand liabilities are decreasing and
time liabilities are increasing. In
fact, demanq llabilities are just no-
minal, The bankers want to benefit
their depositors and therefore they
say, you will get better interest it
there is time liability—three months
or something like that. After all,
there is a gentleman’s agreement that
it there is any emergency and some-
body wants the payment of the de-
posit earlier, interest only up to the
time would be paid.

1694 (Ai) LS—86
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Even otherwise, there are two
other devices by which this demand
liability can be easily turned into
time liability. One device is that
instead of one big deposit of Rs. 1
lakh or Rs. 2 lakhs, it is split up into
a number of deposits of say Rs. 5,000
each, so that whenever there in an
emgrgency, one small piece can be
changed into demand liability. Ano-
ther device is that the same deposit
is split into three or four parts for
various periods, instead of 3 months,
which is the regular period for every
deposit. For every month, there is
a different deposit made, So, you
will fing there is a feeling that the
demand liability is only on paper; it
does not exist and even if it exists,
it exists with the Government gnd not
with the businessmen or real deposi-
tors.

What the Government have done
through this Bill is, instead of ask-
ing the banks to have a balance of 2
per cent, the minimum has been in-
creased to 3 per cent. Previously it
was 2 per cent, which was the real
thing plus 5 per cent which was a
notional thing. Instead of 2 per cent,
they have now made it 3 per cent
and they have said that this can be
increased to 15 per cent. It means
that whenever the Reserve Bank
thinks that a particular bank is not
in sounq financial condition, they will
say, instead of 3 per cent, they can
make it 5 per cent and if still it does
not improve, they will increase it up
to 15 per cent. So, the interests of
the depositors are more protected
through this Bill, rather than the
other way about, as was made out
by Shri Morarka. Therefore, I feel
that it is on right lines that the dis-
tinction has been sought to be re-
moved, taking into cognizance the
development and trends in the depo-
sits and also business practices. It
is further in the interest of the de-
positors,

I now come to the main aspect of
the Bill, namely, export promotion.
They have increased the period of
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financial accommodation given by the
Reserve Bank to commercial banks
from 90 days to 180 days. This is
done with a view to give an impetus
to our exports. What is happening
is, now we are becoming more and
more export-conscious and therefore,
the number of persons coming for-
ward to undertake export business
is increasing. Many times, these
buiness deals do not materialise with-
in even six months. My point is, Gov-
ernment should have come forward
and told us the number of deals in-
volving more than Rs. 5 lakhs in a
single deal and the period in which
a particular number materialised—
how many materialised in one year,
how many in six months and how
many in 9 months, ete. It would
have been very useful if such statis-
tic: had been provided to us. But
even otherwise, we know that export
deals could not materialise in time,
paritularly in respect of some export
business with the East-European
countries, There, to get payment
they have got a long procedure.
There are many cases. If my know-
ledge is of any value, there is rarely
any deal which has materialised
within six months. Therefore, this
will not help such exports.
Therefore, while the Government
have rightly come forward within a
very laudable provision, at the same
time, Government could have told us
the exact nature of the problem by
making a survey and telling us to
what extent the problem has been
met.

The third point to which I would
like to refer, which has been refer-
req to by Shri Yashpal Singh and
Shri Saraf, is credit availability to
the rural sector. This is not the Bill
where we can deal with this pro-
blem, but I have said many times on
the floor of this House that certain
measures have been undertaken in
UK. and U.S.A. There the scheduled
banks are allowed to take up rural
credit on a good scale and the
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amounts that they have given to the
various farmers faor agricultural ope-
rations are given to them on what is
called the bank rate, These banks
are allowed to take 2 per cent extra
charge from the peasants and therecby
they earn 2 per cent without put-
ting in their own money. Of
course, they take good care to see
that the money is well spent and
really invested for those purposes.
Therefore, it is time that Government
gave their thought to the provision of
credit to the rural sector., All the
same, I welcome this Bili whole-
heartedly.

Shri T. Abdul Wahid (Vellore): We
have launched on 3 crusade against
stagnant exports that we have had
in our country and all our efforts are:
being made to increase the exports
in every way. At this juncture, this
amending Bill presented by the
Finance Minisetr is really welcome.

I welcome the provision increas-
ing the period of maturity of bills
of exchange from 90 to 180 days. By
clause 7, the period of term loans
has been extendeq from six months
to 7 years also. This is alsp a wel-
come provision. But I have my
doubts regarding the explanation
given here in the notes on clauses in
page 13, which says:

“Sub-section (3) of Section 34
of the same Act so as to enable
the State Bank to obtain and hold
as collateral security any nego-
tiable instrument relating to or
arising out of exports from India
and maturing after a period of
six months”,

The exporters need these term loans
for putting up building, machinery
and other things for their export
business and the collateral security
they can afford is only building,
machinery and others. The negotia-
ble instrument comes only after the
goods are exported, but the termr
loans are required for putting up
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these buildings, machinery and all
that. Therefore, what 1 feel is, the
collateral security shoulq be build-
ings and machineries and not nego-
tiable instruments alone.

Mr, Deputy-Speaker: The hon.
Member may coninue on Monday.
We have to take up
business now.

14.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SEVENTH REPORT

Shri Hem Raj (Kangra): Sir, I beg
to move:

“That this House agrees with
the Seventh Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 29th August, 1962”.

Mr. Deputy-Speaker: The question
is: '
“That this House agrees with
the Seventh Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the

House on the 29th August, 1962”.

The motion was adopted.

14.31} hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new Article 1554 and
amendment of Article 167) by Shri
Tika Ram Paliwal.

Shri Paliwa]l (Hindaun): Sir, I beg
to move for leave to introduce a Bill
further to amend the Constitution of
India.

non-official”
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Mr. Deputy-Speaker: The ques-
tion is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India”.

The motion was adopted,

Shri Paliwal: Sir, I introduce the
Bill.

14.32 hrs.
DELHI LAND REFORMS
(AMENDMENT) BILL*

by Shri Naval Prabhakar

it 7w pare T (free e :
¥ weara s g e frest fw qu
Uz, 28N¥, ¥ WNT gWEd §94 IS
A foeelt Afw gume (deE) O,
reye ¥ o gamME w4 A faw A
qq FA Y mAwfa & @

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Delhi Land Reforms Act,
1954 and also to amend the Delhi
Land Reforms (Amendment) Act,
1959”.

The motion was adopted.

= e swwT . q 39 faw Wy

T oFET g

14.32} hrs,

CONSTITUTION (AMENDMENT)
BILL®*

(Amendment of Article 343) by
Shri C. K. Bhattacharyya

Shri C. K. Bhattacharyya (Rai-
ganj): Sir, I beg to move for leave
to introduce a Bill further to amend
the Constitution of India.

*Published in the Gazette of India Extrordinary Part

dated 31-8-1962.

II-—Sectiorn 2,
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R T8 78 f¥ @ YO es wiT
W @R & @9 F FaWe gar
o7 foas a8 qa gam a5 3w e
F ofywr gferd @ 9@T | §
fraza #< & @ g v 4 57 aa-
qd ameEt & faly o wfivme at g
Shri C. K. Bhattacharyya: Sir, 1 TE AR | F A A e R oA
introduce the Bill. fradt 0@ iR a1 @A @ 1 3

- s 1 gfaad & I AR 90
3 917 ¥ waqd Fared Fara g 7
g T @9 T qEE AW Qe
e ®Y gfeaa & @ A w1 8,
¥ I FW & A Fxa §, FRal
H @ o R F &l AT q
AR 3T T FAT AT & 1 AR A3
[ F @y | agy g oy ey §
f& g A &1 ' 9 wme
ATIE TGl EIAT %X S aT99 TEl glar
q IEF | w15 gA g war 5
g HAUAT TAT A9F U qF  FAE
qg T [T AL ATEAT AR ATF
I T JHIAT IAT TG qHAT |

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India”,

The motion was adopted.

14.33 hrs,

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL—contd.

(Omission of section 87B by Shri
M. L. Dwivedi:

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the following motion moved
by Shri M. L. Dwivedi on the 17th
August, 1962:—

“That the Bill further to amend
the Code of Civil Procedure, 1908
be taken into consideration”.

Faq uF gfaar & € ¢ fF 17
RATAT T@ AT AT AW I GHAT
f& S8 ax Fawy T@m@n q@ 1w
TZ HATT FAMWT & X QT AFSAT 99
gFaT | FfF WA H agamn g s

Shri M, L. Dwivedi was speaking
on that day, He has taken seven
minutes. 1 hour and 23 minutes are
left foy this Bill. Shri Dwivedi may
continue his speech.

st o ™o frEd ()

JuTene wRiey, A4 fyg fant 5@ qvaew
¥ Fg TH ST AT | AT AL A
STear €AY ¥ UF A4S 90 AT Ay
forgaT F7aT 5o @Yo § 1 TN WA
&Y A9 [ F & TG AT w1 AN
WAYE WEF § A AT D AT
fr 3@ 3 & gEr amfs 4% faems
ATl mEred ¥ {Eewr @ 9=
Lo

gl aF WA TIA §, AT TF
) W Y § FAC CF Wt &

W G GToTOraaT 59 ST &1
oqET AG FA | T OFTOT QTR
anTeHt i St &rfa gt & SwHT S
HTETOET @R AE W 9 |

# 5@ gravy ¥ <) A0 ISR BT
Iood FEAT AEAT § |

Shri C, K. Bhattacharyya (Rai-
ganj): Sir, may I request the mover
of the Bill to read out the sections
which he waats to be dropped from
the Code of Civil Procedure. Sec-
tions 85 and sub-sections (1) and (3)
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of section 86 have not been quoted
here in the Bill.

st wo w0 frAQY : 3@ faw ¥
fearmm &

Y Fo Wlo WEIEW : W I
FFE v dio I FET A_A § A
T sy AR IRE =% F FT-3R/A
AR 3 F awFT H FEAT g 1| R
™ IWE & g F fom qow a
YT sy R AR &% 7 To-GREA
L AT 3 TEIL G AT | JF97 54
o IRE =% FT FE-J7@T ¢ AR 3
wH T fem omm g wfed A
fram § f& o9 g +F JwA
&Y HIX JFH ¢ F T3 ¢ HR 3
F g Qfow |

Shri M, L. Dwivedy: Section 87B
says:

“(1) The provisions of section
85 and of sub-section (1) and (3)
of section 86 shall apply in rgla-
tion to the Ruler of any former
Indian State as they apply in re-
lation to the Ruler of a foreign
State.

(2) In this section—

(a) ‘“former Indian State”
means any such Indian State
as the Central Cyavernment
may, by notification in the
official Gazette, specify for the
purposes of this section; and

(b) “Ruler” in relation to a
former Indian State, means
the person who, for the time
being, is recognized by the
President as the Ruler of that
State for the purposes of the
Constitution”.

In the Statement of Object and
Reasons I have aid:

“All these rulers of former
Indian States enjoy large private
properties and some of them
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carry on buisness. They are in
full enjoyment of the rights and
privileges of a citizen and they
must be subjected to the liabi-
lities and duties of a citizen.
Equality before law being one
of the fundamental principles of
our Constitution this special
immunity from the processes of
the civil law of the land is not
warranted. This Bill is intend-
ed to remove this anomaly by
deleting Section 87B and plac-
ing the rulers of former Indian
States on a par with the rest of
the citizens of Indig before the
civil law of the land”.

That is the intention of my Bill

NE G A @ frgg fo
qd 1 e & fF /7 2euy # agden
F AEraeT A uF Fyf| ¥ uw q™
Y TR T F qE I8 Fg F Y
foq 5 gu = TEET wAT 3 &
3fHm w9 T IFH A I9F  TE

A U & w1 T 39T Tvar & far

%) 39 afs 7 78 "Aag ¥ e
Wt A fF 9y fafea 8 & gz ame
FH O wqafa S g, e
oS A g AT § WK Tg AAew {
yfa T & § 5 g g ame
| ST T I HATAG A FQEA & 7T
¥ oW frar g fr g 9w af &
qE FUE FT X |

U IR AT | A &
HETTSAT ¥ HIA G 7 § FOHAT Tt
FY UF TEH A FG IATE L & 4y
ITE A F A1 AT ITHT ALHT AT
g @ IET ag AFM A JORE
[oAl A7 X G A7 | qT qg AT FEAv
g fr g Y gofa SAE T X
U a1 § o6 99 9K 996
gfasc & A ag I faer =fge
ofFT 97 o1 A A WE@ AR
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[sfr 7o aTo faddT]
ﬁﬁm%ﬁmwé-’f%m
qg qFAT A AT FHAT |

N FgA F1 qqww 3z ¢ BF R
gy arar & ey # et ff 3w
g A oI IF L qA A AF WK
g 9 3 T ¥ gy A
g WA F WEA A I TS G
frlt ® Tz WA@ X REEET TAR
N wfa & A L @H }|@ AR
fir St mfEwT ATIfGHT &Y Hfaww X
few § gAET IR AW AL I qwAT
s gafag 3 o § )

T ag & TH IR faaragT
& U9 T & | S| oF fagar &
3o EITX §IAT AU T FAT F7 oy
qr | 99 qg T G @A G A
g T fEEar #X A9 9" W
faar s wa JgA) A9 AT AH

T |

@ @R T ¥ AR IEF "
W@ W gwfa GG @ oag AmE
W WAEE qF Y §F AR A
maqw*ﬁ%ﬁw&!gm a3
1 I A A | ag T Ao R
Wﬁﬂﬁﬂ'{ﬂﬁilﬁ%ﬂ%
€ o frdr s g W &
# fr fF aram g s q¥
@ § W fra B o @ f
T AR QY W} | /I IF T
Wﬁioooo woqy faq ST ax
g frolt AL A A | EHA 47
@ IR ¥ & 0w Q 7 afvF Q, T
o7 e X aFar § faad W
GTHTC & 8 WA A AT A Forerdy
&\ wa R AW A 5 18 A
% gfraraw & T8 T IAT AT
o G A e W A w1
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f& a1 a7 & 97 1 3w wa
Q Fd@r @ W fAaas S Faw
Iafeaq A A ATIWHRAT AG TIIY |

T TF TT6 a7 g7 I3 797 Fd §
f& wav gfaw & gad ot amfoat
N A F wfywe 77 § w fray
& g ATATT F1 a1 TG OFAT HFM
R @A ITE T/ JET QA §
RO T AT ATt & wiasrd
G 3 & 1 |y ;W F A qETS
¥ fo@ wea@ 1 araraor GAT gAr
g v Afew T F faq & amgw g
fiF gav A @ fadaw 1 w@FR FT

@ W A G4 uF s ot g
e ¥ qat ¥ fag o ar e fs
A T HATAT FY TCF Y 78 i e

‘T W EETE FA W
faq w193 famal * amF 3T
& A § fom w7 amfe 1
g g fF 37 % ¥ 39 waw
‘ST U FAwT A dwq gt
Y T AT F I ZT AEHL
AN =yfes afafafudt & @
¥ A wiwg Tl g

A3 TF I A AT F33 & F
Q9 F 9@ I AEST & sqafE
nfafafadl & a1t 7 £ wiwd ad
g fFq arr @ A WAER 7@ T
fF 4 IR FW &, 3RA Wi Fr
M W § A carfeafa & §17 @
I A qaa § foaq & fF e
qg A foA a7 f& sowr oma
M s iy A a9z ¥ feed
wEE & IR T4 AT q7 I AW
faq aF ? =@ ¥ UF 9T AT W@
& At fF 7 gavar @ waiy Jarfe
/Y q9 faggs & a4 g f fw
ot fafasr a1 tLos W Wik
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fear O WK dFE o dlo F BT
Y& fafae wER ¥ fea foa
o7 | T 59 Y co@ g A AT
fear w @t @3 Dx AF G AN
sk Al # TEd § FAE F
gfuF faear aa3q 1

gt aF qann # faig e
FEl ¥ @ @A F qAW T
Iq § ¥ mmfa T § AR @@ a
@ 7 f& 7wy famdi & 7=
g Y eaE A AR\ 99 AR
AT AN SAOR, FAEE AT FARA
wfz ¥ F@ 4@ W@ 4 TF I F
fréitg wfoF aF @ AK IT A A
gufa 7@ | dfFa wa Fg  qrEe
aFf@l & FIA qA@ AT qHRA §,
g F-E H a1 aFa & AR v
&7 FRT FT TFT § a1 QA F AWS
¥ qrER A & THES A I
friw sfeee A gu & 3 yfaa
A A | qF R A ]
g wfe®R 9 Ag § Jafs I N
faire sfusre fag @ &1 ag o qar
wqwém%i%azﬁffﬁm qrEE
£ | 7T W T@ FT WL T4 AW
# 7w & feg o @ ol
wgr T ¢ fF gw amfsl & g
sfus S g | gafeg A q&
¥ v & fF g ¥ w9 SN fadaw
w9 F !

Mr. Deputy-Speaker: Motion mo-

wved:

“That the Bill further to
amenq the Code of Civil Proce-
dure, 1908 be taken into consi-
deration”.

Shri Yallamanda Reddy (Marka-
pur): 1 beg to move:

“That the Bill be referred to &
Select Committee consisting of
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Shri S. M. Banerjee, Shrimati
Renu Chakravartty, Shri H. P,
Chatterjee Shri Homi F. Daji,
Shri M. Elias, Shri A. K. Gopalan,
Shri Indrajit Gupta, Shri Harl
Vishnu Kamath, Shri M K
Kumaran, Shri H. N. Mukerjee,
Shri P. K. Vasudevan Nair, Shri
Ravi Narayan Reddi, Dr. Ranen
Sen, Shri Jai Bahadur Singh and
the mover with instructions to re-
port by the last day of the first
week of the next session”. (1)".

I support this Bill whole-heartedly
and 1 congratulate the hon, Member
for bringing in such a Bill in this
House, for the Government has ig-
nored this fact for so many years,
though fifteen years arc over after
the achievement of independence
This Bill seeks to omit section 87B
of the Civil Procedure Code, which
put the former rulers on par with
Rulers of Foreign States. Section 83
of the Code says:

“(1) Persons specially appoint-
ed by order of the Central Gov-
ernment at the request of any
Sovereign Prince or Ruling Chief
whether in subordinate alliance
with the British Government or
otherwise, and whether residing
within or without the Provinces,
or at the request of any person
competent, in the opinion of the
Central Government, to act on
behalf of such Prince or Chief, to
prosecute or defend any suit on
his behalf, shall be deemed to be
the recognized agents by whom
apperances, actg and applications
under this Code may be made or
done on behalf of such Prince or

Chief.

(2) An appointment under this
section may be made for the pur-
poseofaspedﬂednntorofse-
veral specified suits, or for the
purpose of all such suits as it may
¢rom time to time be necessary
to prosecute or defend on behalf
of the Prince or Chief
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(3) A person appointed under
this section may authorise or ap-
point persons to make appear-
ances and aplications and do acts
in any such suit or suits as if
he were himself a party thereto”.

Then section 86 reads:

“(1) Any such Prince or Chief
and any ambassador or envoy of
a foreign State, may, with the
consent of the Central Govern-
ment, certified by the signature of
a Secretary to that Government,
but not without such consent, be
sued in any competent Court.

(2) Such consent may be given
with respect to a specified suit
or to several specified suits, or
with respect to all suits of any
specifieq class or classes, and may
specify, in the case of any suit
or class of suits, the Court in
which the Prince, Chief, ambassa-
dor or envoy may be sued;

(c) any such member of the
staff or retinue of the Ruler,
Ambassador or Envoy of a for-
eign State or of the High Com-
missioner of a Commonwealth
country as the Central Govern-
ment may, by general or special
order, specify in this behalf,

as they apply in relation to the
Ruler of a foreign State”.

According to these sections the Cen-
tral Government, on the request of
any ruler, may appoint an agent and
the agent coulq appoint another agent
to act in the suit on behalf of the
former ruler before the court. Un-
less there is the consent of the Cen-
tral Government, a ruler cannot be
sued and his property cannot be at-
tached and he cannot be arrested.
Even though we have got our free-
dom as long ago as fifteen years
back, even now the former rulers are
being given such privileges . The
Minister may tell us that with the
consent of the Central Government
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the former rulers may be arrested or
their property attached. Meanwhile,
even though there is an order of the
court to attach his property or arrest
him, the aggrieved person has to
run to the Central Government and
obtain their consent before those
properties can be attached or he can
be arrested In the mean while, the
rulers can do anything they like to
nullify the decision of the court. This
provision implies that even if the
court has given a verdict or judg-
ment that the properties of a former
ruler may be attached or he may be
arrested, it cannot be done simply be-
cause there is this provision that they
have to obtain the permission of the
Central Government in writing

I do not understand why in this
particular case the Central Govern-
ment shoulq have powers over and
above the courts. Because of this
provision, you are depriving the
courts of their legitimate power to
arrest a person or attach hig property,
which is not at all justified. I do not
know why the Government want to
confer such privileges on these for-
mer rulers. As the Prime Minister
has stated, we know that these rulers
were the pillars of British imperial-
ism. I can understand if somebody
has sacrificed something for the sake
of his country and he is glven some
privilege as a reward for his struggle
in the freedom of the country. But
these were the people who were
against the freedom of the country,
who were always helping the British
imperialists. No one can understand
why such people should be given all
these privileges.

These farmer rulers have got vast
properties, both movable and immo-
vable. They have got hundreds of
thousands of acres of cultivated land
from where they are evicting their
tenants. Now they are entering into
trade and politics even. They are
spending lakhs of rupees over
their elections. They are enjoy-
ing all pelvileges like a com-
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mon citizens and I do not understand
why this Government gives special
privilege to these rulers. On what
basis is it done? One cannot under-
stand that. Therefore I request that
the Government may come out in
support of this amending Bill. This is
a very important Bill. Unless the
special privileges given to these rulers
are removed, the people who were un-
der these rulers cannot have any en-
thusiasm. There might be demoralisa
tion among the masses that even in
spite of the fact that we have got free-
dom their rulers who exploited them
all these years have still got some pri-
villages. Therefore I requesi that this
may be sent to a Select Commit-
tee  because the Select Com-
mittee may study the implica-
tions of the amending Bill. I have
given the names because it is a very
formal thing. I do not know whether
Government will accept that or not.
But when the names were being read
out there was a comment that this is
a good Select Committee. To give
the names of members one should get
their consent and I have given that
list. If the Government or the hon.
Member accepts this proposition, even
the names of the Members of the Se-
lect Committee may be changed.

st S (FTET) 39
w@icm, @ fa amdT wen, s
3D, ¥ 3ofege femr 2, & gasam
: f

v

N o §To WezTW : safewm F

ifFw

ot T ; feaq Y wEa &
fer & AYqar 20

Nt wo wo WaEwm - fgadr ot
FFTAFTMATR Ign A fw
AAAT gy safaw ¥ ave

Shri Hem Raj: Mr. Deputy-

Speaker, Sir, the Bill which has
been....
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& o ®o WM : AT @A
q frag amar = RG3Y 3 qg ¢
43 WA §E F AM W @, 3g
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Shri Ham Raj: Mr. Deputy-Speaker
Sir, the Bill which has been intro-
duced by Shri Dwivedi is a welcome
measures;, The principle underlying
it nobody will question. In the for-
mer Civil Procedure Code certain
provisions existed which protected the
rulers of Indian States, but after in-
depcendence another amending BiY
was brought and at that time it was
stated that this Bill was being spon-
sored for certain purposes. One of
the purposes given by the then hon.
Law Minister was that after the
States of Indian rulers were taken
away persons to whom the rulers
might have done injustice or who-
might have been oppressed by them
might not bring any suit against the
rulers who would become ordinary
citizens; therefore they wanted that
certain safeguards might be provid-
ed there.

Another reason which was given gt
that time was that it would not apply
to all the rulers but only to such of
the rulers who were admitted by the
President for certain purposes as
rulers of Indian States. But then, 15
years have passed since our indepen-
dence and much water has flown un-
der the......

Shri C. K. Bhattacharyya: Jamuna,

Shri Hem Raj: ...... bridge. These
rulers have become just ordinary citl-
zens. They are sitting with us. They
are spending a lot of mony over eclec-



5167 Code of

[Shri Hem Raj]

tions; rather, they are now monopolis-
ing everything even in the political
parties. Under these circumstances
that fear complex which was express-
ed at that time does not exist at the
present moment. Now they are do-
ing business. They have got a lot of
money. They are not douing business
here but they are taking away their
money outside to foreign countries and
are doing business there. Even the
Government has not been able to un-
.earth all their wealth which they have
.accumulated in foreign countries. It
is very essentia]l that when the cir-
cumstances have changed when these
rulers have entered all walks of life
and when they are rubbing shoulders
with ordinary man they should not
be treated on a special footing so far
as their property or institution of
.suits is concerned.

There are only three things in
which they are granted special con-
-cessions. One is filing of suits, that
is, they can appoint any person, even
an ordinary person, as a special agent
.as well as as an ordinary agent. That
does not matter much. The other two
provisions are going against the in-
terests of the common citizens that is,
whenever any suit is to be filed
against them, the permission of the
Secretary to Government has to be
‘taken. My hon, friend has just now
enumerated certain cases where years
-have passed and permission has not
been granted. In such cases an or-
dinary man cannot get justice done.
Neither he will have the money to
spend for coming over to Delhi from
a far distant place to get the permis-
sion of the Secretary nor will he be
able to approach the Secretary.

The other is about arrest and execu-
tion. They are being treated as or-
dinary citizens but the Government
will not attach anything out of their
privy purses. They will not touch
their privy purses and will not get
any money out of that. The rulers
have got it safely. And then you say
.¢hat they cannot be arrested either.
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So, they will have no fear. They will
not pay any money even if g poor
man gets a decree. So, after spend-
ing a lot of money if he is not in a
position to realise his money, where
is the use for his filing a suit?

So, there are two handicaps in which
an ordinary citizen of the country, a
poor man is put. Under these cir-
cumstances jt is very essential that
this Bill which Shri Dwivedi has
brought forward may be passed.

I wanted to get one information
from the hon. Law Minister and that
is this. What is the number of such
princes? They will not be very many.
According to the notification which the
President might be making there
might be only a few persons. So,
where is the use of keeping two or
three such sections for the sake of
three or four, or ten, twenty or fifty
citizens of India?

Under these circumstances, I sup-
port the Bill of Shri Dwivedi and
hope that the hon. Law Minister will
come to the rescue of the ordinary
man and do justice to him which js
being denied to him. With these
words I support the Bill.

Dr. M. S. Aney: (Nagpur): Sir, the
motion before us is one which is real-
ly of very great importance. It deals
with certain privileges granted to ex-
rulers and ex-chiefs. There is much
that can be said in favour of it, but
certain remarks which have been
made by my hon. friend over there
as regards the class of those persons
who are ex-ruler I do not want to
allow them to go un-challenged.

15 hrs.

The position of the ex-rulers is of
such a nature that it has to be taken
into consideration. How has the whole
of India become one? How we have
been able to get al those States inte-
grated into this nation which is now
called India or Bharat? They have
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parted with their sovereign rights. In
no other country has such a thing
taken place. So many persons with so
many vested interests have parted with
their rights out of a sense of patrio-
tism so that a democratic India could
come into existence. It was this great
sacrifice which they had made, which
probably the leaders of India had in
their mind when they frameq the
Constitution and made the necessary
laws also giving them this exemption.
At that time, I believe that certain
understandings or agreements had
been arrived at between the Govern-
ment of India and the Rulers. I do
not exactly know what the nature of
that understanding is. I am told that
there is a separate agreement with
almost every State, which they have
entered into. If that is so, it is a mat-
ter first to be examined by the Law
Minister and the Government’s legal
department to see how far it we pass
a Bill like this, it will conflict with
any understanding with any agree¢ment
or with any promises that had been
made to the Rulers at the time when
this was done and how their position
can be reconciled with those of the or-
-dinary citizens of the country in
whom they have now merged.

It is true, as my hon. friend who
has moved the motion, has, no doubt,
brought to the notice of the House,
that some of these Rulers have also
taken to ordinary professions and
even to moneylending. I that is so,
the time has come now for Govern-
ment to reconsider the position, be-
-cause if they have taken to the oc-
cupations of ordinary persons, then
the special privileges which have
‘been given to them on account of cer-
tain services rendered by the States
as a whole may or may not be pro-
per.

Before the House comes to any de-
cision on thig motion, there must be
some occasion for the Government of
India to examine this position care-
fully either along with some Members
of this House, by taking them as Mem-
‘bers of a Select Committee, or on some
other occasion. In my opinion, it is
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necessary that the Bill should really
have gone for circulation for eliciting
opinion thereon. That would have
given more time to the Government of
India also to consider this matter. But,
in the absence of such a motion, be-
fore anything can be done, it is ne-
cessary for the Law Minister to ex-
plain the position. Section 87B which
my hon. friend geeks to omit by the
present Bill is only an enabling sec-
tion.

Section 87B reads thus,

“The provisions of section 85
and of sub-sections (1) and (3)
of section 86 shall apply in rela-
tion to the Rulers of any former
Indian State as they apply in re-
lation to the Ruler of a foreign
State.”

It may be taken for granted, and It
may be brought to the notice of the
Members also that when they were
Rulers in British India, they were
treated as being outside the jurisdic-
tion of British India; they were not
parts of British India, and, therefore,
they were enjoying the privileges
which existed then. For instance,
Berar was considered as part of the
Nizam's territory. And in law, there-
fore, Berar was not a British dominion.
So, here, in the old Legislature As-
sembly House, I was sitting along
with other Members as a Member
coming from a foreign State; and my
seat was in between those of the no-
minated Members of Government and
the elected Members of the House;
between the two sets of Members, I
was sitting as the Member from a
foreign State coming within the mean-
ing of foreign jurisdiction. All the
Native States were treated like that,
and that was the rule in those days.
Naturally, the Rulers of the Native
States enjoyed all those privi-
leges. When  they  agreed to
part with their sovereign rights
naturally, the Government ev-
tended to them the personal privi-
leges which they enjoyed as Rulers;
and some of thoss privileges have besn
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embodied in sections 85 and 86 of the
Civil procedure Code. Probably there
was an understanding between the
Government of India and the Rulers
who had agreed to part with their
sovereign rights, in this respect, and
as a consequence of that, this provi-
sion has been made.

Therefore, this matter requires to
be seriously considered. But, anyhow,
judged from a general point of view,
judged from the strictly democratic
point of view, the time has come
when the matter should not be allow-
ed to rest where it is, and serious
thought must be given by the
Government of India to see whether
those privileges should be retained or
not. And, particularly, the matter of
treating them as common citizens in
the courts of law in matters of litiga-
tion is a question which has become
more and more urgent, in my opinion,
and certain circumstances which have
been brought to my notice by my hon.
frierd indicates that these Rulers do
not live like Rulers now, but they
have begun to live like common
citizens; sometimes, they live like
capitalists, and sometimes, they live
like industrialists and so on. In these
circumstances, let them also be
brought within the same category as
the others. In what way the general
law should be extended to them, and
how less offensive Government would
be in doing that js g matter for the
Government to consider.

Therefore, though I approve of the
principle of the Bill, I feel that the
Bill should not be rushed through;
but some way should be found out to
consider the principles in detail, and
the Bill should be taken up by the
House only subsequent to that.

With these words, I give my sup-
port to the principles with this reser-
vation that the subsequent stages of
this Bill should be taken up only
after a proper consideration of this
matter by Government. The Law
Minister is the proper person to en-
lighten us on this point.
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o7 T SET ey . Soray
AR, ¥ A9 A@EAT fom sy fgEY
ft w1 Furd 3§ fo osm Qe
% gz 3@ GUEA &1 qF § | A
HIT Y Ig 95> & & ST ATled
qr | Y WRE, &Y TV GF AT
% @A T W 99 F 9R9 gNT
farema &= e faely aeg &1 A W W
gut famt & wa9 qar wd qAw-
fowl & 7 w T | SO WEea,
gy AW g &, foa o g amee
W IS 4 9 @Y AT WIAT AT
QT aEE ¥ a 97 faaw ®@
i gu ¢, aeifa # qar gae e #
WY 3 oo o Y Y § 1 s gEr
feaf & 7€ § @Y fFT e 0T AW
a8 wrar & wrd ff ey o
faw wfuFTe St 99 31 99 a9 &a
7 g, 99 ®1 5= off Sy @ ")
¥ aww # w@ war @ fe g fw
g o7 afeos sifafaas @@l e
TEX §, 7 2H 7 T T ARS
§, 99 &Y FA UETTE 0T AT OE aga
g @ i @ i A few g
TR WY '@ ¥ gzAa grhy fr ow
qrfer & g § qEe AT &
fadre mferTe 3% &Y Afg gy fawr
¥ oft wET agl & | O afcfoafa ¥ &
qumar § 5 gz oE ady & A
& < & AT 7g W% GET i fea
agt 3 fuw 9T dga sawT AR-faa
FO A TEQ A @ a1 fow
FAAT FY TqF FY AT AEIFAT G

e tfeNed a3 o=
IR AEeE @ TF § | 6
T farams aga @ foemd §, g9 ¥
dfaw & w7 aga ¥ TR ot T Q@
g | fome o faes #1 fawed §
I T waE faeren =fga fx &
ATl ¥ ST A AT FT R |
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9% A Y feafa &, sad amTRO
Y AT FTT O qEwE g @ g
wfaa ff ST@T e 93 A, 8
fafaedt #v QAT #=3 &Y fod, gHaww
T F faq omw S AEF gy & &
qAAAT g 5wy o e S ¥
W T FE TG TG TG @ ) v WG
FF®T fom mar ar qfew awT @ a9
o a7 g1t wifga, fafae @iy anfga
I S A0 AT AR q1F | q9 99 -
A F 7 T THG AT FT AT I
frg 471 &, O f6 o7 /T s a9
¥ FT T & T& I wifgd | Ay Y
g feafa oY, it i ot < ot ag
QI T AT A7 AT a1 F 7T 9T H
TEATT T M 9T T g1 AT A0igq
47 | AT g 97 gUET I 959 F
qUAT AT &, IgT & FrETer 97 § 7R
# gl aqmar g & g@d a1 fifq &
W & T qF o fada 3 afew
7g AT IF AT I AT AT AV
NA fw g7 wrd e § a77 w9
fF qfr aalfer aam & Tl awriont
F TOIC F AT AT § AT TF
amfe w1 ga Amfer F qwmEe §
fat Wt T A aiEg, wifFaE ar
A qge AT AG ger Tifgq |
T FT FAGT AR AT T & WA 5
FT qAGT FAT WY § | T &y I9Teae
wgRa, W WWF AAR ¥
1 fafeeT 9T ¥ g8 Fg AT Fom fF
ag 73T IHIGe THATHE AR WA A1
7§ AT wrE Wl A g =g

st zgwva fag (TordY) @ I9-
e AEEa, Ht 9T T W ALY §
AFAAT @Ry T 9 fawR 97T F A
Iufeaa ford § & 31 &7 qaga s § |
gard meqfa & g § fF @a frawl
F §q G T LT GF gHT FT
oF I 1 W T § ag A9 | wwhAd
# g fafs aoft #d<w ¥ s&0
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SET F fF T feve—¥s ¥ &Y gw
o 97 qg T 9F A9 q 1853 § Y
¥ wifE areg 7 T 9T F wor 0w
I FHIST g1 AT | I TF T TATT &1
T g @Y afomar § of 59
T T Tfgq |

Fgt aF gATR qfaere w7 gy @
o} Sad feq gu sifes wfwrd =
FFaeg &, 7 wfwTd F a9 F1 qH
TR TR ? SR AT AT g 7
TR dfgum Y g 2 ofeew ay
s o 2eg i FAfAd | 7
TR ggt wfey o7 g wy frfaey
ag gy ar sfaaT W 39 W w7
fasra £33 71 wage 7 faaa 1 9w
g Tt T Fra A fagrw 73 A, A
IEET "wreAT w1 fama AgY @ aFar |
@ TE F fadgq wov T g
fegeam # o7 ag qag °v w41 § fF
7 ToieA w1 a8 wiwwm7 & f oo
§@e ) avq § drRT g a%a § 99
TFL H AT § F7 THd § d7 I8
fagrafeasrT ft qave #=4i 7 81 | 47 aF
I°F Ta g, fqaq givER FAg
W@ a7 aF I R Aamfen &
wfas< & aaqq &1 W@, {Ffad @
T, Adf W gwar, few IAA HEAL
WX 93T § | TH AEA T WE KT A
=fgg | fggeam 5 faaq amfw §
IF OF W &1 wEwT A g
wifgd, I @wa &1 WA g A |
forgy 5T @Y 4 T I N7, T FAA
&Y 7d, I fama g v 1 "a I T
€3 fam oem & § ) ¥ fgge
g & i wow wifa & g ot oo At
&t frdt XFT & AT ALY T

oI ST i Y Teq wi w &

T w@ & qon Wfa &1 @ qar
gt wm fs S8F g ¥ IgH TH
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T | T WA F M e g
& 7 | Afe ag AgreT ey A qfg-
sar o SwwT wigEr &1 fagra 9
foad e 9x g "@faEE qm
e agi & o "t = s g
? 39 FT 3% TH T STERT T F@ 1
7 qrifemie & fod @ 8 a9 §, 99-
i S eI ava § 1 @A
gfaFl F1 SRR FLI g ITH
ag g fF s+ famwfasr av <@,
I LLH @A & A, 7 I Ad
2 | wfed & = fad #r avgame A
g fr s <= qxie fadas S ag
TEHT I 99 71 qe fear & fafy
w=ft Y & WY w ag fraew & e g
98 ¥ AR a8 afwds gawm @A
afed f5 o) amfel &t o5 ¥ wfa-
FTT AT g ATTEd, ggr & Al
®1 &1 WL 7 T fed

st fom Fromw (Fir) o SuTSEe
TREg, MAAE Gadr ot 7 o g
¥ foprarT &, 9 aga ATEERE & 1 WA &
dfra & o g ¥ wAw awfen
W, AR Tz feg & a1 e ),
fra @Y, Sers @), ot o 3, 57
gATAfaETL f2ar & | 919 &9 FT JATAL-
fawrT & T dfqww & e, @ &
st o fafaeex & qgeT A §
ST F4 39 F7 AT &Y A o s Ew
arg Y faet T ox farir § qrar F:17
TF 7 ST FTE TAT AT 30,000 To
¥ ¥ QY TW IF I IET TG FTEFFS AT
2w fafrt gw Y s fY gdwaT ad
A | g T TF AR F IO A
gad fF ag gat gfaem & sAEe
qroeTd & 7 w@iwd "IY F 5@ o8
far fame germ arfgd o

oY s A fEg ¥ I AW ¥
qfeads & art & wgr | g afeawT
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O QR TR awt ¥ g g gfar
wg & ? & 1e¥s # A qemew A
T A& e ar, AfFT A S
AFAT Y T g @ §, wew
IF TEANT FT TATE W& o AT I
& W& AfET v F Idr gUEr
T & TAHIT ATHF WA F7 Afaq
AT SATT &, AT FT A ¥ FT TG0
qT AT W AT ;Y E 1 I 9T At
A FT @9 giaT & | IF FT qwar A
T g WX fenrifes &e g § § =g
& 1T A & wa, fafreee of 2) =3,
X ag g &7 Tha T wraTT #7¥
AT 3T I, IT F7 gAATE A &Y, I FT
ey Y arrE 7 g, qg AT A A
& TwdT & 7 gfad § S gsa F
g § AT FE A fafaee A
faa ety fema &, famm faedY wvmare
T AHTHT HT qH FT I9 3;q F TG
s &L | mhE & e @
W gt ¥ aE MO ¥ W W H
|ATAT A7 | AT A dwrw ¥ "y ¥, S
a3 a3 ww gu &, @t & wfawtat #
WTEAT W1 q 93 39 3 ST Srraar
foaet, 37 3 ¥ 7O fady At qandr
et | St A #Y f6 aqe ¥
g wifwm amy § @ AW & w7
o9 g7 F LT F T I OAG A
aifes Tom & ¥ fadrs gw amEr #3T
g5 | gAR T Y A9 OHEE T
TAY AT TG & | FGT T AT ARO A
Y W AT T, a8 qF T A g
YO & f ag dm s Ay A
og wug 78 T & faar frdr faae
% 7T ¥ Ifs 7 FY FATTAT FT SFIGIC
faer &% | agr 9% < wEer A A
o) T 3g IR & g

W AW H co o 7 AT § AT
qdr W @nit ¥ fag faelt £ @y



5377 Code of

ST T LA 1T ] | T F wwar
i offerd warfeme & a9 &
weATA fear AT | gw A STy
# ag ¥ & g, WaaT [WegE
 a<g ¥ 78 fran | gw ¥ R WEEE
Aoy fafifcm i daaefs
gl & a9 F AT G AW FIE FT
&% o @ g q A S ¥ AgE
i 3 FT, fa< #2 & A9 93 Y,
T 3 A oo fATEI! FN WewATRA
% g™ fAaEn #fFT 9@l 2T
fady Y W G AT | qEfed &
arga g fF @ sz &1 & FT
fera s AT 38 fas oy w2 fagm s

Shri C. K. Bhattacharyya: These
particular provisions were inserted in
the Civil Procedure Code by a
special amendment in 1951 to protect
certain vested interests. In this case,
the vested interests were the interests
of their Highnesses or, I might say,
Ex-Highnesses. But since thcir High-
nesses have chosen it to be so and cast
their lot with our Lownesses, it is only
natural that we should now request
them {o come to the same status as
ourselves. This is the very simple
position that Shri M. L. Dwivedi has
tried to elucidate by this timely
amendment suggested to the  Civil
Procedure Code.

Of course, I should say that though
the ex-princes had done certain
things, they were instrumental in pre-
serving the traditions of culture, art
and architecture of India. For ins-
tance, in the states of Rajputana even
now when Queen Elizabath went on a
visit there, she could see how old
things existed or the States operated.
In that way, they deserve our thanks.
At the same time, we cannot forget
things like the Bawla murder case
that took place in Bombay. In any
case, those things have gone and the
rulers have now only a national exis~
tence. They exist at the discreation
nf the President. A ruler is a ruler
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whom the President declares to be
a ruler, not just by hereditary right.

So at present, there is not much dif-
ficulty in having this amendment
made provided the Law Minister does
not argue that the covenants entered:
into with the princes by the then Gov-
ernment stand in the way. If the Law
Minister does not bring forward that
particulilr argument, the amendment
is easy, but even if he does, I will
request him to consider whether the
covenants should be allowed to pre-
vail over the principles of natural jus-
tice. The state of things being what
they are, principles of natural justice
demand what I have stated in the
beginning, that their Highnesses and
our Lownesses should be put on the
same level.

st qretars (fgeedw) o amemer
ey, I faw # 97 F@ qwa .
¥ AT TR ofY fgddr St ¥ fad 9w
ag areq § fau faam @ et & i
areqa § 74y feafq a=et s <Y 2 HiT
IG 9T gHHT faRTT 7T Arfge | ara &
ST & STo W ETgT I #T, g9 57 AT
1 oft 7 3 & 5 fww s @
famaal & wEsl ¥ @y s &
ra Wl @ar wwarr Wi
IEIN TF R I Y ] FT 0 F7A
¥ 9eg &7 | 9§ F@ 91 gwal § f+
qfdfeafa oo S+) TFT FAT & q24ar
afp afe 91 a1 @ IEH TAE
wfsareat gt | @Y fomw gma s
tar fvar 99 THg 9% 919 3 faAw
UL /R a2 f6g 10 9, S+t ad
frr 22 % fr & ag o ga) q=AT
aifge | gt OF W gw I9 qTEey
1 T T EEA T @ A A
F=Ew fed w § 9% wrow Ay frafa
42T Y WY & S ft T F T &

¥ @aTer & fr a5 faaaw &y
" £ & fau gfaym & off gomeT
FW A qrEAIEEAT g1 | AT EAT
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[ arefaTE)
F FTO0 T TR NG FW X AW A
T AL § TR W FH F FFavin
wead ot o3t | THfT T A A
2 fr afc g@ 1 foorae =99 & O
FT faar @ @1 35 9% 93T F qT
HYAY AEAT T g6 AT & oY
Fred fa=re gma @1 9w 1 W)
IgF I AT s 39 faw w1 o
FTT § A aga A= Wi afz qffeafa
T A TARN AAC A FT AF av FL
T tar fam oy W { A ghdy
R 3% fqu @it @a S | WA
& fa o o e o wHs e
e a7 fegr @ v oW fawe
AT |

Y fergram fag (@) Sarene
e, o fGEdr ot A Y ag swA
fardar sufeaa frar § 9% A= fagra
FAFoFE R i g A
& =7 T # zad qmfer o) amtE
T S 5w @Y g ;fEy W
AR drrfere gz & fa=me & ot gar
A G g wifew | AfET gm E
ag Geieq gare dfawm & freg s
§ 1 za d@fqam # $g ard o §
S A AT, FAEN W SAEA
A w1 LT A IO AR §G
afaw 3 & ‘

=t amaw fag (For) o faw
gae & fufreer faarae ewifaar §
A T o g

=t fagrem g fo oo o
foaraat &1 2o % wey ww ¥ A
FX0 fopam T &1 W @ 34 qAfed
2 7@ 9, g T fog @ 4 WK
A T AT A § T T 59 Ho FT
qrgAta A IF F AR 9T AT AR
g & sfasc fzd a0 s faan
et w}OE
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¥ owwe g fFosa aw TR
dfagw & sfefrmm 80 51T 3R
AT § 99 O AEE AT 99 F IEY
gl g1 gT f g 3 o 7 A%
% | /1 qF a1 awar g 5 fafrel
T 3 7T i S %1 ) ag qw 9
TCE | W AR T, a7 gy Y 9T TF
g TG TE | § A9 gwA wiefwEa
REQ 9 AT ATEATE | a 39 FFRE ¢

“Where under any convenant
or agreement entered into by
the Ruler of any Indian State
before the commencement of
this Constitution, the payment
of any sums, free of tax, has
been guaranteed or assured by
the Government of the Domi-
nion of India to any Ruler of
such State as privy purse”.

and this is again repeated in article
362—

“In the exercise of the power
of Parliament or of the Legisla-
ture of a State to make laws
or in the exercise of the execu-
tive power of the Union or of
a State, due regard shall be had
to the guarantee or assurance as
is referred to in article 291 with
respect to the personal rights,
privileges and dignities of the
Ruler of an Indian State.”

This dignity was given to them, this
right was given to them so that they
will not sue in a court of law, as men-
tioned in article 363.

@ AT 7 Faar & Fr 7g o SR
fadas @mar @ § g Sfqem A
wrot & freg ¥ 1 g@feg AT wrEAT
o AR g N @R IE A
FTaET | e i v wgre S 3
7, TH T A N 7AAT § IR
T w & fae qoere Ak faw 703 a9
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@E! 9 T o gFar § 1 Sfe
FHT & WA T smemfors Hfears
g #fF g 7 a=w fear gar & W
=t AT fag S F "gaare i ST
T A gt may g fFgw s aw W
ofEem #THF | 393 fau s
M2 QY qfaae § Ham A TaE)
qrE fFaT ST T & | g9 0¥ "uA
A F Y FF T, vF A A fowr w3 v
& 39 faw F1 9 FT qFT § A
CEL

fafa @t (st o Fo W) :
IqTeALy WErEy, § ar I HGA AT H
wowr 3T § wfEA A der R oAy
aFi} et 7 gf & ) wfad q@ WY
efen g6y & & & oft aue faue
ferdt # 7% 1 F s E B o Pty
FEEY ¥ HAS { @ g § Iq
gl ¥ ot 7 oAgt a9 awar wi}
i faww oo gATe Ae € 99 9%
SUStY sewrr # ey &1 qF foawa &Y
gt & 1 sfew F aewar § R R
AT 3AA FAARE AT ¢ fF gw @i
¥ fqug & 59 qU A A9 a9 | WAy
¥ ferdt § Ww FAT ATEAT E |

TS At FATA fGIdy S 7 Iafeaa
fopam & ifa 7 =7 F Tar 9@ A SEET
v Fem aga Aferer § | mver dfeama
#F AfF F Far T FT OF 4
& 9 %1 gAm afawre o § 1 fe
af sfagme &t gifn & g7 5 I
9T fa9rT % g1 qg T FAT R0
fFIm At sfm i@«
=T AF AGH g | & g|T FAT
wATfar HY A ST "o gET W
@it & sfage Y oF fagiear @
fora®t orer g W & 1 g ey
faw & =1 ¥ favoa w1 fors form, forell
gut fs 7w & faeerar 1 o forar
A 7 I F faeea #Y fy &m0 99
1694 (Ai) LS—T.
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& FEY 3@ § i foaer fasiy wfys
T § ITET fa=ArT Mt F forar @
afem fegeam ® 37 AW &7 faER
T M & foFar ar | FLER FooH
WTE 02 § VT FT TRFHTT TF FAT
& AT X fRaT gt 1w afg gw sa
FO3 W faa e ame Mfe gwq yaga
2l Fograet & wreet & faeir
& gy f5g 9 afg g0 ST AR
FT 3 & A AT AT gAY AGY @Y
g dr.gw Au I s v watar
&1 AT 9 aaiz # T F;IFF gfauma
T F9T W A g W IFT IAH
faar a1 f5 wagd wmewt #1983 T8
foitw oiferT= ST W 1 wATAT T
37 fagw wfwrd &) 9w § 39
AFTE gIT g1 ;I & f& I AT
# Fg wafaq a & av gw wiA &
sifee 97 9= fa=mR #3471 3T gw Ay
FTH g7 FYE W Faarelt M F 70F A
a7 fr W w & iz 2 & g,
gt AN w61 | A F g ¥ Far
fora &1 st oY IF Mt & AT fea,
i ¥ oY T &Y g A s § A Qmw
& 9T | JEi A% Y FILIE AT Ay
R graTE & gl gS JfFET gw 3w
TEY 9 T AT AL & W FHW A
SO qET TR g4t ®1 WiagEs
T gIETT ¥ @en fiar s sl
FY aTfasT AFT JARYT SAvTCAT A

™ g3T § NG F qmg FHARIC
qrr At d57 & ST FHE "wfaw
g 17 &1 wrdir Fag §
#IF F AR w<ew T4 79 § A I
At A "iawe s g € 1 oA
dfaam & wow uF ayy Fgaw famr
fF | At 1 a9 w T S
grm A gl ary # ag faar fw oo
Fq¢ gAd fear, o1 @d gAE W
S Y A gA T It g AT |
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[ 5o Fo @]

T ¥ WRAT AqFA § q9fT Fen
1 st famra wiawrT o ag faaw Al
0 8 B9 953 9 F4i0F & ¥ TE-
FOT F SAH1 dgaw fram A@EEE
grzafan I Famdi 1 fadwor
FW guT g9+ a8 I fFan fF 5%
gg  OF HiEHR FTEE @A | AR
#q WA A 7 afgar @1 oEw
@ mew g fr SEd SR W%
sarr wfgwe gfed a1 wifs &<
SRR ¥ fae o agi A s
F qffemas Mo 3@ & W
g, 3T & wfw o of wmEw
A a1 wgi qT wdrd TG FT w7
WR 9 & {8%o H FMA & FWrET
fFar a7 ag fago gy gwe Sufeaa
# f& oF ars) & 91 T 1 faaw
gfygre oo @1 @k T § W|a
f& oy ST A1 I9G FE GFATE
@ g} WSy qy W
g TFEA faaEaT wawd & Al
faera fea | gafag o e § 9@
fear g & fv g fafrey ¥ &=
fray 92 & g0 wTHen AT F1 GH |
9 914 T Ffage agr € |

ot gfe faewy o g fafaedy
g wqd fwd

A,

ot Wo Fo AN : A ATAA FEY
FT@E | HT W FHAT FHT F8A
& ow W W @ dw #ifwa
g AT |

stoghe oo wma : wfqam
wiT MfwT |

&1 Wo Ko AT : T &0 ¥ T
TE TF oo AW TIWX T | FAF
qi & Al # aere q97 g
ew fafeet § 09 300 AHAT
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F ITEART AT ALY gE AR T
Qoo—¥o W faardw & o
g7 g fafwd qreen

Y Ho o FFFAY o1 W
fearaniia § a1 foma stiwa &7 @
TE T AR F A T T 5 qg
A wrEE % faeg 92 & awm ™
AT AT wIAT w1 F fad Fam
T ATSTHT T &Y oSt AGl Ay S 2

=Y Mo Fo AN : T oW F
qTHAT AT E g1 wwAT |

=t Ao o fG@N : ¥ w® @Y
Y A9 78 & fF a5 o § oo
R & ST el § FI gF Y
Tg 991 FAT fF qFAT FAG AT A
TEFT F1 AT F F AT o0
w7y et F7 FTor § o AR
a8 Y € ar a4t agr @ g ?

st Wo Fo AT : TRHATHEI—
F9 wATf0T g1 iy a9 d1 AT FEL
& JEl | Al T wew g g fw
A § grafug faan dwew § A8
T § W1 hIem e § a9 99y
TS AT AT wEAT & 1 gy A
AT Fadt & WX gW 999 § @
FFIT AT TAT AFIAATHAT FET v 1
FfFT ag Wt oF SfEwRm Sw R gEr
ifeq fF R F1 TETE g7 A
T FY q1 I6F AT 99 IIEATRT AT
#1 g AfaF g1 fea 5 ag Sawr
fpfaet 70 a8 | 39% fag F@+
FTHfaFC g 2 | AfFT T AW
am a1 fafey R gm el
qUH ¥ S§ I} H a9q1g Auhaq #&F
wifad AT F GG § | ¥ AFIN
& gfig g § 9 @ ¥ W uw
TTEATE AT T § a1 IEF I



5385 Code of

oI I TR § 1 FWIT W ST
& 99 v § qnAar g 5w Afa &
ST WY TEY I3 THaT @ AT Rl Y
FE TFAE WY T OGT AFA & |
gafag & =t fgady ot & s Fem
FaRmmITEsiamE T | #
oT WA gEEdt w1 5 g i
f& moq fa=nz wae fF57 )

Shri Yallamanda Reddy: The court
has given decision, Where is the
necessity for the Central Govern-
ment to go into the case and say it is
frivolous?

Shri A, K. Sen: Possibly the hon.
Member did not follow what I said
in Hindi. I said that it was examined
and if a prima facie cas¢ appears to
have been proved permission is al-
ways granted as a matter of course.
1 fihd the hon. Member is not listen-
ing to what I say; I thought he was
interested in my reply.

I said the Government looked into
every case. If there is no case prima
facie permission is withheld. If the
hon. Member is a lawyer, he would
know what is meant-by a primae facie
case. Prima facie case means a case
which on the face of it looks genuine.

Shri Yallamanda Reddy: Will the
hon. Minister read the section? I
shall read it out.

Mr. Deputy-Speaker: You have
read the section; he also knows the
section. There is no need to read.

Shri Yallamanda Reddy: When the
court gives a decision, where is the
necessity for the Government to inter-
fer.e in it? You are referring to
prima facie cases. It is not a ques-
tion of prima facie case. When the
court has given a decision that the
property of a particular person should
be attached, the court should have
taken the consent of the Central
Government.
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Shri A. K, Sen: Unless a case comes,
1 cannot answer off-hand. Up till
now there has been no case where a
court has ordered an arrest; an arrest
is ordered only when the decree-
hodler seeks arrest as a form of satis-
faction for his decree and that pre-
supposes a permission already given
for the institution of a suit and a
decree being obtained. Then, the
ruler, in this case the judgment-
debtor, defaulls to make a payment.
Then, an order for arrest is made by
way of execution. Then the Govern-
ment refuses permission. If any such
case comes, I can answer it,—under
what circumstances the Government
withholds permission.

Shri Yallamanda Reddy: What the
code says is this;

“No Ruler of a foreign state
may be sued in any Court other-
wise competent to try a suit
except with the consent of the
Central Government certified in
writing by a Secretary to that
Government.”

Mr. Deputy-Speaker: The hon.
Minister is saying that each case has
to be decided on its merits

Shri Yallamanda Reddy: When the
Government allows a case, when the
case is in the court, and when the
court gives a decision, why is permis-
sion necessary?

Shri A. K. Sen: For the simple
reason that—if the hon Member is a
lawyer he will know that—the Presi-
dent or the Governor has a right to

suspend even sentences passed, to
commute sentences and completely
negatives all sentences. The very

principle of such executive relaxation
of the decree or sentence of courts is
the over-riding authority or the
sovereign power. He is asking a
basic question on the  written,
sovereign authority.

sreaw wgE - s faad
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=t Wo w0 WeEraw : # fafy wY
¥ oF g9 IS J0qAT § | I
g & o A T v R =
F qrg J1 glea-aq gq, IAHT IIAqT
FFEUA AG AR WX FIEr AT
grqr & @1 few o § agar W
qFaT g |

= g faow wma ;. "fqam #
FIAAT TSV |

NI : A A g e 3
gafiz & a1 %% gl ¥ arg, $ qifedt,
I, F qF 9 989 AET |

u}ﬂogo%ﬁ::%ié@“ﬁt
2, ¥ f dfagm &Y g oF ara gafie
2 | &F qF IGH1 FEAT A AT &,
7 qF 98 Talde ¥ |

wens v ¢ fFad

Y qo o fgAd :  IuTSHAr
e, TEA A1 F I GHT wErAATEL
Feedl §1 g37 ¥ geyaw a1 g, forgiy
A fados w1 QU & ¥ §udq
fom & 1 & wwmar § 5 fafa wh
ugea § ag 9 foar grn fF @_F ®
FTE T AT AG , o AR | fagaw
F 9T § a8 | HOY AW F IR
I fF Yoo WHGAT ¥ a1 U
edftgla & A1 300 HAG A &1 W
T FW 9T Ig qamn F qfE T
wmrer fara waar gsg 49, w@iAg
AT A & w1 X A ST
o @ ¥, 9 fafy @6t wgET F1 @y
¥ ot w4 AR faawr % &5 A
qor # fEar ar

ft Ho Fo §F : HA IAT TG AT |

st ®o o frA : WX A
ferz *1 Z|a, @t TR ANA &
C ST
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§ 78 FE 9 g R Ay
frrem adf 41 § 7 oF Jq Tg
ferr a1 f& wgrowr FqEET |* oF
sIfdr & 334,000 WH F FiEgA
g, 3fFT IFT 7 Y aies aog fro
o< 7 Ty faar | @9 gw ar & fafaa
T AT FH FT WS RN ML,
At T 78 fadT | T IFR F A%
Wt wfay & S T wwa §
IR AL AT ATEAT E )

7 7g fadga & wmEar g fF
fafy w3t wgwea 17 WA & @ W79
¥ g wesry giae 98 #37 qm
AR @fem IFA F7 faar v faa
AmaAt § zwAd A & 0%, 7 99
fraaT | FfFT Fg " fmaes
gt 7, fevaft 37 & gvay ® wrsa

gt & s

# 97 T F7 AT Agav § 7 A
T A fF owaEyd awwl & faeg
fogam wm» Fam0 @@, >fwa afs
F15 T fFged a8 M arqa §
feft aafem 5 fedl =t a7 9§91 §,
A gaa fafas gearas 3 #1 7qwfa
& sy =ifge 1 & madg fafy aofr
AT & ag T sAAT Fgar g 5
T HATAD § 50 SFR F At 9 fa
<& & fou o fafu-fagaws &, 99 ¥
fafy #+f afimm g | TR FER 7
o1 ¥ 77 Arama faar a7 5 §m
fafaedY fud wmal & v ] 9Tad
g &Y, I AWAT A o FQ@ F o€
fafr s F1 W oA, @Y oEEY
gad! g gy wEm | s fafy
e # o f5r SF F Ty
frat wES> ¥ IATHT T & w7, At e
e 1 57 T Al A Erir 1 WX
FTFT FT W T 91 grearaa faq o,
A F quaar § B ¥ & A AW
TIT
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T ¥ ¥ gg wx Joar @ g e
AT WAYS TR F T U FEACH
# IR et & R AR Gl A
AT SHaEAT Y TS § | T g |
§ ARG @R F FEE T A FH
aral F TCH T@ T FT AW AFE
<1 Avgar g, s foamn €

“Guarantees have been given to
the Rulers under the various
Agreements and Covenants for
the continuance of their rights,
dignities and privileges. The
rights enjoyed by the Rulers vary
from State to State and are
exercisable both within and with-
out the States. They cover a
variety of matters ranging from
the use of red plates on cars to
immunity from Civil and Crimi-
nal jurisdiction and exemption
from customs duties, etc. Even
in the past it was neither con-
sidered desirable nor practicable
to draw up an exhaustive list of
all these rights. During the
negotiations following the intro-
duction of the scheme embodied
in the Government of India Act
1935, the Crown Department had
taken the position that no more
could be done in respect of the
rights and privileges enjoyed by
the Rulers than a general assur-
ance of the intentions of the Gov-
ernment of -India to continue
them. Obviously, it would have
been a source of perpetual regret
if all these matters had been treat-
ed as justiciable. Article 363
has, therefore, been embodied in
the Constitution which excludes
specifically the Agreemecnts of
Merger and the Covenants from
the jurisdiction of Courts except
in cases which may be referred to
the Supreme Court by the Presi-
dent. At the same time, the Gov-
ernment of India condidered
it necessary that constitutional re-
cognition should be given to the
guarantees and assurances which
the Government of India have

BHADRA 9, 1884 (SAKA) Civil Procedure 5390

(Amendment)
Bill
given in respect of the rights and
privileges of Rulers. This is con-
tained in Article 362, which pro-
vides that in the exercise of their
legislative and executive autho-
rity, the legislative and executive
organs of the Union and States
will have due regard to the
guarantees given to ithe Rulers..”

=it gfe faoy swma : a8 *w @
fare & ?

=t Ho o fFFA : ‘T AT
% & T ww gfeE”

¥ ag arfaa g & 5 oy fomd”
@ Y AT FE T § AR OF I
g’ & TE R g A Al R
fr ag sxfer m & swfc
ARG PR ¥ 99 oET s few
78 & fr T dRvs s w1 @
& frar o wwar § o fafaw g
F® F wEwa ag fear ov |war
2

s fafa =i 7@ @ @97
T feafq & 7Y § f5 ag =@ @A
F @ERT FT A, A § ITG AUE
FET fF 9 AW 99 F T T FI
A TR ¥ T@ W AR 6 5
7w F1 A fem e fw F
fafadfas @er g o amfwt
9T § ATt TFEH TEX FLTF | S
ST % g TG €N, a9 aw F = g fE
fafa weft AT g aTa 1 AT §
fo SaTr qFH T F I5OAT A
& gvaey § fora #f 9IRS 7 FeATem 7
ST, ST gwrerE &r s ' fore
e qerag EiET T #R, I fafa
FATA ST F | UF q AW qi
FO ¥ fag fafa genem &9 s1g W
IAH T A F O &Y Frs g
fFar @F | W gar e s, @
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[g]-'} To dATo fgﬁ-ﬁ] Shri S. M. Banerjee, Shrimati
. - } Renu Chakravartty, Shri H. P.
TS F AEFRT A TR TG Chatterjee, Shri Homi F. Daiji,
q—g‘ﬁ-m AR QY & AT-ATIR FT AT Shri M. Elias, Shri A. K. Gopalan,
. g . Shri Indrajit Gupta, Shri Hari
Ferena &1 v i 3 % w0 At Vishnu Kamath, Shri M. K.
N AT qfEFR g7 § AR At & Kumaran, Shri H. N. Mukerjee,
a7 g Jg @R 1 & =rEAn E i Shri P. K. Vasudevan Nair, Shri

~ Ravi Narayan Reddi, Dr. Ranen
fafer weft wgiea ag smama 31 Sen, Shri Jai Bahadur Singh, and

q'} Ko FHo q‘aﬁ . f[ QH( ATZRATET Shri G. Yallamanda Reddy with
e instructions to report by the last

a ;ﬁj? FPATE, ofea ;{uﬁ W?‘( ald day of the first week of the next
qar § 6 &% 39 ST ¥ AR § aga session.” (1)
qISAG [T AT A A &7 The motion was negatived.

= Ho o firddt 3w wARE & Mr. Deputy-Speaker: Has Shri
ae. ... ... Dwivedi the leave of the House to

X afe fa - . withdraw his Bill?

0 HTHT . U-’Qﬂ?ﬂ

we = ' T@ Some Hon. Members: Yes.

fear &1
- - The Bill was, by leave, withdrawn.

¥ qrAAm qaew : e § ol

faar &1
. . 15.50 hrs.

Ao Ao TEN : .. ... . FAW

¥ ST e ¢ W ag fadaw Ao INDIAN MARINE INSURANCE

37 F¥ goOorT & A
- N Shri D. C. Sharma (Gurdaspur):
fafa 7=i wdey q R faams 9¢ Mr. Deputy-Speaker, Sir, I have the

ferr § wrowr faa, feedy @ 3o faa, great privilege of moving this motion,
T faa & 37 F1 73F 79F TS T 1 beg to move:
g W fazam 3 § f o g “That this House concurs in the
FreT recommendation of Rajya Sabha
ﬁﬂ'{*ﬁfﬁ' 7%7[’} ﬁ’TE‘Tﬁ A that the House do join in the
AT G WYY IF-HIET A FE @A Joint Committee of the Houses on
. -~ the Bill to codify the law relat-
"ﬂ' Ho Ho WTTRAT el W ing to marine insurance by Shri
W 99 F7 g2l oY w1 gea afaw 8y M. P. Bhargava, and resolves that
T the following Mecmbers of Lok
Sabha be nominated to serve on
Mr. Deputy-Speaker: 1 am putting the said Joint Committee, name-
the amendment to the vote first. The ly—
question 1s.... Shri C. R. Basappa, Shri Bali
Shri A. K. Sen: He is withdrawing Ram Bhagat, Pandit M. B. L.
the Bill. Bhargava, Shri Morarji Desai,
Q . Shri Himmatsinhji, Shri E. K.
Mr. Deputy-Speaker: Shri Yalla- L i
. " ; i Imbichibava, Shri A. Jayaraman,
’:;:Z‘S;m]:i‘fdy is not withdrawing his H. H. Maharaja Shri Karni Singh-
S ji of Bikaner. Shri L. D. Kotoki,
The question is: Shri Nanubhai N. Patel, Shri
“That the Bill be referred to a Raghunath Singh, Shri Raj Baha-

Select Committee .consisting of— dur, Shri Shivram Rango Rane,
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Shri M. Thirumala Rao, Sardar
Amar Singh Saigal, Shri S. C.
Samanta, Shrimati Tarkeshwari
Sinha, Shri ‘U. M. Trivedi, Shri
Vishram Prasad, anjd The Mover.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): Has he got the consent of the
Finance Minister and his deputies?

Shri D. C. Sharma: I know Shri
Kamath is in the habit of playing
the obstructive role to perfection,
but I must submit very respectfully
that here his point of order has mis-
fired.

Shri Hari Vishnu Kamath: This is no
point of order; this is only seeking
information.

Shri D. C. Sharma: The permission
of these persons has been taken, and
I cap assure him that if his name had
been includeq his permission also
would have been taken

Shri Hari Vishnu Kamath: Thank
you. I do not wish to be on the
Committee.

Shri D. C. Sharma: I think, Sir, it
is a very happy day in the life of
this Lok Sabha and a happy day in
my life also, that I am asked to pilot
this Bill in the Lok Sabha. Sir, the
fate of Private Members’ Bills and
Resolutions is almost....

Shri Hari Vishnu Kamath: A fore-
gone conclusion.

Shri D. C. Sharma: .... tragic. If
one looks at the history of these
Bills and Resolutions ever since
democracy was introduced in our
country 1 think he will find that all
these Bills and Resolutions suffer
from casualty or suffer from morta-
lity much sooner than they deserve.

But, Sir, there have been four Bills,
two from Rajya Sabha and two from
Lok Sabha, which have had the good
fortune of being accepted by the
Government. The Government which
acts as an executioner of Private
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Members’ Bills and Resolutions has
acted as a godfather in the case of
these four Bills. One of these Bills
was sponsored by my very dear
friend, the late lamented Shri Feroze
Gandhi, and I think it is in the fit-
ness of things that I should pay my
tribute to his honoured memory. The
second Bill from Lok Sabha was
sponsored by my hon. friend Shri
Satish Chandra Samanta. It was a
small Bill which sought to amend the
Registration Act which said that when
something is registered the casie
must be mentioned. It was a Bill
for reforming our society and that
was accepted. Two Bills have come
to us from the Rajya Sabha, one by
Shri Kailash Bihari Mathur which I
had the good fortune to sponsor. It
is a pity that the original sponsor of
that Bill is no more today. This is
the second Bill that has come to our
notice.

I find that this Bill has been draft-
ed with a great deal of care, and [
think this is one of the most compre-
hensive Bills that has ever been pre-
sented to the Lok Sabha or Rajya
Sabha. It is one of the most up-to-
date Bills that the Government is
going to accept after it has been
through the mill of the Joint Com-
mittee. It is a very good thing that
this is going to happen.

This Bill has had the normal chanc-
es and changes of life. First of all,
Shri M. P. Bhargava, to whose
patience, persistence, knowledge and
ability we owe this Bill, proposed its
circulation for public opinion. It
was circulated for public opinion to
which I will refer later on. In the
meantime, Government had a bright
idea that instead of leaving this thing
in the hands of a private Member, it
should itself bring forward some kind
of Bill. So, the Law Commission
was entrusted with this work and ir
the 21st Report of the Law Commis-
sion you will find a draft Bill on the
subject of marine insurance. But the
Government did not follow it up.
This Bill came up again in the Rajya
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Sabha ang it was proposed that it
should be referred to a Joint Com-
mittee.

You will ask why this Bill had a
betier fate than other Bills and why
is it that it has pot died a premature
death. I tell you, the reason is that
Shri Morarji Desai, the Finance
Minister, and Shri B. R. Bhagat, the
Deputy Finance Minister have taken
kindly to this Bill. Therefore, you
find it still alive, and %ery much
alive.

I feel that this Bill is in keeping
with our national aspirations. After
all, we cannot be tied to the apron
string of UK. all our life. =~ We have
been governed by the U.K. Marine
Insurance Act all these years. The
time has come when we should have
an Act of our own, because our con-
ditions differ, our circumstances
differ. Also, we are sovereign nation
and it does not become us to depend
for the interpretation of these things
on an Act which is to be found in
some other country of the world. At
the same time, it is in keeping with
our national policy. .

I am very happy that we have
nationalised life insurance. I hope
the day will not be very far off when
we shall nationalise general insur-
ance. Our country will be embark-
ing on a very big venture of insur-
ance for all and I hope a time will
come when all kinds of insurance
would be introduced in this country
like life insurance, crop insurance, old
age insurance, maternity benefit in-
surance, fire insurance elc. because
they are very much needed today.
Qur country is now getting more and
more navy-minded. In this connec-
tion, I would be failing in my duty
if I do not pay a tribute to Shri
Raghunath Singh, who had been edu-
cating all of us, so far as shipping is
concerned. Whatever the subject
may be, I think he is always trying
to make out a case for shipping.
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It is all due to his efforts that we
are gettingl so much interested in
shipping and other things. I find
from this book, the Statesman Year
Book, that though our shipping is not,
upto this time, very much advanced,
we have been making a big headway.
For instance, I find that we have done
very well ever since we attained
freedom. This is the Statesman Year
Book for 1961 and therefore the sta-
tistics given in it may not be very up-
to-day. According to this, in 1958
the net registered tonnage of vessels
which entered with cargoes in the
interportal trade was 11,523,331 tons
and in 1957 it was 9,611,684 tons. I
find that now we are having extended
opportunities for increasing our ton-
nage of all kinds. We are having
coastal trade now. A part of the
coastal trade is in our hands. Of
course, we should have the whole of
this coastal trade. We are also hav-
ing our outgoing trade. All those
things we are having and I am very
happy to find that we are at present
the nineteenth country in the world
so far as shipping is concerned and
the second country so far as Asia is
concerned. It is, of course, a pity
that the gap between the first and the
second country is very, very big.

.

In view of our expanding shipping
industry and all that goes with it, T
think it is necessary that we should
also have marine insurance. Life is
full of hazards. Even in this air-
conditioned hall of the Lok Sabha
sometimes a Member who may be
speaking may get ill while he is
speaking. So, even this Lok Sabha
hall which is one of the safest places
in the world can have hazards. But
the seas have untold hazards. The
seas are called the perilous seas and
those persons ~ho have to do with
the seas, who have t» deal with ships
and who have t3 cany passengers and
cargo have to be insured against those
risks to which sealife is exposed.
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Shri S. M. Banerjee (Kanpur): The
hon. Speaker had said that at
4 O’clock the hon. Railway Minister
would make a statement.

Mr. Deputy-Speaker: That will be
after Shri Sharma has finished.

Shri D. C. Sharma: I never thought
that he has become the Speaker. 1
never thought so.

Shri Hari Vishnu Kamath: You are
the speaker now.

Shri D. C. Sharma: He is in the
habit of interrupting Members when
they are speaking....(Interruption).

Mr. Deputy-Speaker: Order, order.

Shri D, C. Sharma: I was submit-
ting very respectfully that this Bill is
in keeping with the expanding mari-
time traditions of our country. It is
in accord with the sovereignty of our
country. Also, it is in consonance
with the new spirit of adventure
which we find in this country. There-
fore, I believe that this Bill has come
at the right time and at the right
moment. I have no doubt that it will
meet with the approval of the whole
House.

This Bill, as I said in the beginning,
had been circulated for eliciting
public opinion. I can say that on the
whole it had been welcomed in every
State. The most enthusiastic persons
in support of this Bill have been the
members of the trading community
and the associations which have to
deal with trade and commerce. They
have thought that this Bill should be
passed as early as possible.

For instance, there is an association
in Bombay called the Indian Insur-
ance Companies’ Association, which
has said:

“Our  Association, therefore
welcomes the Bill and hopes that
it will be passed by Parliament
without delay. The various pro-
visions of the Bill will be helpful
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in the proper and uniform inter-
pretation of marine insurance <on-
tracts and prove beneficial to the
trade in many ways.”.

The difficulty with the U.K Bill has
been this.

Mr. Deputy-Speaker: Is the hon.
Member likely to take some more
time?

Shri D. C. Sharma: Certainly.

Mr. Deputy-Speaker: Then, I chall
just interrupt the hon. Member for a
few minutes.

Shri Bagri may now read out his
calling-attention-notice.

16.06 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

COLLISION OF TRAINS ON GHAZIABAD-
SAHARANPUR SECTION

ot ar (fgame) : & fAaw 2Qv
F TR 99 qAT F7 o1 e wfa-
AT AF Ad & fawg 7 AR
HTFE FLAT § W 5T g 5 F W
e § H9AT THTT §

“30 WEA, 28§ N AW
G w2 & e faeelt snd anefy
¥ TET TSHHIE SAAT UFIT
TR FAGH I qTAT ¥ ;T 7Y
vFggg § fase foga woeasy
&5 safyaat w1 92 arg 1

The Minister of Railways (Shri
Swaran Singh): I regret to inform
the House that at about 2:25 hours on
30-8-1962, the Delhi bound 46-Dn
Janata Express collided with the
Dehradun bound 41-Up Mussoorie
Express between Talheri Buzurg and
Deoband stations on the Ghaziabad-
Saharanpur single line section of
Northern Railway. None of the
coaches or engines derailed.
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As a result of the collision, 64 per-
sons sustained injuries. Of these, 55
after being given first aid by the
guards of the trains and the local
doctors were discharged. Of the re-
maining 9 who were sent to Saharan-
pur Hospitals, three were discharged
after medical attention. The re-
maining, 6 are still in hospitals. Of
these, one has received grievous injury
of the fracture of the arm and is in-
cidentally progressing satisfactorily,
two have received simple injuries and
three are under observation to ascer-
tain the nature of their injuries.

Three coaches of 41-Up Mussorrie
Express and the engines of the two
trains sustained some damage.

The relief train from Saharanpur
with fully equipped medical van and
.accompanied by railway doctors, the
Divisional Superintendent and other
Divisional Officers, was rushed to the
site immediately. The Chief Medical
Officer of Northern Railway also
reached the site by road.

The Deputy Minister for Railways,
Shri Shahnawaz Khan, accompanied
by a Member of the Railway Board
and the General Manager of Northern
Railway visited the site of the acci-
dent and the injured in hospitals.

The Additional Commissioner of
Railway Safety, Lucknow, is holding
an enquiry into the accident.

It the hon. Member is insisting on
the Hindi wversion also, then, with
your permission, I shall ask my col-
league Shri B. R. Bhagat to read it
-out in Hindi

IqTEUN REWAT © AT A G5
oft arer femly & oft g AR £ 7

ot AW ;Y ¥ wwa e s
AT

faer s | IR (s @O
o W) : AR T/ § A9 q&F F1
gfad T & B Yo-5-28%R FT W@
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#, T R qW F Y e aT fawelr
A ATAT ¥ §-2TSA GAGT TFIT -
g WM At ¥ 9T qady vaesg
THFT WA | A qPeAr IAT |d F
MFATER FERATT SHFE ATEH 0T
9T qARET a9 WR AJa= @Al ¥
= gd 1 #E foeay ar Zor 02 § 7
Eanll

TH THFT. I J98 q LY AfFal By
A1E St fort # & 4y Y 3 wfedt &
et 7R SEE SEE §T 4@R
T & AT oF A & w1 aEr &
At GgAT ¥ wEqaEi § Fo @

| fAE 3 F1 s A AR g A

T 1 T € sl et 7 §, foaid
¥ 0F Y T e Al & 7R Swd Ay
N gEA = T 1 @ e g
e T F AT A
wft § AR i safa sl &Y e
#EaRag mem fear o @r g
o gaat I fra fem A1 § 1

do ¥-mq AYH vAwHG M F
3 fesai w1z AT mfeat & ot A1 379
AFEH TG

JIAIR § R @A AN F
G GEEAT MFT JIA TEARqS 9T
Wt W M ¥ WE e,
fedtamer qufeede o qa fedioaa
qEa< Wt 3 9EF | IO W ¥ v
FEFT TR N qIF F TR AT
o & fod @ e

37 I 7oA, A AT |, WE
A & uF ae A IAT R T TARA
A F AT ARG 9T T A/
seqarEt § qTEdi Y ¥

Erd Fawz, W g A9-
T, TN AIFTCQRE !



5401 Calling

5ft qETd : I AT WA 42 a9
T FIT FAT {3 T7 A FY STEE G3T-
g &) Y 73 vHiST ¥ fradY T a1
&7 T A W 39T AT F 59 gHEAT
1 @< frafr T arg fasf ot

=} eq fag : a3l 39 39 & fa@w
m # fF Td et W) 3y gE)
TEEU A, A1 fF Iq M § BT FX
@ 9 a1 fF 9 gar T4 E-—T W ]
foast 9w of s qadt #7 | |
77 WY T T & T gufemdy & i
F1 agq AR TN A7 FT W Agy
AT )

A% qF AR AT fRAT FT T
g =dr foq gag WA AW 5 AN X
Fq qF 57 R I 377 fAa wiy
Cill]
Shri Raghunath Singh (Varanasi):
May I know what was the immediate
cause of the accident? Was it due to

wrong setting of points or failure of
the signals?

Shri Swaran Singh: It is difficult
for me to hazard an opinion because
an inquiry into the cause of the acci~
dent is being held, but prima facie,
I can say that there was no wrong
setting of points, nor was there any
failure of signals.

N sErE me (fFEaR)
AT, 9 T THFR F CHOE T
qv & TEC A T AT, OF qY T
aqy foaer gag <=t g8 O gA<T ¥
#r F, 9 i g wwa & foad s
]| & TR 9 gEd femddes aiw
Aft ¥ 1 & Sy 9ga g fFoag
gaeT g% § SaaY W fearditew aiw
FTA A AT @ E ar FrE X @qT AR
T FOEA ?

ot v feg : S w9 feadew
#g a7 § o, T a8 wiv grane
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frfey & A9 I SatEnT we AR
amwm%nmamﬁ_m
@R

Shri A. N. Vidyalankar (Hoghiar-
pur): May I know whether it is a fact
that one of the engines involved had
been giving trouble for some time and
successive reports to that effect were
being ignored? May I also know
whether the safety equipment inter-
locking etc. was working properly and
if so, how it was possible that the two
trains came on the same section of
the track simultaneously?

Shri Swaran Singh: These are pre-
cisely the points that will be gone into
by the inquiring officer.

Shri S. M. Banerjee Tose—

Mr. Deputy-Speaker: Is he a signa-
tory to the calling attention notice?
If Shri Kolla Venkaiah is here, he
might ask a question as his name is
there in the notice.

Shri S. M. Banerjee (Kanpur): I
want to ask about my adjournment
motion.

Mr. Deputy-Speaker: Shri D. C.
Sharma. *

Shri D. C. Sharma (Gurdaspur):
May 1 know what obstacle the hon.
Minister has in having this thing
probed judicially?

Shri Swaran Singh: There is no
particular obstacle, but prima facie,
because of the injuries not being so
serious, I do not think that a judicial
inquiry in this particular casc 18
necessary. It is not likely to bring
out anything startling or anything
which cannot otherwise be brought
out by the inquiry that is already
being held.

Shri 8. M. Bamerjee: Whal is the
ruling about the adjournment motion?

Wit ®o Mo frardt (amET) : AW
¥ gt ) Y & Taa e g
%1 ¥9 7% faw amon ?
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=t w@vr fog : forg T CeETES
gwERT A # a1y grew ¥ 9g fod
T AT T TG G foaad aaeen
& S99 TRy F7 #747 aEver fawer |

Mr. Deputy-Speaker: Shri Sharma
will continue his speech.

Shri S. M. Banerjee: What about
my adjournment motion, Sir?

Mr. Deputy-Speaker: The adjourn-
ment motion has been disallowed, in
view of the statement of the hon.
Minister.

Shri S. M. Banerjee: I requested
the Speaker this morning that after
the Minister had made the state-
ment....

Mr. Deputy-Speaker: The adjourn-
ment motion has been disallowed. If
the hon. Member wants he can put a
question.

Shri S. M. Banerjee: This morning,
I told the hon. Speaker that calling
attention does not bring out the desir-
ed result.

Shrimati Renu Chakravartty (Bar-
rackpore): The point is this. We
have called the attention of the
Minister again and again. The more
we call his attention the more there
are accidents. Now, some further
drastic remedies are required. And
one remedy which we feel is that the
Minister will have to go. Before that
remedy can come....

Mr, Deputy-Speaker: So far as this
motion is concerned, I have disallow-
ed it. If the hon. Members want they
can bring in a vote of no confidence
against the inister.

Shrimati Renu Chakravartty: The
first is to have a vote of censure.
The point is, this is a matter of urgent
public importance. Not only the
whole House but the whole country
is perturbed over the accidents. This
is a matter for adjournment motion.
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There must be some reason for dis-
allowing the adjournment motion on
such a matter.

Mr. Deputy-Speaker: 1 think suffi-
cient information about the accident
has been given.

Shrimati Renu Chakravartty: It is
not a question of eliciting information;
it is a question of an adjournment
motion.

Mr. Deputy-Speaker: Anyway I
have disallowed it. Shri Sharma.

Shri S. M. Banerjee: It is not the
main thing. I have heard the hon.
Minister. 1 have heard his statement.
I only want to know how the head-on
collison came about. The Minister
has never said anything about how
the two trains came to be on the
same line. That is why I am request-
ing the sense of the House to be taken
about the adjournment motion.

Shrimati Renu Chakravartty: All
sides will support the adjournment
motion.

Mr. Deputy-Speaker: If the hon.
Member wants to ask a question, he

may do so. (Interruptions).

16.17 hrs,

INDIAN MARINE INSURANCE BILL
—Contd.

Mr. Deputy-Speaker: Shri Sharma
may continue his speech.

Shri D. C. Sharma: Sir, I was say-
ing that this Bill was circulated for
eliciting public opinion, And, I am
very happy to say that almost all the
States of India, including those States
which have maritime traditions, have
welcomed it.

Formerly, we were governed by an
Act which was passed by the United
Kingdom. We were also governed in
this matter by so many Acts. For
instance, this thing was governed by
the Indian Stamp Act of 1899 which
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prescribed the duties payable on in-
surance polcies. It was governed by
the Transfer of Property Act, which
contains provisions relating to the for-
malities to be observed in the assign-
ment of marine insurance policies. It
was also governed by the Insurance
Act of 1938, which regulated, gene-
rally, the carrying on of the business
of insurance. Then, there was the
Merchant Shipping Act, which dealt
with the law relating to ships, such as
registration, quaiifications for masters
etc. the qualifications of the crew
and the construction of ships and
other equipment. So, in this matter
we were subject to the provisions of
s0 many Acts to which I have made
a reference just now.

What Shri M. P. Bhargava has
done is this. He has codified all
these provisions in one Bill. When
compared with the Bill which was
drafted by the Law Commission, I
think, it is superior to that in many
ways. It is more up-to-date and it
covers every aspect of insurance and
it is alsp more precise and more spe-
cific.

Mr. Deputy-Speaker: The hon.
Member must realise that others also
have to speak.

Shri D. €. Sharma: I want only
two or three minutes more.

I say that this Bill which has receiv-
ed the approval of the Rajya Sabha
should also receive the approval of
the Lok Sabha.

1 was submitting respectfully that
it is a very technical Bill. It deals
with definitions and other things. It
also poses problems with which our
country has not been dealing so far.
For the purpose of elucidation, there
i a chapter on rules for the construc-
tion of policy. In that chapter most
of the things have been clarified.
What are the perils of the sea? What
does the word ‘ship’ mean? These
things are made clear there. There
is a difference between a sailing vessel
and a ship which has been dealt with.
The word ‘pilot’ has a context here
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which is not the context in which we
understand it. Similarly, the word
‘peril’ is there. All these things have
been given here. The most interest-
ing thing is that the word ‘freight’ has
also been defined; it has in this context
taken a quite different meaning from
the ordinary context of motor trans-
port or railway transport or any other
kind of transpori. The term ‘goods’
means goods in the nature of mer-
chandise and does not include personal
effects...... This Bill shows the dis-
tinctions which are to be made when
we deal with a law referring to ships
and the law referring to the normal
activities and I feel that this Bill
covers all the aspects of this legisla-
tion. It has left very little to our
imagination or very little to any kind
of misinterpretation. Therefore, I feel
that the House should concur with the
motion that I have moved and that it
should be referred to a Joint Commit-
tee the names of members of which I
have already mentioned.

Mr. Deputy-Speaker: Motion mov-
ed:

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joint
Comimttee of the Houses on the
Bill to codify the law relating to
marine insurance by Shri M. P.
Bhargava, and resolves that the
following members of Lok Sabha
be nominated to serve on the said
Joint Committee, namely Shri C.
R. Basappa, Shri Bali Ram
Bhagat, Pandit M. B. L. Bhar-
gava, Shri Morarji Desai, Shri
Himmatsinhji, Shri E. K. Imbichi-
bava, Shri A. Jayaraman, H. H.
Maharaja Shri Karni Singhji of
Bikaner, Shri L. D. Kotoki, Shri
Nanubhai N. Patel Shri Raghu-
nath Singh, Shri Raj Bahadur,
Shri Shivram Rango Rane, Shri
M. Thirumala Rao, Sardar Amar
Singh Saigal, Shri S. C. Samanta,
Shrimati Tarkeshwari Sinha, Shri
U. M. Trivedi, Shri Vishram Pra-
sad, and Shri Diwan Chand
Sharma.”

Any hon. Member wanting to speak?



5407 Indian

The Deputy Minister in the Minis-
fry of Finance (Shri B. B. Bhagat):
Sir, may 1 say a few words? I accept
the motion for referring it to the
Joint Committee. The other House
has discussed this measure for a num-
ber of years. This matter was refer-
red for eliciting public opinion and
then was seized by the Law Commis-
sion. The Law Commission has sent
us a draft Bill and this Bill is subs-
tantialiy on the lines of that Bill
Therefore, we thought of accepting
this Bill. There is hardly any differ-
ence in principle or in drafting. The
amount of labour that has been put in
by the hon. Members in the other
House and Shri M. P. Bhargava in
particular over a number of years was
considerable and I think it is worth-
while that this motion to refer it to
the Joint Committee should be accept-
ed by the House. On behalf of Gov-
ernment I accept this motion.

=t vgTa fag: (arowE) o3
e #IEg, Tl St 7 W fagas
¥ ¥ gpE wafem frm @ o
o wom o § 9w e @ sT oA
#gew ¥ Awda Fva g

ot St ¥ fawga SF w1 E 2
W faa & &gt a= fafwor w1 avaey
g fes=am %1 v g&at & A wEr
q& qfar FT R ¢ WO & 918
fegea &1 W w@T & 1 gAY
FOT 3000 HIF AT FEA AFA
g 9k fa wfa faq en@ fofaow &
fapra grar o e & fafan & fawm
F g T IH AT F W AE@EEAT
2 fr gt 9% R @0 gEeT §
qz ¥t A@aY ¥ g9 ¥ @ wrwy
#rar Feafagl 3 219 § Y | §F awa
g f5 W St 5w F AR § swnET -
FHIE ? G & ¥fFT 9 77 gEary
% fagoar & 38 = @9 ¥ wEW
g & & FhT s-v I3 war
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WARE ¥ g § OGRA SR
Frafaai 1 qte § Jw & ) 3 5,
© I 5 FTAT TOAT S gAR AW &7
? 98 = forgeaw # & @A wfEh
| aFT § 9 fadas w5 #% wfaw
@R Tafag FT AEar § 5 -
W F A & oA qderew e ¥
&9 7 fergram w1 wfa @1 @ & Ak
™ e & s fergera woy wad
T W F1W |

awwq wrﬁaﬁm
%mﬂg‘r%%mamﬁs'amafr
Fiter 73 w5 fegmaen fafr #-
faai w95 amm 1 i fgegemAr
Froists a‘:wfw Er rrrwr FEG |
g AW ¥ A T ZW "uT wEwi F
R faalt @t Feafaat § O
N @Y zH fraaw F O T w0 F
o4 T AT £ 1 TF aE qE Wem
2 fF wwm @ AR §o=m Ao
fogeam ® & awaay g f& #1 g%
QTFE T AT K[ W afed w9
g &7 A O fewar & wra fe owv
WA FgF 2 379 71 A fe-
@A FEafaat § OWET g‘r ECOIEE

Al

it ww fagrd dgamr (faediv)
IqAE RIET, REAE AT :vfr
S fagas sofeaqm fFar & a8 asv &
qEEE MR JE@Q £ 1 gAIC 3T
¥ sgraadr 3T @ o2 sﬁ'(u'-*q:[r
ﬁm%f*gnﬁfmmm
SEY AT W wEAE Tt oSfosw
fort Y 713 1 = fawr B AEEQ WA
framr wifed A mfy oft W St A
T F IR Y Tl F IR | § g
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g 9 W ¥ fag=al &1 AFEY & 99
g FT qF A9 gEAa g g A
wae fag ¥ o 3@ &1 awaE w9
gu oy faar wwe f5g § #i # o
W FT gEF qRAT I E | F A
ST F 5 avER a1 a1
RS F asht A wgATer & e
T 3@ fadr ®1 g =7 ] { I
THRFT IIT A AT TG | FTF AR
7Rl F g § 29 faw w1 §adge s

g1

=Y W FwT wEEy (FIRIY) -
JureAer WEIET, sHi v A AT faugw
T 8 I F1 F gRGT F@T |
g Tt St 7€ aX =@ g
i #8 9% & fF §9g § grede fawi
F1 A T w1 g W9 @ W AavER
g I A ARIRAIEF A A
AT § 9T AR GYW S TOAT ar
# 2w & @ § f5 sewlt weey g
S it ag Had far g WY s
FA TR F fod S IT FT ARG
T gWT & # 9w v & o @
FTEATE | TAT HAY AgIET A qg A iy
Fgr & 5 ag =w 3 AfeR Y aewa §
T IA F I AT UF I TATAT AT
% 98 =@ § faqar o § #@) o=
U stz ot 781 € 1 79 9 ¥ 97
fadms Sife 0% geE ¥@ET gra
Iafeaa faar T & <0 &1 W AR
A 3T & 7% 9 39 a1 F1 A9
@R gTU & WaT g af 7 ¥ F1
AFEE TRt S T gE AAE W
e S fFaga 7 ag I AT FW
T+ § fr yrae d=w g o faw
W g o w0 W wfga 7 8N,
I F W faq ® g@EH gwdq
fas «@ ¥ THr &1 Fgely | F quaQr
i mfmwdwa mam
T FT osroW @Y S s
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g s fF oueae WA grq Wt
fawr @ & 9 F1 W FE@ER
g S TER ¥ gHAA g wwar
¢ qafe 37 F gra wiwe faew &1
AU

@ faw 1 awdw ¥ g7 #
2 a7 9 faay &R 9% g9 gEe FIT
g fF T & S ¥ 39 faw 1 S
F¥ foar oy § AR g8 a o A
T & fF oY gee ar wataT war g,
I F W 9 A T IAAT A
TR R gra Wigs &1 g faq
q 9@ &g, arfE afaeg |1 g i
F1 39 I F7 e 53 fw o oft
A AT GHAT &, S gH AW & g
Iqfeqm faor & #AER &1, T a8
TG Y, FIAT &9 fear @ qwar € |

Shri S. M. Banerjee: Mr. Deputy-
Speaker, Sir, T rise to support Shri
Sharma’s Bill. For a long time, even
when I was not a Member of this
House, I used to consider Shri Sharma
as the father of non-official Bills and
resolutions. Whenever he brought a
non-official Bill or resolution in this
House, while asking for leave to
withdraw it, he has stated that if not
today, tomorrow or day after Govern-
ment will realise the necessity for such
a Bill or resolution and they will have
to bring it in this House.

I appreciate his sanse of urderstand-
ing of various problems. When I
support this Bill, T support it from the
very core of my heart. I must con-
gratulate my hon. friend, Shri
Sharma, for bringing so many non-
official Bills in this House to educate
us. At least, it does educate me. In
that respect, he is not only the father
of non-official Bills, but he is also
Gurudev to us in the matter of non-
official Bills and resolutions.

Y fagwae war (A1ET) @ I
wevew, wAAg e, s i, {
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JFTACA & TART F qEeg §F Ay
faags safeqa fFan &, & S99 F1 q@dT
FAT § 1 % R Y a9 wr A g
fa Tamsf, =7 wa, ¥ 39 FT @R
faar & 1

T A% o7, wT fF gar |W@ @
aifus farm ST I @ ¢, a8 I
TEwE ¢ fF A =W s
F fawm 1 a7 W 9 1 agd =T
FA AW wT AR W F i
sgEE™ 1 faFma g a1, v 39 wwy
FEAAAT FT agT A fxar v an,
3fgT 7 Fron ¥ N N gwd
afed 7 &1 T | FraIfaE Fr § o
W AT e FT fAawior FT @ §, @
FIETAT & fa7 wqF T 7 fiy A
FFTAT FAT TAT ATEAHF &1 F@Ar
& | W &F gH TUST FIA F AR
YT MW TAT | F | AT W 89
SY F T 9T [ I7 F q€Q@T &
qafas agea F fawvm & fog
& ¥ graeT § OF A0 FEA a9 L,
JT g IgT FEAAT A AW F7 fama &

16.34 hrs.

[SHRIMATI RENU CHAKRAVARTTY in the
Chair.]

7g Y Tt A a1 § fr awR
T w wiiee ¥ & faq &1 =
] ¥ €fiF FE T GG ARAEA
faar § | & gedig T g fF aga ool
A TFR T A § T F AN
& graeyq # U var fagaw s, fraat
FFZ T gArq g w fawfaq & adm
AR gAR W F FfST sHaEE #Y
Tz faonft | g ag sd & 5 o
2T | AT FT @ fawE QY W E,

!

I 9 ZHER 2T F aiforsy swAmT
F7 fawm for Far & 1

a1 fF amd qeem, o oA
fag, aa%q fagqr &, o9 % SAT ¥
STTRT AW HAA JA FY AR FEI(AET
F FEAR F [l HT AW FQ F I
1 3T e T &N, a9 9% 39
1 fawm w€ g1 @ 4 zafar gz
qETF ¢ 6 qvr a7 @ # feawed
& AT 92 37 I § AW FIH7 IS,
qf® EwR 2 FT AT 9, 5 FAS
Toar fagmi ¥ =@ v g, &g ™

o

g Q|

I TRl F a9 F 59 fadaw @
FRAT FLAT § HI AW 7 Fro & fog
91 A1 faar g, 99 faw & omq &1
g AT § |

Shri Sham Lal Saraf (Jammu and
Kashmir): Madam, I heartily welcome
this Bill which has been moved by
one of my friends in the Rajya Sabha
and introduced here by my learned
friend, Shri D. C. Sharma.

While hearing his speech and the
speech of my hon. friend Shri Raghu-
nath Singh, I was reminded of our
glorious and ancient past. Not in the
very far off days, our ships and our
navy, not in the military sense but in
the other marine sense, were ruling
the trade routes over the seas. Even
in those days our ships could go right
from the South-East Asian waters up
to the Mediterranean, what to speak
of the East African coast and the other
nearer places. Unluckily for us, the
country remained under foreign do-
mination for over a thousand years
with the result that while we have
suffered in other walks of life, we
have suffered terribly for want of
marine shipping in our country. Since
we got freedom or even during the
freedom struggle days, some of our
countrymen who had a very broad
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vision tried to set up shipyards (o
produce ships and also floated naviga-
tion companies in spite of the fact
that hundreds b©f difficulties were
there, in spite of the fact that far from
being helped or encouraged by the
then Government impediments were
put in their way. We are happy that
what little they started in those days
has grown into big things now.

At the moment, when business is
growing, when import and export
trade is growing, when the policy of
our Government is that we must in-
crease our export trade, naturally,
marine insurance must also follow as
quickly as ponssible. As far as life
insurance is concerned, we have done
wonderfully well. I must say that
some of the Life Insurance companies,
when they were not nationalised, not
only progressed so well but they
compared favourably with the per-
formance of any other insurance com-
pany in the world. General insurance,
our people have taken up. It is time
that we take up marine insurance also
and introduce our own law according
to which our persons should proceed
with marine insurance,

I would certainly sound a note of
caution. With the little experience
they have gained in the past, I would
submit, that to start with this may be
left in the private sector and not taken
up in the public sector. Firstly, it will
involve risks. There will be huge
risks which may be terrifying for any
Government to take up. Therefore, I
suggest that in the first instance it
may be left in the private sector
hands. The rules and regulations and
laws made or enacted will be helpful
to the insurers, to the general public
and not to those people who are run-
ning the companies. Therefore, my
submission is, when the report is sub-
mitted by the Select Committec and
this is passed into law, the Govern-
ment should first allow the private
sector to come into the field. After
gaining some experience the Govern-
ment can say whether they would like
to take it up or -not. Once this is
started, it will throw bpen gates to a

1694 (Ai) LS—S8.
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number of our men, educated and
otherwise, enterprising persons, to
come into this business. They can
start this business and meet the needs
of the country as a whole. Only the
other day our hon. Minister for
Works, Housing and Supply gave the
figures showing how bobnly on a few
items we had to pay crores of rupees
by way of insurance premia on goods
imported from foreign countries. If
the amount comes to so much only on
a few items, one can easily imagine
how much it will mean when you con-
sider the matter as a whole, how
much work and employment it will
provide to our people and how much
money can be kept within the country
and which can be used otherwise to
our benefit. Therefore, 1 give my
whole-hearted support to this Bill, I
hope it will be thoroughly examined
by the Joint Committee which will
send us a report which will be accept-
able to all of us in this and ‘n the
other House.

Dr. M. S. Aney (Nagpur): Shri
Sharma, while moving his motion,
made an observation that it is very
seldom that a private Member has
any chance of his Bill being accepted.
In fact, he described it in his own
peculiar way. The fate of Bills of
Private Members, I put it in my own
language, is the slaughter house of
non-official Bills. He is fortunate that
after having struggled for so many
years, he is now in a position to say
that his Bill at least will not share
the fate of other private Bills. The
statcment which the Minister made
immediately ‘after he has moved the
motion was a very encouraging one,
and if he is prepared to accept the
motion for reference to the Joint Com-
mittee, it is a good thing.

16.42 hrs.
(SHRt MuLcHAND DUBE in the Chair)

Indian marine insurance is reaily a
very profitable business. But, unfor-
tunately, this aspect of insurance has
been practically neglected by all of us.
Government have entered other ficlds
like life insurance but, so far as
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marine insurance is concerned, it is
now more or less in the hands of fore-
ign companies. I believe that when
this Bil] is passed, as my hon. friend,
Shri Raghunath Singh, has suggested,
Government would be the first to in-
sur all their ships. Also, they should
be the first to come into the field of
marine insurance. They should set an
example to others. Further, it wili be
a great source of income to the Gov-
ernment. Also, it will open up new
business, new employment and a spirit
of enterprise in our people. I hope
the Joint Committee will consider this
Bill with all its pros and cons and
submit a report which shall be accep-
table to al] of us. With these words,
I suport the Bill

Shri Narendra Singh  Mahida
(Anand): I have read with great in-
terest the Marine Insurance Bill of
Shri Sharma. It is very rarely that
Government accept recommendations
of private Members’ Bills.

Coming to marine insurance, I
have some experience of shipping, as
I was connected with the Scindia
Steam Navigation Company of Bom-
bay in those days when there were
few Indians connected with shipping.
I found then that there were no
Indian insurance companies to insure
our shipping with the result that all
our moneys were invested in foreign
insurance companies, So, it is in the
fitness of things that we have a3 nfarine
insurance company of our own SO
that our money remains here itself
and there is no drain on our forecign
exchange.

Our ships have been going round
the world to many ports. We have to
bring goods from other countries and
also export goods to them. So, it ‘8
very necessary that attention is paid to
our shipping and their marine insur-
ance. I am glad that a Bill has bzen
brought forward for this purpose.

I have to make another suggestion
to the Government through you. Since
we have developed aviation in our
country, I would like some Membecr,
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preferably Shri Sharma himself, to
bring forward another Bill for avia-
tion insurance, I am saying this be-
cause I happen to be one of the pio-
neers in aviation development in
India for the last twenty-five years.
We are lagging behind in aviation in-
surance and even today all our avia-
tion insurance is being conducted by
foreign companies. I hope Shri
Sharma will bring forward an avia-
tion insurance Bill and Government
also wil] accept recommendation of
such a Bill

These things may appear small mat-
ters to Members of Parliament, but
these are very important things. The
shipping world is a very conservative
and tight world. It belongs mostly to
the European countries. When 1 was
a director of the Scindia Steamskip
Navigation Company, I know we
found it very difficult even to have
coastal trade. The late Shri Walchand
Hirachand, who was the pioneer of
shipping in India, and we had put cur
heads together on shipping and avia-
tion development of India. In thuse
days we could not trade between
Bombay and Saurashtra ports, or bet-
ween Bombay and Goa or between
Bombay and Ceylon. We+-had difficul-
ties. Our shipping progress was obs-
tructed for many reasons. Now, an
ropportunity has come to Indian ship-
ping and I am sure our shipping ccm-
panies will be patronised by all Indian
concerns and will thus give a ‘ift to
our exports.

1 also wish that it should be record-
ed that our sailors or marines engaged
by Indian shipping companies be in-
sured through some scheme thereby
boosting up their welfare through in-
surance. They may be more or less
compulsorily covered as in aviatiom
where we insure pilots. Passengers are
also covered under third-party risk or
even directly if there is the fault of the
company. This way we hope that our
insurance companies will devclop
more and more and people will flour-
ish.

I am glad as one of the oldest ship-
ping and aviation pioneer Members
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probably in this House, that after so
many years a Marine Insurance Bill
which we were dreaming of has come
for the development of our shipping.
I hope a day might come when an
aviation insurance Bill wiil also be
brought before this House.

Shri Tyagi (Dehra Dun): 1 must,
first of all, congratulate Shri Bhargava
for the good idea of moving this Bill
particularly because it is for the first
time that a non-official Bill is going
through.

Shri Raghunath Singh: My Bill also
was passed in 1952.

Shri Tyagi: It is a rare occasion.
Only recently I had read comments in
the papers that non-official Bills are
never accepted by Parliament. This is
an cxception. Therefore I must con-
gratulate him and, along with him,
also our hon. friend, Shri Sharma,
who has moved it in this House.

There are only one or two points that
I want to make and I will not take
much time of the House. At present
there are five or six companies in a
pool in which there are Government
companies too which insure; but their
resources are not enough. They cannot
fully .over the risk of ships. That
might be one difficulty. Therefore on
this occasion I will just insist upon
Government to see to the possibilities
of nationalising general insurance.

I was on the Select Committee
which considered the Bill regarding
nationalisation of life insurance, Then,
an understanding was given to us that
after Government had had the experi-
ment they would come forward with a
measure to nationalise general insu-
rance as well. Without nationalising
general insurance it will be difficult
for us to cover the risk of these ships.
That will be one difficulty.

Now, we suffer from lack of ships.
More than a hundred-crore of rupees
of foreign exchange have to be spent
on freight for foodgrains and other
things that we import from outside
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because of lack of shipping space. We
have not got enough number of ships.
This is one step towards curing our
difficulties. I think it will go a long
way.

But whatever ships are covered by
insurance here in India have to ap-
proach some foreign insurance com-
panies for re-insurance. Therefore
quite a lot of money again goes out
and it is very importantt that we
should see to the possibility of coming
out with the proposal for nationalising
general insurance. I would appeal to
the Government to come forward with
the proposal for nationalising general
insurance so that full risk may be
covered in India itself and we may
not have to go to foreign countries
seeking re-insurance.

That is the only one point that I
wanted to stress upon. With these
words, I support the Bill,

Shri B. R. Bhagat: May I say one or
two words, because some clarification
has been asked for from me; Shri
Raghunath Singh asked me to confirm
whether we were spending about Rs.
16 to 18 crores on insurance premium
for insuring ships. I checked up the
figure. This is given in the Insurance
Year Book. For the latest year for
which figures are available, the total
insurance premium paid to all the
companies registered in India, foreign
or Indian, on account of marine insu-
rance, is Rs. 7} crores.

Shri Raghunath Singh: What about
insurance of goods etc.?

Shri B. R. Bhagat: That is different.
That relates to shipping of goods as
different from ships. I shall come to
the question of goods presently.

My hon. friend will be glad to know
that out of these Rs, 71} crores, only
Rs. 26 crores are in respect of foreign
companies and the rest is in respect
of Indian companies. This js because
for & number of years recently we
have been trying to see that all busi-
ness contracted by Indian exporters
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and also, in some cases, importers
should be given to a pool in which all
the Indian companies are there—there
are no foreign companies in that—in-
cluding the Government companies,
that is, the three general insurance
Government companies. They have
formed a pool, and the greater part of
the business goes to them; so as a
result of the steps we have taken, the
national content of the insurance pre-
mium is rising.

As for goods, the House is aware,
that so far as the imports are con-
cerned, they are mostly on the cif.
basis, because the exporters from
either USA or UK insure with the
companies which they know, and we
have very little cho.ce in that. But we
are trying with our exporters here
that they should insure with our own
companies. But the rea} qifficulty is not
one of a lack of desire or a lack of
any policy or programme to see that
more and more insurance is done with
the Indian companies, but it is the
building up of companies with very
heavy resources, Our Indian com-
panies have not got that much
of resources. Of course, we are
trying to build them up. But they
cannot be built overnight. Therefore,
the question raised by my hon. friend
about reinsurance assumes significance.
All the Indian companies which insure
our ships have to reinsure with foreign
companies which have very huge re-
sources. For, the House should appre-
ciate that if a small company with
limited resources insures a ship costing
several lakhs of rupees—in some cases,
the sum may be even Rs. 20 or 25 or
even 50 lakhs—in case that ship is
sunk, along with that, the company also
will.get sunk. Therefore, our insurers
have to get it reinsured with other
companies which are foreign.

So far as reinsurance is concerned,
we have started in a ited way. But
actually, the question of resources
comes in.

AUGUST 31, 1962 Constitution (Amend-
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With these words, I would com-
mend the motion for the acceptance of
the House. We accept the Bill in prin-
ciple. Whatever suggestions for stream-
lining the Bill are required, or what-
ever suggestions we shall have to
make on behalf of Government will
be made by us at the Joint Committee.
I have no doubt that the Bill as it
will- emerge from the Joint Committee
will suit the purpose of the country
and the purpose of marine insurance.

Mr. Chairman: The question is:

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committec of the Houses on the
Bill to codify the law relating to
marine insurance by Shri M. P.
Bhargava, and resolves that
the following Members of
Lok Sabha be nominated to
serve on the said Joint Commit-
tee, namely Shri C. R. Basappa,
Shri Bali Ram Bhagat, Pandit
M. B. L. Bhargava, Shri Morarji
Desai, Shri Himmatsinhji, Shri
E K. Imbichibava, Shri A. Jayara-
man, H. H. Maharaja Shri Karni
Singhji of Bikaner, Shri L. D.
Kotoki, Shri Nanubhai N, Patel.
Shri Raghunath Singh, Shri Raj
Bahadur, Shri Shivram Rango
Rane, Shri M. Thirumala Rao,
Sardar Amar Singh Saigal, Shri
S. C. Samanta, Shrimatj Tarkesh-
wari Sinha, Shri U. M. Tdivedi,
Shri Vishram Prasad and Shri
Diwan Chand Sharma.”.

The motion was adopted.
16.55 hrs. “

.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of Article 226) by
Shri D. C. Sharma

Shﬂ D. C. Sharma: (Gurdaspur): I
beg to move:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”
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This Bill was introduced on the 22nd
June, 1962 and now I move this for
consideration, though I know that this
may have to be carried over to the
next session.

I am moving this motion under a
very auspicious star. This amendment
comes just after the Indian Marine
Insurance Bill which has been accept-
ed in principle by Government. It is
going to a Joint Committee. I hope that
the Constitution (Amendment) Bill
will also meet with the same kind of
treatment at the hands of Government.

You will ask me why I am proposing
this kind of measure. I am doing so
in order to do away with certain ano-
malies that have occurred in the inter-
pretation of this article. I am also
doing so in view of the fact that we
all want that the administration of
justice should be cheap and expedi-
tious. I also want to do this in the in-
terest of the people who have to come
1o Delhi from far-off places whenever
they have a suit against the Central
Government. In view of all these rea-
sons, I am bringing in this amend-
ment,

This very amendment was brought
forward by a friend of mine who is no
longer in this House. I can assure you
that it met with some approval then.
It was circulated for eliciting public
opinion, and the opinion was very
much in favour of it. I cite the opi-
nion of one of the Judges of the Pun-
jab High Court because I find that on
page 2. I am not doing so because I
have a partiality for the Punjab; I am
doing so because that comes to my
notice first of all.

The hon, Mr. Justice D. K. Mahajan
has said:

“No exception can be taken to
the proposed amendment in the
Constitution as regards article 226.
As a matter of fact, this amend-
ment merely gives jurisdiction to
the other High Courts to issue
writs against the Central Govern-

in Madhya Pradesh

ment. This will, in a way, help in
reducing the congestion of work in
the Circuit Court, Delhi and in
my view, this provision is unex-
ceptionable and should be sup-
ported.”

I draw the attention of the House
to the word ‘unexceptionable.’ As you
know, Judges of the High Court are
very careful when they make use of
any word. They weigh their words
very carefully and when a Justice of
a High Court says that this amend-
ment is unexceptionable, I think there
is a lot in what he has said, and I
hope that though no representative of
the Law Ministry is here, this will be
taken into account by the Law Minis-

try.

Shri Nambiar (Tirﬁchirapalli): It
will be conveyed to the Law Ministry.

Shri D. C. Sharma: Then I come to
Rajasthan.

17 hrs,

You will be surprised to find that
there is a namesake of mine working
as Secretary to the Rajasthan Gov-
ernment, Shri D. C. Sharma, Secre-
tary to the Government of Rajasthan,
Law Department, Jaipur. What does
he say? The Judges of the Rajasthan
High Court were requested to express
their opinion and they have sent their
opinion. I will quote from the opinion
later on. The Rajasthan Government
agrees to the proposed amendment of
article 226 of the Constitution.

Mr. Chairman: It is five o’clock and
the hon. Member may continue the
next day.

17.01 hrs,

ROYALTY ON MINERALS 1IN
MADHYA PRADESH*

Shri Vidya Charar Shukla (Maha-
samud): Mr. Chairman, Sir, my main
aim in raising this discussion is to

*Half-an-hour discussion.
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clarify “certain legal issues and certain
misunderstandings that are prevailing
in Madhya Pradesh about the royalty
that is being paid by the Bhilai Steel
Project to the Madhya Pradesh Gov-
ernment. There are conflicting re-
ports and interests.

‘When a question was asked regard-
ing this subject some time ago, the
hon. Minister’s reply did not serve to
dispel the misunderstanding. It was
not very clear. I hope, during this
discussion, he will set forth the con-
ditions and the actualities prevailing
there so that the situation is properly
understood.

Replying to the question, the hon.
Minister stated that there are 3 kinds
of disputes or that there are three
sets of conditions that prevail, Accor-
ding to him, one is in regard to the
State Government’s lands which have
been granted to the Hindustan Steel
Ltd. for specific purposes. The second
is the land acquired under the Land
Acquisition Act. And, the legal view,
according to the hon. Minister, was
that the royalty need not be paid to
the State Government on the land
which has been acquired under the
Land Acquisition Act. And, the third
is about the mineral leases which
have been given under the provisions
of the Mineral Concession Rules.

Now, as the House knows, the West
Bengal Government has challenged
the land acquisition done by the
Central Government under the provi-
sions of the Land Acquisition Act;
and the legal position is pending clari-
fication by the Supreme Court. I am
not going to dilate on that.

I would like to know what is the
present position about the payment of
royalty to the Government of Madhya
Pradesh and how much of royalty has
been paid and how much is still to be
paid by the Bhilai Steel project. We
would also like to know why a res-
ponsible State Government was driven
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to the unwelcome need of starting
revenue recovery proceedings against
such a well-known and viable public
sector concern as the Hindustan Steel
Lid. to recover a few lakhs of rupees.
This is a very unseemly thing; and I
am sorry to say that this happened
more than once in Bhilai. The hon.
Minister owes it to the House to ex-
plain why this kind of situation was
allowed to arise and why the royalties
were not paid in time and in complete
agreement with the Madhya Pradesh
Government,

The basic difficulty in the whole
dispute is that the rates of royalty are
so meagre that the expectations of the
State Government arc nol met as far
as the revenues from the mineral re-
sources are concerned. Of course, the
rates of royaltics are determined ac-
cording to the Minerals (Development
and Regulation) Act. But, the State
Government have been representing
to the Central Government, from time
to time, to increase the schedule of
royalty rates so that they can get a
little more revenue from this than
what they are getting. The matter is
said to be under the consideration of
the Central Government for the last
s0 many years; but no decision has
been taken. And, I do not think that
for many years to come, a decision on
this will be taken.

I would request the hon. Minister to
tell us whether he can think of any
other system by which the legitimate
demands of the Madhya Pradesh Gov-
ernment for increased revenue from
these mineral resources can be met,
apart from the royglties that are paid
to them.

Apart from royalties that are paid
to them there may be some system by
which the Madhya Pradesh Govern-
ment can get a little more money from
Hindustan Steel for its own revenue
resources.

The other thing which intrigues us
is the rate of royalty that the Hindus-
tan Steel pays to the Madhya Pradesh
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Government, The hon. Minister rep-
lied to my question that the rates
were actcording to the contract, and
not the rates of royalty prescribed by
the Mineral Development Act. I do
not know if the royalties can be paid
according to the contract. Or, they
have necessarily to be paid according
to the provisions of the Mineral Regu-
Iotion and Development Act. This point
also needg clarification.

According to my figures the amount
of royalties due has been Rs. 5196
lakhs and till 1960 only Rs. 43-82
lakhs were paid. The royalty balance
at that time was Rs. 783 lakhs. What
is the present situation about it? All
the Members as well as the Govern-
ment would, I am sure, be anxious to
avoid an unpleasant repetition of the
revenue recovery proceeding being
staried against Hindustan Steel for
recovery of this amount. I will re-
quest the hon. Minister to clarify
these points.

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Shri V. C. Shukla has raised the
following three points: firstly, why
revenue recovery proceedings have to
be started by the State Government
to make Hindustan (Stecl pay the
money; secondly, the inequitable and
uncven rates of royalty paid by Hin-
dustan Stecl to Madhya Pradesh Gov-
ernment and thirdly, the longdrawn
nature of the dispute. The position in
respect of the three points is as fol-
lows.

Hindustan Steel have confirmed that
no recovery proceedings have been
started since 1959 for making Bhilai
Steel plant pay royalties in respect of
the minerals mined by the Bhilai Steel
Plant nor ony notice served on the
Plant for the recovery of such royal-
ties. It was only once in 1959 that
the payments of the royalty dues were
stopped by the plant, as it became
doubtful whether the Plant was liable
to pay royalty on minerals extracted
from the acquired lands. This point is
still to be settled. It was at this stage
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that the Collector, Drug District, gave
a notice to the General Manager of
Bhilai Steel Plant to make an-ad hoc
payment of Rs 4 lakhs, This amount
was deposited in the Durg Treasury
by the Plant. Since then no notice has
been served or recovery proceedings
started by the State Government.
Therefore, I am afraid the hon. Mem-
ber is under a wrong impression, that
there have been a series of recovery
proceedings and only then the moneys
were able to be taken from the Hindus_
tan Steel. It is not the case. There
were doubts whether there was a lia-
bility to pay. Even then when the
notice was issucd an interim payment
of Rs. 4 lakhs was made immediately.
Apart from that there has been no
resort to Revenue Recovery Proceed-
ings Act.

The applications for mining leases
for iron ore, limestone and dolomite
for the Bhilai iSteel Plant have been
sanctioned by the Madhya Pradesh
Government on terms and conditions
as provided in the Mines and Minerals
(Regulation and Development) Act,
1957. These terms have been accepted
by the Hindustan Steel Limited. The
leases have also been executed
and so far royalties are being paid by
the Bhilai steel plant to the State
Government at the minimum rates
prescribed under the Act quoted above,

The amount of royalty due and paid
for major and minor minerals is as
under: major minerals, due: Rs.
26,82,363; paid: Rs, 26,23,960; balance
due is Rs. 58,403. For minor minerals,
the amount due is Rs. 45,01,772; paid,
Rs. 43,18,100; balance is Rs. 1,83,672.
Therefore, the total is, out of a sum
of Rs. 71,84,135 due, Rs. 69,42,080
has been already paid and the balance
due is Rs. 2,42,075.

Regarding the major minerals, roy-
alty is being paid acording to the mi-
nimum rates prescribed in the second
Schedule to the Mines and Minerals
(Regulation and Development)' Act,
1957. The appendix gives the rates of
royalty on major minerals with which
we are concerned, as prescribed in
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this Act. The minimum rate is being
paid as the method of calculation of pit
mouth value has not been worked out.
The detailed minimum rates per ton
are: iron ore, Rs. 0°50 nP; manganese,
Re. 1.00; limestone, Re. 037 nP; do-
lomite, Re, 025 nP, Royalty for minor
minerals, namely, stone, clay and sand,
etc. is paid at the minimum rate of
Re. 1 per ton prescribed in the first
schedule of Madhya Pradesh Minor
Mineral Rules, 1961. There is, there-
fore, no inequitable or uneven rate at
which royalty is being paid by the
Bhilai Steel plant.

Thirdly, the terms on which the
lands acquired and transferred to the
Bhilaj Steel plant would be held by
the Government of India are under
negotiation between the Government
of India, Hindustan Steel, Ltd., and the
Government of Madhya Pradesh. One
of the points under negotiation is the
question of royalty to be paid by the
Bhilai Steel plant in respect of the
minerals mined by the plant. The
State Government has claimed royalty
on all minerals extracted from lands
acquired or transferred at rates fixed
by the State Government. This matter
was considered in consultation with
the Ministry of Law and the then de-
partment of Mines and Fuel.

The legal position is as follows: (a)
Regarding the State Government land
that the Madhya Pradesh Government
gave free to the Central Government
for the steel plant, as the terms have
yet to be settled, it is obviously open
to the IState Government, as the trans-
ferer, to insist on exclusion of minerals
rights, or payment of royalties for
minerals mined apart from the legal
strength the State Government have,
in view of the fact that the land has
been taken without deciding the terms
of transfer, there is also the point that
the land wag obtained from them free
for setting up a steel plant—a stated
purpose which evidently could not in-
clude also mining.

(b) Regarding the lands that were
acquired under the Land Acquisition
Act of 1894, if no exclusion statement
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under section 3 of the Land Acquisi-
tion (Mines) Act of 1885 was made at
the time of acquisition, the Central
Government are entitled to insist that
the mineral rights have passed to them
and, therefore, should not pay royalty.
But, if such exclusion statement was.
made, legally we cannot contest the
right of the State Government,

The Hindustan Steel Ltd., have con-
firmed that where land has been ac-
quired under the Lang Acquisition
Act, mineral rights were not excluded
by any definite statement to that
effect. Therefore, according to the
view taken by the Ministry of Law and
the Ministry of Mines and Fuel, the
question of Hindustan Steel Ltd. pay-
ing royalty to the State Government
would not arise. As regards the State
Government lands, the Hindustan
Steel Ltd. have also confirmed that
no terms of transfer have been settl-
ed and it is still a matter under nego-
tiation with the State Government
authorities.

For major minerals the Bhilai mines
extend over an area of 5,770.63 acres
of land, the break-up of which is
given below: third party lands which
have been acquired under the Land
Acquisition Act, 445'15 acres; State
Government land transferred to Bhilai
steel plant free of cost, 4,329'26 acres;
third party lands for which Bhilai
steel plant have already obtained mi-
ning leases from the State Govern-
ment, 996:22 acres. The total is 5,770:
63 acres.

It has been tentatively decided that
we may pay royalty on minerals work-
ed out in the State Government lands,
but may refuse payment of royalty on
minerals in the private lands acquired
under the Land Acquisition Act, 1894,
on the ground that no exclusion state-
ment was made at the time the lands
were acquired.

The matter is to be discussed with
the Ministry of Finance before a flnal
decision is arrived at. The Ministry of
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Finance are considering the matter
from the point of ivew of its effect on
other projects; once if royalty is paid
in this case on land obtained free from
the Madhya Pradesh Government,
other State Governments who may not
have "hitherto asked for similar pay-
ments of royalty may be tempted to
do so.

This is the actual position.

Shri Vidya Charan Shukla: I raised
certain other points, which have not
been replied to by the hon. Minister.
May I again mention them? Firstly,
the Minister was pleased to say that
contractual rates of royalty are being
paid on the land which are being
governed by contract with the Madhya
Pradesh Government. I do not under-
stand what is meant by contractual
rates. We want to know whether these
contractual rates differ from the rates
prescribed in the Mines and Minerals
(Regulation and Development) Act or
whether they are the same.

The second point the Minister has
mentioned is the minimum rate pres-
cribed under the Mines and Minerals
(Regulation and Development) Act.
We would like to know what is the
rate of royalty that the Hindustan

Steel pays in Bihar and Orissa. Do ~

they also pay the minimum rates of
royalty or do they pay the minimum
rate of royalty only in Madhya Pra-
desh? Do the private owners also pay
the minimum rates of royalty pregerib-
ed or do they pay the maximum rates
prescribed under the Act?

Shri C. Subramaniam: With regard
to contractual rates, it is in accor-
dance with the Act. No demand can

BHADRA 9, 1884 (SAKA) Minerals in Madhya 5430

Pradesh

be made apart from the Act. There-
fore, it is in accordance with the terms
of the Mines and Minerals (Regula-
tion and Development) Act.

The hon. Member wanted figures
with regard to the payments in Bihar
and Orissa. I am sorry I do not have
those figures, but I am sure what is
being followed in Madhya Pradesh is
also being followed in other States.
There is no question of any discrimi-
nation against Madhya Pradesh. I am
informed by my collegue, the Deputy
Minister, that in Rourkela also, they
are paying the same. Therefore, there
is no question of discrimination. After
all, the hon. Member need not think
that there is any dispute between the
Central Government and the Madhya
Pradesh Government. We are trying
to clarify the actual legal position to
arrive at a correct decision, because
what is applicable to Madhya Pradesh
will have to be applied to other States
also. Therefore, if we decide in a
favourable way for Madhya Pradesh,
naturally the other State Govern-
ments or the hon. Members from those
States will raise the question that
favouritism has been shown to Madhya
Pradesh. Therefore, we have to find
out the correct legal position, I can as-
sure the hon. Member that there is
no question of withholding any pay-
ment that is legally due to the Madhya
Pradesh Government. The Madhya
Pradesh Government are quite aware
of their rights and I do not think they
will give up whatever is due to them.

17:18 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Monday, Sep-
tember 3, 1962/Bhadra 12, 1884 (Saka).
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ORAL ANSWERS TO QUES- COLUMNS
TIONS . . 5189—s$230
S.Q. Subject
No.
721 Manufacture of tractors . £189—93
722 Major equipments for
irrigation and  power
projects . 5193-94
723 Improvement of roads
in Raniganj and Jharia .  5194—098
724 Ring. Raxlway around
Delhi . 5198—5202
725 Jhelum Pro;ect . . 5203
726 ‘Trunk Dialing Scheme 5204—06
727 Ayurvedic college in
Delhi . 5206—09
728 Designs of Thermal Sta-
tions in India . §209—I1
729 Master Plan for Delhi 5211—16
730 Bharat Krishak Samaj . 5216—20
731 Family Planning 5220—23
732 Sugar export 5223—2§
734 Seed testing lnboratones 5225-26
S.0.
No.
8 Crop situation in Eastern .
U.P. on account of floods 5226—30
WRITTEN ANSWERS TO
QUESTIONS . 5230—86
S.0.
No.
733 Road transport 5230-31
735 Hindustan Shipyard 5231-32
736 Production of edible
groundnut floor . 5232
737 Export of Indian loco-
motives . . 5232-33
738 Ram Ganga river 5233—35
739 Rupnarayan Bridge 5235
740 Wheatimports from U.S.A.  5235-36
741 Air services in Punjab 5236
742 Dacoity in Khudaganj 5236-37
station
U.S.Q.
No.
2073 Leprosy fTreatment Cen- 5237-38
tres in Rajasthan
2074 T.B. hospxmls in Ra)as-
than . 5238-39

5432

1962/Bhadra 9, 1884 (Saka)]
WRITTEN ANSWERS TO CoLumns

QUESTIONS—contd.
U.S.Q. Subject
No.

2075 Construction of bridge

over Agartala-Belonia road,

Agartala 5239
2076 Third Medical Collcgc at

Orissa 5§239=40
2077 Bridge over river Sutlu)

at Rampur in meachal

Pradesh . 5240-41
2078 Replantation of coconut

trees 5241-42
2079 Indenting of iron and

manganese ore at stations

on S.E. Railway . 5242-43
2080 Koyana Project 5243
2081 Construction of roads and

bridges in Orissa 5243-44
2082 Filaria Control in Lacca-

dive, Minicoy and Amini-

dive Islands . 5244-45
2083 Demand for halt station

at Panniar dxsmct, Gurdas-

pur 5245
2084 Provision of fans in Thl!’d

Class coaches 5246
2085 Field Assistant Appren-

tices 5246-47
2086 Family Plannmg . 5247
2087 Water Supply Scheme in

Madras State 5247-48
2088 Agricultural Umvcrsnty

in Bhubaneshwar 5248
2090 Medium Irrigation Pro-

jects in Orissa . 5248-49
2091 Halt station between Raya-

ghada and Jcmadlpeta

stations 5249
2092 Electricity in Onssa a 5249-50
2093 P. & T. Offices in Orissa
2094 P. & T. offices in Andhm

Pradesh . . 5281 °
2095 Conversion of half sta-

tions into flag stations in

Andhra Pradesh . 5251
2096 Flag station at Davsora

village on Kanpur-Banda

section . . 5252
2097 Goods traffic 5252-53
2098 Retrenchment of signal and

Tele-Com-Casual staff 5253-54
2099 Token strike by Port Wor-

kers, Calcutta . 5254-55
2100 Industrial production 5255—S7
2101 Shortage of rice in Kerala 5257
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WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject CoLumMns
No.
2102 Reserve forest in Tripura 5258
2103 Power generation in
Andhra Pradesh . . 5258—60
2104 Srisailam Hydro Elecmc
Scheme . 5260-61
2105 Manufacture of trucks for
coal . . . 5261-62
2106 Airstrip near Nabha . 5262-63
2107 Jute production . . 5263
2108 P. & T. employees . . 5263-64
2109 Delivery of Express let-
ters in Trivandrum . 5264
2110 Landless and Servnce Co-
operatives . 5265
2111 Wagons, locomotwcs and
coaches in use on Railways 5265-66

2112 Telephones at the resi-
dences of drivers of Mini'c-

ters . 5266
2113 Locust invasion in Dclhx 5267
2114 Panchayat Secretaries in

Tripura . 5267-68

2115 Converting of Srunga Vru-
ksham Halt into regular

station . 5268
2116 Rural electrlﬁcauon in

Punjab . . . 5268-69
2117 Object of Community

Devclopment . 5269-70
2118 Acrodrome near S‘hxllong 5270
2119 Scthusamudram Project . 5270771
2120 Fair Price shops for rice

in Manipur . . 5271-72
2121 Procurcment of rice by

Manipur . . 5272
2122 Locust invasion . . 5272-73
2123 Gahr-Batal Irn'gation

Scheme . 5273-74

2124 Himachal Pradesh aboh-

tion of big Landed Esta-

tes and Land Reforms

Act . 5274-75
2125 Retreading of tyres in

Himachal Pradesh . 5275-76

2126 Town Inspectors and
Wireless anense Inspcc-

tors . . 5276
2127 P. & T. cmployees . 5277
2128 Employees of Overseas °*

Communication Service . 5277-78
2129 Complaints pending in

C.T.O., New Delhi . 5278

1230 Veterinary colleges . 5278

5434
WRITTEN ANSWERS TO
QUESTIONS—contd,
COLOUMNSS
S.Q. Subject
No,
2131 Dismissal of Scheduled
Tribes in Kharrgpur Rail-
way Workshop 5279
2132 Railway Primary Schools
in Calcutta for Onyl
Children . 5279-80
2133 Family Planning Ccntres
in Maharashtra 5280-81
2134 Safdarjung Hospxtal New
Delhi . . 5281
2135 Murder in train on Orlssu-
Madhya Pradesh border 5281
2136 Passanger-shed at Chit-
taranjan station 5281-82
2137 Over-bridge and passenger
shed at Rupnarayan-
pur . . 5282
2138 Diva-Panvel-Uran Apta
Railway line on Central
Railway . 5282-83
2139 Dacoits raid on Magatwara
and Patiyara stations 5283-84
2140 Passenger-shed at Nimba- |
hedra station (Chitorgarh) 5284-85
2141 Electricity from Dugdha-
sagar falls . 5285
2142 House rent allowancc for
postmen 5286
2143 Sea erosion in Kcrala 5286
CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE...... 5289—97

(s) Shri Mani Ram Bagri called

the attention of the Prime
Minister to the reported
attack by Puakistanis on
refugees  coming from
Rajshahi.

The Prime Minister and Minis-

ter of External Affairs
and Minister of Atomic
Energy (Shri Jawaharlal
Nehru) made a statement
in regard thereto,

(i) Shri Yogendra Jha called

the attention of the Minis-
ter of Railways to the re-
ported premature winding
up of its work by the
Dumraon Railway Acci-
dent Inquiry Commis-
sion,

The Minister of Railways (Shri

Swaran Singh) made a
statement in regard thereto,
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CONVICTION OF MEMBER

‘The Speaker informed the
House that he had received
intimation from the Com-
missioner of Police, Madras
that Shri P, Sivasankaran,
Member, Lok Sabha,
was convicted on the 28th
August, 1962 by the Chief
Presidency Magistrate,
Egmore, Madras and
sentenced to undergo
simple imprisonment for
thrce  months under
Section 143 of the Indian
Penal Code and Section
7(b) of the Criminal Law
Amendment Act,

SUSPENSION OF MEMBER $§299—5315

On the motion that Shri Ram
Sewak Yadav be suspen-
ded from the service of the
House for one week, the
House divided, Ayes, 2353
Noes 29, and the motion
was adopted,

BILL INTRODUCED .

‘The Industrics (Development
and Rcgulation) Amend-
ment Bill, 1962,

BILL UNDER CONSIDERA-
TION . . . .
‘The Deputy Minister in the

Ministry of Finance (Shri
B. R. Bhagat) moved for
consideration of the
Reserve Bank of India
(Amendment) Bill. The
discussion was not con-
cluded,

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
ADOPTED. . . .

Seventh Report was adopted.

PRIVATE MEMBERS’ BILLS
INTRODUCED . . .

(1) The Constitution (Amend-
ment) Bill, 1962 (Insertion
of new Article 1554 and
amendment of Article 167)
by Shri Tika Ram Paliwal,

(2) The Declhi Land Reforms
(Amendment) Bill, 1962
by Shri Naval Prabhakar,

(3) The Constitution (Amend-
ment) Bill, 1962 (Amend-
‘ment of Arnicle 343) by
Shri C. K. Bhattacharyya,

[Dawy Dicst]

CoLumMns

5320-21

5321—53

5353

5353—55

PRIVATE MEMBERS BILL
WITHDRAWN . . .

Further discussion on the motion
to consider, the Code of
Civil Procedure (Amend-
ment) Bill, (Omission of
section 87B) moved by
Shri M. L. Dwivedi on
17-8-62 continued. An
amendment for refcrence
of the Bill to a Selcct
Committee was  moved
by Shri Yallamanda Reddy.
Shri M. L. Dwivedi re-
plied to the debate. The
amendment  was negativ-
ed, and the Bill was, by
leave, withdrawn,

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri Bagri called the atten-
tion of the Minister of
Railways to the head-on
collision between  the
Delhi bound 46-Down
Pathankot Janta Express
and Dchra Dun bound
41 Up Mussocric Express
near ‘Telhari Bhasurg
station on the 30th August,
1962 resulting in injuries
to 66 persons,

‘The Minister of Railways

Shri Swaran Singh)

made a statement in re-

gard thereto,

MOTION FOR ADJOURN-

The Deputy Speaker withheld
his conscnt to the moving
of an adjournment motion
given notice of by Shri
S. M. Banerjee and Shri
Inderajit Gupta regarding
the Railway accident near
Telhari Bhasurg station in
view of the statement made
by the Minister of Rail-
ways vide the preceding
entry.

MOTION Re. JOINT COM-
MITTEE ON_ PRIVATE

5436

CoLumMNns

5355—92

5398—s404

- 5398—5404

MEMBER'S BILL ADOPTED, 5392—98,

Shri D. C. Sharma moved for
concurrence in the recom-
mendation of Rajya Sabha
for reference of the Indian
Marine  Insurance Bill
by Shri M. P. Bhargava to
a Joint Committee. The

5404—20
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MOTION Re. JOINT COM-
MITTEE ON PRIVATE MEM-
BER'S BILL ADOPTED—

contd.
L J

motion was adopted and
twenty Members  from
Lak Sabha were nomina-
tea to serve on the said
Join Committee, N
PRIVATE MEMBER’S BILL
UNDER CONSIDERATION

Shri D. C. Sharma moved for
consideration of the Cen-
stitution (Amendment)
Bill, (Amendment  of
Article 226). 'The dis-
c(tilssion was not conclud-
ed,

HALF-AN-HOUR DISCUS-
SION . . . .
Shri Vidya Charan Shukla

raiscd a half-an-hour dis-
cussion on points arising

542022

5422—30

5438

CoLumms

HALF-AN-HOUR  DISCUS-

SION—contd.

out of the answer given
on the 17th August, 1962
to Starred Question No.
371 regarding royalty on
minerals in Madhya Pra-
desh,

The Minister of Stcel and
Heavy Industries (Shri
C. Subramanijam) rcplied
to the discussion,

AGENDA FOR MONDAY
SEPTEMBER 3, 1962/
BHADRA 12, 1884 (SAKA)—

Further discussion on the mo-
tion to consider the Reserve
Bank of India (Amend-
ment) Bill and passing
of the Bill; also considera-
tion and passing of the
Banking Companies
(Amendment) Bill  and
the Sugarcane  Control
(Additional Powers) Bill,





